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[Shri Morarji Desai]
their whole-hearted support to a 
proposal for amending the Constitu
tion in this behalf. We shall, there
fore, bring forward an appropriate 
Bill to amend the Constitution 
during the current session itself and 
subsequently introduce the neces
sary legislation in this behalf. We 
hope that all the Parties will extend 
their support to ensure speedy pas
sage of the Constitutional Amend
ment and the legislation in the two 
Houses. Such a Constitutional Am
endment will not only require the 
support of two-thirds majority in 
the two Houses of Parliament but 
also ratification by legislatures of 
not less than half of States. With 
the cooperation from all Parties I 
hope it may be possible to complete 
the entire process at the earliest 
by March 1980 (Interruptions) .

SHRI SAMAR MUKHERJEE 
(Howrah): We are glad that Aeharya 
Vinobha Bhave has withdrawn his 
fast. But we are opposed to this type 
of measure. If any assurance has 
been given to Aeharya Vinobha 
Bhave over our heads, we cannot 
aocepl this position, I want to make 
it perfectly clear. But we welcome 
that he has withdrawn his fast.

SHRI MORARJI DBSAI: Sir, I 
have not said that they have pro
mised support. I know that they are 
going to oppose I am not much wor
ried about that.
(Interruptions).

SHRI G. M. BANATWALLA (Pon- 
nani); It is shameful that the Gov
ernment has fallen a victim to 
blackmail.. (Interruptions) .

MR. SPEAKER: At a proper stage 
We could express ourselves.

SHRI G. M. BANATWALLA: The 
Government's decision is most dep
lorable. (Interruptions).

MR. SPEAKER: The Minister will 
continue.

14.46 hw.
FINANCE BILL, 1979—Contd.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE

(SHRI SATISH AGARWAL): Shri
Vinodbhai Sheth has criticised the 
proposal to curtail tax concessions 
in respect of savings in the form of 
life insurance, subscriptions to pro
vident fund etc. Government are 
fully conscious of the need to pro
vide adequate incentives for promo
tion of savings. Contributions to life 
insuiance, provident fund etc. upto 

i an annual limit of Rs. 5,000 will con
tinue to enjoy tax concessions at the 
same rate as before.. Curtailment 
of concessions applies only to those 
in the higher income brackets be
cause they alone can save more than 
Rs. 5,000 in a year. It is because we 
felt that taxpayers in higher income 
brackets were getting somewhat dis
proportionately larger benefits on 
their savings in approved forms that 
we have abridged the concessions to 
some extent. In any scheme of direct 
taxation, we have to strike a balan
ce between equity and the need for 
provision of adequate incentives for 
work and savings. Budget proposals 
seek to strike such a balance.

Shri Vinodbhai Sheth has also 
suggested that the threshold for 
payment of advance tax in the case 
of registered firms should not have 
been lowered to Rs. 20,000 but 
should in fact have been raised fur
ther to Rs. 30,000 or even more. I 
would like to invite his attention to 
the fact that under the existing law, 
individuals and Hindu Undivided 
Families have to make payment of 
avance tax in cases where the cur
rent income excees the exemption 
limit i.e. Rs. 10,000. The exemption 
limit in the case of registered firms is 
the same as in the case of individuals 
There is, therefore, every justifica
tion for reducing the limit for pay
ment of advance tax inthe case of 
registered tans. I would also like 
to carify that the reduction of limit 
for payment of advance tax does not 
in any way enhance tax liability; it 
only enables Government to realise 
its due a little earlier.

In conclusion t  would like to men
tion to the House that we have ap
preciated he genuine difttcultia* 
posed hy ifee tax
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•concessions wherever desirable and 
possible. The many concessions an
nounced earlier as well as the day 
before yesterday are a proof of our 
^earnestness to raise resources while 
avoiding unnecessary hardship. That 
these have not gone as far as some 
Honourable Members wanted is due 
to the fact that under our present 
circumstances any further concessions 
would have meant lower resources 
lor our development plans. This 
House has time and again emphasis
ed that the primary objective of 
development should be the elimina
tion of poverty and the creation of 
more employment through the deve
lopment of agriculture and allied 
occupations, village and small scale 
industries and the implementation 
of a minimum needs programme. This 
objective requires a big shift of re
sources from those who have to those 
below the poverty line. Honourable 
Members should realise that such a 
shift cannot be brought about while 
continuing existing life styles on the 
part of the relatively better-off 
sections of society. This budget is 
the first step in the implementation 
of the new priorities which we have 
laid down for ourselves. There will 
have to be many more such budgets 
before the goal of poverty elimina
tion is achieved and this would re
quire a continuing transfer of re
sources from the better-off sections 
Of society for investment which will 
lead to our cherished goal. I would 
request the House to bear this in 
mind and support this Finance Bill 
which is one further step in such a 
process.

MR. SPEAKER: I shall now put 
the motion for consideration to the 
vote of the House.......

PROF. P. G. MAVALANKAR 
(Gandhi nagar): He has not replied 
to many of the points. He has only 
read out the prepared speech.

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): He was pre-
part* to answer questions.

SHRI SATISH AGARWAL: I pro
mise that if there are any questions 
which have been raised and whicfe 
are of urgent nature and which the 
Speaker permits, I am glad to reply 
to them.

m in  : *9
spirflft w  wiwr

itorr ?
PROF. P. G. MAVALANKAR: 

One of the points that I mentioned was 
specifically about the Government’s 
announcement of constituting a com
mittee to go into the question of 
government expenditure and I said 
that that must be done speedily and 
economically. He has not told us 
what exactly this committee is going 
to do. We would like to know mote 
about it. Mierely saying that the life
style of top people and VIPs will be 
changed is of no use. I am not 
saying anything about your stop
ping or charging it. Even if you 
try to stop it, the top people will still 
continue to lead a life-style of 
luxury with a vengeance!

SHRI SATISH AGARWAL: With
regard to that particular query 
about setting up a commission to go 
into the question of expenditure, the 
the Deputy Prime Minister has al
ready announced. It is being con
sidered—the composition of the 
Commission, the terms of reference 
and all that

PROF. P. G. MAVALANKAR: I
want your protection. Mr. Speaker, 
Sir. The Finance Minister made this 
announcement of a Commission on 
Govt, expenditure as early as Feb
ruary 28. Now we are on 26th 
April, and even after two months 
the Government comes out on the 
floor of the House and tells us that 
the composition is being discussed, 
the terms are being discussed. Is 
this the way?

MR. SPEAKER; It is not a ques
tion, it is a comment.

PROF. P. G. MAVALANKAR: 
There must be some kind of an ur-
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$ency in the matter. When he wants 
us to tax the entire nation on such 
an extensive way, he must show 
some urgency. That is, he must give 
evidence that he means business. 
Will you please ask him to promise 
us about urgency in, the matter? 
Will you use your good office in this 
matter?

MR. SPEAKER: It is your sug
gestion and undoubtedly I think they 
Will ‘consider it.

PROF. P. G. MAVALANKAR: Not 
only a suggestion, I want it to be 
expedited,

SHRI SATISH AGARWAL: It
will be expedited. Mr. Mavalankar, 
please rest assured.

SHRI SOMNATH CHATTERJEE: 
^Expedition means what?

PROF. P. G. MAVALANKAR: I
hope he knows what the dictionary 
says.

SHRIMATI PARVATHI KRI- 
SHNAN: The point is: yesterday I 
had specifically asked what has been 
the concrete result of your giving a 
rebate for the so-called rural deve
lopment programme to the corporate 
sector. I think surely after assessing 
what exactly was done last year, you 
have come forward this year. What is 
the monitoring agency that is being 
set up? Because the experience in the 
past has been that it is precisely into 
the rural farms that the black money 
is siphoned oft and it becomes white 
money with the corporate sector.......

MR. SPEAKER: That you have 
*ai&

SHRIMATI PARVATHI KRISHr 
NAJN: Therefore, we want to know—- 
because nowhere in any of the Budget 
papers have any details been given 
as to how much rural development 
has taken place as a1 result of this re
bate and what was the amount that 
was lost to the Exchequer there
by.

SHRI SATISH AGARWAL: A pro- 
' vision hai been made in theAct for

giving certain intent!ves for setting 
up programmes in ttiral development. 
Those norms have been settled and 
according to the procedure laid down 
they are approved probfefrly by the 
prescribed authority.......

SHRIMATI PARVATHI KRISH- 
NAN: Probably?

SHRI SATISH AGARWAL: I am 
not directly in charge of the Central 
Board of Direct Taxes. Because on 
one occasion I had a chance to do it. 
I say this is done by them in the 
Finance Ministry. Of course, what 
has been the benefit and outcome of the 
rural development programmed all 
throughout—that has to be assessed.

SHRIMATI PARVATHI KRINAN
NAN: If you approve of a programme 
have you got a monitoring agency to 
see that it is implemented properly?

SHRI SATISH AGARWAL: A de
tailed reply I can send to the hon. 
Member.

SHRI K. LAKKAPPA (Tumkur): 
Yesterday, I made a specific referen
ce in respect of the Expert 
Committee’s report on structural 
changes in taxation in order to re
lieve the burden on the common 
man in this country.

There are various expert com
mittee reports; there is a Wanehoo 
Committee Report and there is a re
port on how to plug the loophole on 
blackmoney. The Minister has not 
made any reference to this at all. He 
is concluding his speech with his Sec
retary’s report only. And this 
liame’nt had become & farce.

Therefore, Sir, I want his specific 
reply. Why he is not giving his reply 
to this? What i8 the intention of the 
Government?

SHRI SATISH AGABWAL: 3Mr*
Lakkappta referred Ift hi* speech 
about the Choksi Committee Report 
and the Jha Committee Report. To
day he making a refeTence to ifee 
■ifcaiMshoo:;



not know what expert Committee 
report he has in mind. For example, 
he referred to the Jha Committee 
Report; he also referred to the Choksi 
Committee Report. Both the reports 
have been processed. And some of 
the recommendations have been im* 
piemen ted and they are finding a 
place.

So far as the other recommenda
tions are cctacerned  ̂ many of them 
are being processed. And a compre
hensive Excise Bill as promised ear
lier, is going to be introduced in this 
House. We were waiting for the re
port of the Estimates Committee. I 
have myself requested the Chairman 
of the Estimates Committee voluntarily 
to examine my Department and to 
give me his report so that I earn in
corporate the recommendations in 
the comprehensive Excise Bill which 
I am going to bring forward in the 
winter session of thig House.

SHRI B. K. NAIR (Mavelikara):
Sir, in my speech i made a sugges
tion that in view of the cheotic con
ditions that obtain in our economic 
activities in this country, whether he 
would consider the question of hav* 
ing an Economic Affairs Minister in 
order to coordinate the economic ac
tivities of the various ministries and 
to bring about discipline.

MR. SPEAKER: This iB for the
Prime Minister to do.

SHRI SATISH AGARWAL: There 
is a sub-Commlttee of the Cabinet 
Which is presided over by the de
puty Prime Minister and Minister for 
Finance for going into the economic 
activities o f  the economic ministries.
So, there cannot be any separate mi
nister in charge of these economic 
ministries. (Interruptions).

Sum  VAYALAR RAVI (Chirayln- 
kil): Mr. Speaker. Sir, the point is 
that yesterday while speaking I drew 
the attention of the hon. Minister— 
of course, he was so vocal in defend-

gold policy-—to the . 'gold ■

Finance Bill, im  VAISAICHA6,
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policy and eaid that it had coi2fg»ed 
completely. There has been a s to p  
increase in the price of gold which 
is a burden on the people, especially, 
those in the lbwer and middle-lncbihfe 
groups. The problem has come up 
in my State. I want a specific ftgpiy 
as to what «teps have been &ken 
to control the rising trend in the jirfce 
of gold? Second is, Madam. Snit. 
Parvathi Krishnan raised t&e issue 
of pension for those who retired be
fore 1973. So far as they are con
cerned, whether they will get life 
benefit of increase announced by the 
Minister.

SHRI SATISH AGARWAL: So
far as retrospective application of the 
increase in pension to those pen
sioners is concerned, the hon. De
puty Prime Minister ha  ̂ already re
plied in response to a question by 
Smt. Mrinal Gore

AN HON. MEMBER: Why?

SHRI SATISH AGAJtWAt*: He
Should have atfked him then and 
there. I cannot reply here.

Smt. Krishnan made her point. It 
is not s»ch an easy issue where I can 
announce that it can be given With 
retrospective effect to those people. 
After all we have got the point. I 
have sympathy for the pensioner* 
They also invited me for a meeting 
and I wa"Kt there. I cannot cotttthit 
anything <m that. I have sym^athlefr 
for them. I have received represen
tation from them and I have gona 
through their representation. I will 
ask the Department, the Finance 
Secretary to examine as to why thli 
caninot be done. But, I cannot make 
a commitment on that. Mr. Ravi 
made a passing reference only so far 
as that point is concerned.

I am afraid I cannot commit that 
Some time back while I had gone on 
tour, I said something when tlie 
pressmen insisted upon it. I hadan 
occasion to say that. The Indian'"!^ 
pre% Editorial saidtfiat I have been

1901 (SAKA) Firnnce Bty M *
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[Shri Satish Agarwal]
very much worried about the gold— 
the yellow metal. It is not consum
ed by the poor section of the society. 
I was criticised on that account. But 
What is your concrete suggestion in 
regard to that? It w% of course, 
very vehemently opposed. My hum
ble effort was to bring down the 
price of gold or retain the differen

tial in between the domestic price as 
also the international price.
15.00 hrs.

That was aft experiment and gov
ernment never claimed of success for 
that experiment. We only said that it 
is premature to say whether it is a 
success or not. You went On making 
political capital cut of it. So, we 
have suspended auctions. We would 
like to know as to what are your 
concrete suggestions. We would 
like to know the mind of the Oppo
sition. (Interruptions).

SHRI K S. VEERABHADRAPPA 
(Bellary): Sir, the Minister has not
replied about the Vijainagar steel 
plant which come9 in my consti
tuency. The DPR and other things 
are ready. I would like to know 
when is he going to implerpent it and 
whether he will make the allocation 
for this year or the next year?

SHRI SATISH AGARWAL: No
body raised it in the debate.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Sir the Minister in his
reply said that the wholesale price 
index rose by 4.8 per cent soon after 
the budget and the consumer price 
index has gone much higher. We are 
waiting hopefully and~~patiently to 
find out some measures taken by the 
Finance Ministry to bring down the 
price level. Except generalisation we 
have not got any reply. Since this 
price rise is to be, borne by the 
vulnerable section of the society, we 
would like to know what proposals 
h% he got to control the price?

SHRI SATISH AGARWAL: Hon’ble 
Member* Mr. Somnath Chatterjee, is 
much more well-aware than myself

about the procedures in this behalf. 
It is the Ministry of Commerce, Civil 
Supplies and Cooperation  ̂ which 
monitors all this. The power^ under 
the Essential Commodities Act. have 
been delegated to th£ State Gov
ernments. Wherever there are shor
tages in supplie9 or black-marketing 
the State Governments can take effec
tive steps in that direction. I made 
the point that the rise in prices can
not be attributed solely to the budget. 
(Interruptions).

The sugar and the khandsari prices 
are going up. The prices of milk and 
milk products are going up. So is 
the case with leather and .leather pro
ducts. There has been no levy of 
new excise duty on all of them. On 
the contrary excise has been abolish
ed on khandsari. So. I do not agree 
that price rise is solely on account of 
budget levies. (Interruptions).

SHRI KANWAR LAL GUPTA 
(Delhi Sadar); Sir, I suggested that 
the minimum taxable limit should be 
ten thousand. He has not replied to 
that. Secondly, about the small 
scale industries the total investment 
is ten lakhs and now you want to 
increase the levy from to 8 per 
cent if the turnover is 15 lakhs and 
above. Previously, the limit was 
thirty lakhs. Do you envisage any 
small scale industry—which we are 
interested to encourage—with an in
vestment of 10 lakhs Will be having 

total turnover of Rs. 15 lakhs only. 
How can that industry run? Lastly, 
there are many itemg which are used 
by the urban people and there you 
have given only a marginal relief. 
Are you not killing the middle class 
and the urban people?

SHRI SATISH AGARWAL: 1
have said about this in my reply, 
regarding the limit of Rs. 10,000. The 
hon. {Member w&s not here then. So 
far as the question of small sector 
is concerned my hon. friend is plead
ing for the Bttiit of Rs. 10 lakhg of 
investment and linking it up Wifti 
turnover. So far a* we are concern



ed it is only on item No. 68 that the 
exemption of 15 lakhs is given. But 
there are other items where the 
exemption given is only 5 lakhs. So, 
this 15 lakhs limit is confined  to 
small scale units otaly. So far as our 
Department is concerned we have the 
exemption limit of Rs. 5 lakhs for 
items other than item No. 68. For 
the small-scale sector we do not go 
by the capital investment but by the 
turn-over of specified things. But 
even So I have told the House that 
we are looking ivito the problem. We 
have got to draw the line somewhere. 
Even if it is Rs. 30 lakhs, somebody 
will  why Rs. 30 lakhs, why not 
Ks. 50 lakhs and so on. So. these 
things have to be examined in de
tail and we cannot have erosion of 
levies.

SHRI HARI VISHNU KAMATH: 
May I ask a question?

MR. SPEAKER: You have put the 
question.  This % my difficulty.

SHRI HARI VISHNU KAMATH: 
Just half a minute. Knowing that 
the House is racing against time I 
do not wish to refer to all the un
answered question̂ but I only wish 
to put a question on one issue, that 
is. whether the Government will exa
mine the question of a change in the 
financial year.

SHRI SATISH AGARWAL:  This
issue was examined and it did  not 
find favour with them. It hag been 
decided not to change the financial 
year.

SHRI HARI VISHNU  KAMATH: 
By whom?

SHRI SATISH AGAEWAL:  By
the Finance Ministry. The Finance 
Ministry took the decision not to 
change the financial year. That was 
the decision.

t % fa m ***&   . -,y
ifa, tft iwrtMw? m mmt# tit *tf 
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awns $ faq  tpr futt 1# 
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fg   ̂ for ipr mx

ITFrvft T? HIT  Sit 'V?
•rt Ttv ?ft 9ptt  f fir?  wnir 
vrij   ̂ fain

if  f*nft m *pt wt f  fart 
wr if irunr 1  fwQ fi iifr ?r 
^ A  *rft Tftft, *1 t  *f tar 

f*T5T WRIT I 

«fy  wwm : ift m
i*esr # ̂ shft w ̂  | far  <n: 
*stf tftn iftft ipt «<k ww # *Wsr
foaft JPFTT «PT H>,<TCTIH f̂TT IPT

Sf srani irm t wr <n: fain: fan it 
t̂t $ fa i?  | m  i — ... 

(wjsrcnur)..............

sim* $r stft «pt ̂rr * Tfr jf v?t*
xuf: qra jgt 4hr 9 st̂ft crt  srmit

i?rt m tc tfir *pt  $
1 »twtt $ %   ̂ifsr «it
finrci qfrfiqfewr f  ̂  iwr?sr # it 

99 M? f̂TT W t srtft % *n3RT # 
fcfa ̂  ̂ vm t

m iftSt % to 9nr<nfl* f 1 
Tan% wrfq if rf <p̂?rr vi«im t  ?r
 ̂ =̂n zf*™ t̂t 1

«ft w&m  {tfa) :maiw
% SfSFT *FT TofT is ji( it wfNW
 ̂ it itt srf̂m Ir its
m fdvr~a  forr ik far win <rc it 
«ft  15 mar *pt fan,  ?nifi 1

im  t fa *fi5  P̂TTf̂rf̂t
t, tnfn   ̂wr t»
m* pwt itt iMreu %  fa rtr
 ̂ 5ITCT t
pR̂Rft «ft givt   ̂ fr if r̂rft

5ft FTT̂r  ̂ i«i ft  ww?
% 5̂1̂  ¥t ft [ terr sftww if
qf#   ̂ If 3TCTCT sftswi Kft 
?ft givt bm  qfir  «fk If
fti% « ̂  | 1   ̂ireft ̂ft It

IWIT ITfUTT i fa fivt If fâ fai  ̂
Slfei  it  *fi  t̂ |
*p«r cPir  fift irer # »if imr
ITfSST g Pf  ̂ M il  it w ftw- 
51 n̂t ft nr # <3ivt iTi w  ?

sft iRftir wwrw: iwwr iftai, 
qfi fMtei fair fa 10 in ̂ #IT 
■ft *h«tt nmr  sawft
irwnc  i-flisffwst.
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m  *nrtt *frirf 'if ye 4t fa r $m  

s u m  t  10 awr Sr | rafaq
<TC V*r W fWT*T »T̂t sfiRfT 1 VK

»?nrfr 3  v t f  ^ fa a s r j r  ? t  ^
t  a t  m $ i  T O w r t t  $t srns, $ *  ’frrrafn 
fa fm  W&TT <n: far g* $ «ffc **? ff? f  i <nfaR rriffe ta  *rr*r *ft fte*n f[
15 tftt 30 5TW ^  ^ W  4 qr̂ fe 

«g£t t  ifN: 30 5iw ^ 3?rc 8 Tsfe #  
w & j i fty t  Si* #ft *w$ 3m$t fRRft $ I HT̂ TC SRRPt 1W HUT
y? IW t f t  |,  is  srrar $ at €« P K  fcrr *$m \ m * 8 *rmz %rm at 

l r̂ar 20 firre fcrr q*en 1 irrerft 
z*$  3  3* $  S W r f  f  * t $  *f*XX  «t?t 
f  i f a r  * f t  * p j  s i r t f f  i t  * F T * f l r  % t  v f e *  
m w r  $ t f r ,  ssrcft **5 %  S  « f *  $ * f t  a tinWrET *? $IJ 5R t̂ VTT̂ it *ftT ŜPfit tpsnftpr ^  *ft gfrcr fw r ?>rr ^  
ftrar gn̂ iT 1

 ̂ *ft *&m #*t : waw «^trf t# ^  
finNro’ wjpr v  VRpQ *r ^ftrfvv 
jmr «rc 1

*ft wftv WWW : fsn m ^ ifr«Pt »tft *r*ft *Ft$ farfa
^  t 1

MR. SPEAKER: He ha$ answered
both your questions. You have not 

heard them.

<ft w r t*  wrnip (ssnrjr) : %m*t ?*n̂  y tr - T̂6PirrjT5r # wt $ fftr 
« c i  v r  x r m m  i f t  f o r r  *tc t  t  f a  fa a ft*PT W 5̂ q» OTPT fa  ̂ W f | ^
f w r  iflr »  «rr #f>u?r aft % 
v t f  ?nfir f w T  »

|5r& m  ^  i  fa sr*sft wk
«ffrrjrf ^ qr «(t %xwr f a  5nr?fr t—- 
*5 f?m  3PTt girr |—*r$' ^srt # %
itff fTT5T fVM W  f  » TOfR 

>tfh: inrrw # W7?rf vr, jjx ?n?r tffar 
inwr% Pm  fc âr ^  ^
I  ? *n£f w ^rrt ?tm ipr ^
VWf *6R 5TW% «PT JB̂rf #5?IT j  I
n w  fa i m ***** m  t  fa «iwc 
i  w w rff Ir ft# -w 11 wfarc hw ^ttfic **___ — r . ,*y"  mJLm.' JSS ' **- _____________<t n® rwm rww ?m «rw h tvmrr
^  #nr ?

^wtr ^ t  *3 t  % w t  sr%w 
*  m  *&  ^  ^  f̂ir w  p̂r
% unft wvlr, 18# ŵf ’’oft

3*7 m m t l m ,

t  1 1̂  ?̂t f w  f  wmr 
' m  m  *t t| f  ?

«fr«*fai w w  : »rfy vfsmi
t  fa «wnr «nf wrsr 1$t W»r ^

ir*w fanffr?r f  1 ait jp r ^®ny ^  
3?m  g*re r̂ ? l̂f ^ «rmr f?w? wht 
"sn^n f  *nrfa ^  *jt̂  tftx «rr ^frc 

*w * st w  vte fa €  ww f ,  ^w?t. 
w*t f*ff *î t *nsr Jeft f̂ tT «rewr «J5 ,W ‘
ĵ t an̂ TT | *̂T 5 1#  WT WK %, <£fa f » 

#r»r t^fr fa in r  5F tt |m  | _____
(nmm)

g faTW w m  (sfcn ) : 4  iRft aft 9
'JTH’TT ^aTrfa^RIT TOf # ^mT-TO f
3̂  w  «rr fa %* vmnrna m ^
^  vw ?r̂ r m TO»rnr^ urn 3m ?it ^  

«rrr vn ^  ^  | ?

MR. SPEAKER: This is a new
q aestion. It was not raised earlier.

SHRI vmODBHAI B. SHETH 
(Jamnagar): Whether the octroi is
to be removed or not. Whether the 
iMiViister will encourage settlement 
and not titigations in the customs, 
central excise and income tax.

SHIU SATISH AGARWAL: The
question of abohtion of octroi duty is 
a State subject. We have already 
advised the State Governments; and 
it is for the State Governments to 

. abolish octroi as has been done in
• many of the States. (Interruptions) .

MR. SPEAKER: No, no, I am not 
going to allow further’ questions.

SHRI SATISH AGARWAL: We do 
not want to encourage litigation. We 
are in favour of settlement. (Inter
ruptions).

MR. SPEAKER: No, no please.

The question is:
“That the Bill to give effect to 

the financial proposals of the Cen
tral Government' for the financial 
year 1970-80, be taken into c°n~

• sideration^'

■.; -1 9 » ^ . ■ «i»m.a4iiBi!Mp̂ V'./v'

1079 Finance Bill, 1979 32R
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MR. SPEAKER: Now we co*ne to 
clause by clause consideration. We 
will take up clause 2.

Clause 2—(Income-tax
SHRI VINOD BHAI B. SHETH 

(Jamnagar): I beg to move:
“Page 5t line 21,—

for “twenty per cent,” substi- 
tute—“fifteen per cent/’ (1)

My request was to keep the surcharge 
as it is. I once again suggest to the 

hon. Minister to merge surcharge 
with Income Tax. It is now addi
tional income tax. The States have 
a grudge in this matter, because i*n 
order to get more revenue by the 
Centre, they can take recourse to 
surcharge and Corporation Tax. It is 
a*n odd technique. I think we can 
put a stop to it. Earlier the better.

MR. SPEAKER: Have you to say
anything other than what you said 

earlier, Mr. Minister?
SHRI SATISH AGARWAL: I am

sorry. I cannot accept it.
MR. SPEAKER: Mr. Sheth, are

you pressing it?
SHRI VINOD BHAI B. SHETH: I 

withdraw my amendment.
MR. SPEAKER: Is it the pleasure 

of the House that leave be granted to 
Shri Sheth to withdraw his amend
ment?

SOME HON. MEMBERS: Yes.
Amendment No. 1 was, by leave, 

unthdrawn.
3tfR. SPEAKER: The question is: 

“Clause 2 -stand part of the Bill.’* 
The motion was adopted.

Clause 2 was added to the Bill
MR. SPEAKER: Now we come to 

Clause .

Shri Kanwar Lai Gupta h*s 
amendments—Nos. 158 to 162.
Clam* ^(Amendment of section 10)

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): I beg to move:*

Page 6,—
after line 35, insert—

‘ (i) in clause (i) the words “or 
any other form of power” shall 

be omitted and’ (150).
Page 6, line 36,—

after “clause (ii) ” insert—
‘the words “agriculture, animal 

husbandry, dairy farming” shall 
be omittedffi and* (150).
Page 7, line 3,—

for “such other field” substitute 
“such fields” (160).
Page 7| line 6,—

omit “and other relevant cir
cumstances” (161).
Page 7,~

“omit lines 8 to 18” (162;.

Here there is one point If I am 
not mistaken that is about the foreign 
technicians Whose income has been 
exempted. In the Income Tax: Act the 
foreign technician means—

“a persons having specialised 
knowledge and experience in cons
tructional or manufacturing opera
tion or in mining or in the genera
tion of electricity or in any form 
of power or agriculture, animal 
husbandry, dairy farming deep' sea 
fishing or ship building.”

The foreign technician eligible for 
this exemption should be employed' 
in India in a capacity in which spe
cialised knowledge and experience 
are actually utilised.

♦Moved with the recommendation of the President.
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[Shri Kanwar Lai Gupta]
It includes even agriculture. Sup

pose you call same foreign technician 
who knows something about agri
culture. His income will be exempt
ed Similarly, animal husbandry, 
dairy farming—do we need foreign 
technicians for all these things? I do 
not think we need that. Not only 
this, they have got sweeping powers 
In' this or in other forms. Already 
fids was highly objectionable. We 
have expertise of our own in agri
culture, animal husbandry and so on 
and so forth. I want to restrict that 
and even for the future I have left 
It to the Government of India. In 
these five, six classes the Govern
ment of India -should exempt only 
those foreign technicians, where we 
have no expertise. Therefore, you are 
perfectly all right and you are the 
best judge to find out whether exper
tise is there in the country or not. 
I recollect that even the PAC has 
commented on this that it has been 
misused. Even the present Explana
tion defining foreign technicians has 
been grossly misused by different 
ministries. Such ordinary foreign 
technicians have been invited, in fields 
where there is a lot of expertise in 
India. So, the Government should 
decide who is an expert and whose 
salary should be exempted. Wher
ever Indian expertise is available you 
should not invite foreign technicians 
and exempt their salaries. That is 
the idea. For that I have said in 
amendment No, 158:

“After line 35, insert—
“ (i) in clause (i) the words 

“or any other form of power* 
shall be omitted.”

This will be a sweeping power and 1 
do not want Government to have 
sweeping powers. Any officer may 
write some note and call foreign 
technicians and exempt his salary 
from income-tax. That is not good.

My next amendment says:
"after dausediV insert-

Hhe words ‘agriculture, animal 
husbandry, dairy farming’ shall 
be omitted’.

because we do not need any foreign 
technicians in these fields,«

My next amendment 160 says, for 
‘such other field’ substitute ‘such 
fields*.

My amendment No. 161 says—
“omit ‘and other relevant cir

cumstances’,
fef cause this again gives discretionary 
power and under other relevant cir
cumstances you can invite anybody 
and. again the bureaucracy will mis
use it.

My amendment No. 162 says, omit 
lines 8 to 18. I shall read these lines:

**in clause (15), in sub-clause
(ii), the following proviso shall be 
inserted with effect from the 1st 
day of April, 1980, namely:—

*Provided that where in the 
case of an assessee the interest 
on deposits in a Public Account 
of the nature referred to In item
(3) in the Table below rule 3 of 
the Post Office Savings Banks 
Rules, 1965 exceeds two thousand 
two hundred and fifty rupees, the 
amount of interest on such depo
sits that shall not be included in 
the total income of the assessee 
under this sub-clause shall be 
two thousand two hundred and 
fifty rupees/

I want to delete these lines because 
that is a separate clause and it is a 
separate idea. I want to know what 
is the idea behind this clause. I do 
not see any idea. After all, you have 
been changing the Income-tax Act 
every year. This big book is added 
on to the Income-tax Act every year. 
I do not want that it should be 
changed repeatedly because the re
sult is that even the ITO does not 
know it. Even the income-tax 
lawyers do not know it. They have to 
see the books for the rate of income- 
tax, wrts at
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result that there Is complete chaos. 
This is a very minor tiling. How 
much will you get from it? May I 
know what is the impact oi thi3 and 
what is the additional revenue you 
will get? M^y be a few lakhs, not 
much. Don’t change the Act so fre
quently.

SHRI SATISH AGARWAL: I had
forwarded all the amendments re
quiring recommendation to the Pre
sident'and whatever recommendations 
I have received, I have forwarded 
them to the Secretariat.

So far as the amendments moved 
by Shri Kanwar Lai Gupta are con
cerned, the spirit behind the amend
ments is commendable. I appreciate 
it and I share it. But unfortunately 
the situation has not yet come where 
wo can dispense with foreign techni
cians in tho",e disciplines to which he 
referred. That is what 1 am told. So, 
we need to continue this for some 
more time. But we will examine the 
issue and see to it that nobody is 
permitted to misuse this. So far as 
post office savings bank accounts and 
extension of the limit on that is con
cerned, the provision is intended to 
benefit the association and institu
tions which are entitled to maintain 
public accounts. After the provision 
is made in the Bill, the requirement 
in the post office savings bank rule 
that no interest will be payable on 
balances exceeding Rs. 50,000/- in 
certain cases, will be dispensed with. 
So, this is the idea behind it. While 
appreciating the spirit behind the 
amendment, I am sorry I cannot ac
cept them I request the hon. Member 
to withdraw them.

SHRI KANWAR LAL GUPTA: I
seek leave of the House to withdraw 
my amendments numbers 158 to 162.

MR. SPEAKER: Is it the pleasure 
of the House that the leave be gran

ted to Shri Kanwar Lai Gupta ta 
withdraw his amendments-

SOME HON. MEMBERS: Yes.

Amendments Nos. 158 to 162 were, 
by leave, withdrawn.

MR. SPEAKER: The question is:
“That Clause 3 stand part of the 

Bill.”
The motion was adopted.

Clause 3 was added to the BilL : 
Clause 4 was added to the Bill.

Clause 5— (Amendment of section 
35 CCA)

MR. SPEAKER: Now, we take up 
Clause 5.

SHRI VINOD BHAI B. SHETH: I 
beg to move*:

“Page 8, lines 16 and 17,— 
for “as its object” substitute— 
“one of its object” (3).

“Page 8, lines 21 and 22,— 
for “as its object” substitute— 

“one of its object” (4).
SHRI KANWAR LAL GUPTA: I

beg to move*:
“Page 8, line 17,—

after “programme o f ’ insert*—
“helping the flood victims, 

checking the epidemics, publfcf 
welfare activities,” (163).

SHRI VINOD BHAI B. SHETH: This 
is a very welcome amendment, be
cause rural development is one item 
for the general development of the 
society. One would like to donate 
for some education purpose which 
may not be termed, as rural develop-, 
ment. It may be education or any 
other laudable purpose. So, the rural

•Moved with the recommendation of the President
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Vinodfchai B. Sheth J; 
development should be one of the 
subjects and the scope of this should 
be extended.

SHRI KANWAR LAL GUPTA: 
Here the exemption has been given 
to aixg. association or institution which 
is undertaking the , programme of 
rural development I have added the 
words ‘helping the flood victims, 
checking the epidemics, public wel
fare activities.’ This year, there was 
a huge flood in Delhi and other areas. 
The Janata Party had set up a Flood 
Relief Committee of which I was the 
Mender, and Mr. Hegde was the 
Secretary. We contacted the Finance 
Minister, Mr. PateL We wanted ex
emption on that. He said that he was 
helpless and that he could not exempt 
it. He did not give the exemption 
either. Every year, you see the floods. 
This is very essential. There is no 
politics in it. You see flood every 
year in one State or the other causing 
heavy losses of life and property. 
This flood is not part of rural deve
lopment.

MR. SPEAKER: It is part of des
truction.

SHRI KANWAR LAL GUPTA: 
You kjndly add the words in this 
‘flood victims . .

MR. SPEAKER: The other two are 
very wide.

SHRI KANWAR LAL GUPTA: 
The Minister should accept the flood 
par* 0I1 it.

SHRI SATISH AGARWAL: Clause
5 of the Bill seeks to amend section 
35CCA, which makes provision for 
deduction from the taxable income 
for donations that are made through 
approved associations and institutions 
taking up programme of rural deve
lopment. We want to include all this.
I am told that if those approved as
sociations and institutions take up 
this programme also, they will be

I covered. 
I','-..:v "'SaRI KANWAR LAL GUPTA:
%' Will the Minister give an assurance

on the floor of the House that they 
will be exempted? Is he prepared 
to give this assurance?

MR. SPEAKER: Even if he gives, 
it is the courts that will decide it

SHRI SATISH AGARWAL: In
this connection, I would like to cite 
an illustration with the permission 
of the Chair. We have granted ex- 
emuption under the Customs Act 
so that if any individual or associa
tion gets aqy gifted article from 
abroad for distribution among the 
poor, that will be exempted from 
the Customs Duty. I had been to 
Madras recently and I found that 
there is a racket in cloth. Cloth to 
the extent of 31,000 bales have been 
imported by individuals and they 
have got exemption from customs 
duty by producing certificates that 
they have been distributed to the 
poor and the cost of it comes to 
Rs. 1.25 crores. I have ordered a 
thorough probe into the matter. So, 
we cannot be that much liberal in 
granting exemption. We have to en
sure that only genuine cases get 
exemption and proper relief from 
the department, and not in every 
case. So, I would request the hon. 
Members to withdraw their amend
ments.

SHRI VINODBHAI B. SHETH: 
Sir, I want to withdraw my amend
ment Nos. 3 and 4.

MR. SPEAKER: Has the bon. 
Member the leave of the House to 
withdraw his amendments?

SOME HON. MEMBERS: Yes.

Amendments Nos. 3 and 4 were* by 
leave, withdrawn.

SHRI KANWAR LAL GUPTA: Sir.
I want to withdraw my amendment 
No. 163.

MR. SPEAKER: Has the ho®.
Member the leave of the House to 
withdraw his amendment?

SOM® HONF. MEMBERS: Ifet.
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Amendment No. 103 vm  by leave, 
withdrawn.

MR. SPEAKER: The question is: 
“That clause 5 stand part of the 

BiH” . -

The motion was adopted

Ckmse 8 wa* added t© the BilL 
Clause 6— (Amendment of section
m .

SHRI VINODBHAI B. SHETH: I 
beg to move;

Page 9, line 18, 

add at the end

“subject to the provisions of sub
section (2 )w (5 ).

SHRI KANWAR LAL GUPTA: I
beg to move*:

Page 9. —
omit lines 11 to 27. (164)

SHRI SATISH AGARWAL: I b̂ g to 
move:

Page 9, for lines 28 to 35, substi
tute—
*‘ (<s) in clause (viii):—

(i) for the portion beginning 
with., the words “agricultural deve
lopment in India'* and ending with 
the words “carried to such reserve 
account:” the following shall be 
substituted namely:—

“agricultural development in India 
or by, a public company formed 
and registered in India with the 
main object of carrying on the 
business of providing long-term 
finance for construction or purchase 
of houses in India for residential 
purposes and amount not exceeding

forty per cent of the total income 
(computed before making; any 
deduction under chapter VIA) car
ried to such reserve account” ;

(ii) in the first and second pro
visions, for the word “corpora

tion” the words “ corporation or, as 
the case may be, the company” 
shall be substituted.

(iii) the following Explanation 
shall be inserted at the ertd, 
namely: —

“Explanation.—In this clause, 
“public company" shall have the 
meaning assigned to it in section
3 of, the Companies Act, 1986: *»
1 of 1956 (199).

SHRI VINODBHAI B. SHETH: I
do not know what premium is given 
to the rural banks, because they 
can write off H per cent by way 
of bad debt. I have suggested the 
addition of the words “subject to the 
provision of sub-section (2)!”, which 
means that the Government should 
be satisfied that it is a genuine bad 
debt. Otherwise, in villages them 
may be collusion between the bank 
manager and the fanners, which is 
very much possible. Suppose we ad
vance a sum of Rs. 100 crores. Then 
they could write off Rs. I f  crores. 
if it is not possible, then it has to 
put differently. I hope that this 
particular amendment will be accep
ted by the Government.

SHRI SATISH AGARWAL: Under 
clause 6 scheduled banks, other 
than co-operative banks, would be 
entitled to deduction in the: compu
tation of the taxable profits in res
pect of a provision for bad and 
doubtful debts relating to the ad
vances made by the rural banks, 
not exceeding I f  per cent of ■ t!»  
aggregate advances made by such 
banks.

SHRI VINODBHAI B. SH8TH: 
It should be subject toexamination.

♦Moved with the recommendation <>f the President.
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SHRI SATISH AGARWAL: It
will be so.

SHRI KANWAR LAL GUPTA: 
I think the Minister is not fully aware 
of the problem. What my hon. 
friend says is 100 per cent correct 
Let him explain what he wants to 
do. Sir, you have been a Supreme 
Court Judge. You must decide it.

MR. SPEAKER: I will be of any 
help in such cases.

SHRI KANWAR LAL GUPTA:
The clause, as it is, reads:

“in respect of any provision for 
bad and doubtful debts made by 
a scheduled bank in relation to 
advances made by its rural bran
ches, an amount not exceeding 
one and a half per cent, of the ag
gregate average advances made 
by such branches, computed in the 
prescribed manner.”

Here the term used is “bad and 
doubtful debts” ‘bad debt’ has been 
defined in the Income-tax Act and there 
is no limit to it. So, here it is not 
enough to say simply “one and a 
half per cent”. Bad debt may be 
even 100 per cent. Bad debt means 
debt which is net recoverable. 
Here you have added doubtful 
debts. If you indulge in such type 
of activities, it will lead to a lot of 
corruption. What will happen is 
that in all the rural branches, 
the Managers and the farmers 
will have collusion and they will see 
to it that 1 1{2 per cent every year 
is deducted from the income. Thus 
you will lose revenue not only re
venue but even the principal So, I 
want to give a warning. This is a 
very serious matter. This provision 
of bad debts is already there in the 
Income-tax Act. So, why do you add 
doubtful debts? The moment it be
comes bad you can write it off and 
daim deduction from the income- 
tax department Here you have add 
ed the word "doubtful* and a limit 
has been fixed of 11/2 per cent I 
think this is a very dangerous pro
position. if you do it will lead to 
a lot of corruption. I request the

hon. Minister to, consider this proposal 
again.

SHRI SATISH AGARWAL: It is 
not H per cent of the amount $aid 
to be bad or doubtful debt. It is on 
the total of the advance made up to 
this limit, this is the maximum. In 
foreign countries the limit is 3 to
5 per cent. This is only on ihe ad
vances made in the rural areas. Be
cause banks are not coming forward 
we made this specific provision that 
up to a maximum of 1J per cent 
if here is bad or doubtful debt, this 
can be allowed under the income- 
tax law.

MR. SPEAKER: Bad and doubt
ful debts are under the Income-tax 
Act also. If the doubtful debts are 
later on collected, they are "again 
brought under tax. This expression is 
not new.

SHRI R. VENKATARAMAN: You 
have to file a suit and go through all 
the processes.

MR. SPEAKER: You are really
creating difficulties rather than help
ing us. For a bad debt you have to 
go to court. For a doubtful debt 
you need not. Thereafter, if a doubtful 
debt is realised again it is brought 
to tax. “Doubtful is absolutely 
necessary. Otherwise, in every case 
they will have to go to court.

SHRI KANWAR LAL GUPTA: 
Bad debt has to be accepted by the 
assessee. In the case of doubtful 
debt, it is not so.

MR. SPEAKER: Are you pressing 
your amendment?

SHRI KANWAR LAL GUPTA: I
wish to withdraw.

MR. SPEAKER: Has the Member 
leave of the House to withdraw his 
amendment?

SOME HON. MEMBERS: Yes.' 
Amendment No. 1M was, by leave 

wihdrawn.
MR. SPEAKER: Mr. Sheth, are 

you pressing your amendment?
SHRI VINOD BHAI B. SHETH: I

witih to withdraw.
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MR. SKKAPEE: Has he the leave 
of the House to withdraw his 
amendment?

SOME HON. MEMBERS: Yes.
Amendments No. 5 was by leave 

withdrawn

SHRI SATISH AGARWAL: Clause
6 of the Finance Bill seeks to amend 
section 36(1) (viii) of the Income-tax 
Act to provide for higher education 
in respect of profits transferred to a 
special reserve in respect of approved 
financial corporations. Hitherto, 
financial corporations eugaged in 
providing long term finances to 
industrial or agricultural development 
were entitled to deduction in the 
computation of their taxable income, 
in respect of amounts transferred by 
them to a special reserve up to 40 
per cent of the taxable income in the 
case of State Financial Corporations 
and 25 per cent in the case of other 
financial corporations. The Bill seeks 
to increase this ceiling to a uniform 
level of. 40 per cent. In view of 
Government’s policy of encouraging 
house building activities, this is being 
extended to approved public com
panies registered in India with the 
main object of providing long term 
advances for construction or purchase 
of residential houses in India.

SHRI R. VENKATARAMAN 
(Madras South): I oppose this
amendment. The principle on which 
deduction in respect of profits made 
by public institutions like State 
Financial Corporations ig that profit 
goes to the benefit of the public. The 
State Financial Corporations are 
catering to the industries in the State, 
Therefore, a certain concession is 
given; thereby if the profits less are 
transferred to reserve up to 40 per 
cent, then they exempt from tax. 
But fee amendment says that if any 
private corporation or private com
pany started by individuals for the 
purpose of promoting house buildings# 
transfer 40 per cent to the Reserve 
Fund, thev wflft also be eacemft tnm

tax. The difference between the 
institutions has not been understood. 
In one case, they are public institu
tions catering t0 the public. The 
other case iS| they are institutions for 
the profit of the persons who constitute 
the shareholders of the company. 
Therefore the same rule cannot apply 
to both and the transferring of 40 
per cent to Reserve Fund and thereby 
getting the tax exemption should not 
be given to them. This is a concession 
which will go to the private share
holders of the companies. Therefore,
I oppose this amendment.

SHRI SATISH AGARWAL: The
intention behind this is to give con
cession to public companies. It is 
not to everybody. As of today, the 
companies that can qualify for the 
tax concession proposed under live 
amendment will be the Housing 
Development Finance Corporation 
Limited. I think, the apprehension 
of the hon. Member is not well 
founded.

MR. SPEAKER: The question is:
Page 9, for lines 28 to 35, substitute; 

“ (c) in clause (viii),—
(i) for the portion beginning 

with the words “agricultural 
development in India” ang end
ing with the words “carried to 
such reserve account:”, the fol
lowing shall be substituted, 
namely:—

“agricultural development in 
India or by a public company 
formed and registered in India 
with the main object of carry
ing on the business of provid
ing long term finance for cons
truction or purchase of house-

in India for residential purposes 
an amount not exceeding forty 
per cent of the total income 
(computed before making any 
deduction under Chapter VIA) 
carried to such reserve 
account:” , ' I
(ii) in the first and second 

provisos, for the word "corpora-
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[Mr. Speaker]
tion”, the words “corporation or, 
as the case may be, the company*' 
shall be substituted;

(iii) the following Explanation 
shall be inserted at the end, 
namely:—

‘Explanation.—In this clause, 
“public company*’ shall have 
the meaning assigned to it in 
section 3 at the Companies Act, 
1 of 1996, 1S56. (109).
The motion was adopted.

MR. SPEAKER: The question is:
^That Clause as amended,

stand part of the Bill”
The motion was adopted.
Clause 6, as amended, wag added to 

the Bill.
zClause 7—(Amendment of section 37)

SHRIMATI PARVATHI KRISHNAN 
<Coimbatore): I beg to move:

“Page 9, line 38,—
for “does not exceed’* substitute—
‘ “is certified by a Chartered

Accountant as not exceeding’”  
(43).

SHRI R. VENKATARAMAN (Mad
ras South): I beg to move:

“Page 9, line 38,~  
for “does not exceed*’ substitute—

* “is certified by the newspaper
concerned as not exceeding’*’ 

.<«);
SHRIMATI PARVATHI KRISH

NAN: Once again, I stand up in
defence of the smaller sector. The
point is that, as far as the tax on 
newspaper advertisement is concern
ed, if you remember, last year, when 
It came up, there was a considerable 
opposition to it, particularly from the 
smaller journals and the smaller news- 
papers. At that time, a certain 
exemption was given i&t the news
papers with • a cfreulation of its* than

15,06fr. There was a form that wag to 
be filled up and the form 
was to be isuued by a 
prescribed authority to say that 
it is less than 15,000 and the adver
tise®gives the advertisement and'that 
much tax relief is given. Now, what 
is happening is, the prescribed autho
rity is being removed. The amend
ment is just saying “where it dots not 
exceed** and the need for getting this 
form tilled in and also on is not there. 
What will happen precisely is that the 
advertiser is not going to take the 
trouble to find out, what is the 
circulation of the paper. Why is he 
going to take the trouble of finding 
that? So, the smaller newspaper! are 
going to be affected unless there Is 
some method by which they can give 
to the advertisers a positive proof 
which will then be upheld by the 
Income Tax authorities. This will 
lead to harassment of the potential 
assessees also. So, the smaller news
papers are going to be affected. 
Therefore, my amendment is a very 
simple amendment.

MR. SPEAKER: As usual.

SHRIMATI PARVATHI KRISH
NAN: Yes. But unfortunately the 
Minister is complicated. What can I 
do? So, the point is the newspapers 
when they apply for newsprint; have 
to roduce a Chartered Accountant's 
certificate with respect to their circu
lation. Therefore, all that I am say- 
i«g is, the newspapers will have such 
a certificate readily available and 
they can show that to the advertiser 
ana* that would be on record. This 
would save the advertiser from harass
ment and ensure that the smaller 
newspapers, who today are in any 
case getting fewer advertisements, 
andwho are struggling to get adver
tisements, are also helped.

m m  R/VENKATARAMAN: I fully 
endorse the very eloquent appeal 
made by Mrs. Parvathi Kriahnan. She 
has put forward the case very 
effectively, ■■•■■■■
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I may recall the discussion on the 
clause last year. There was a consi
derable opposition to the ceiling fixed 
on advertisements by the previous 
Fmance Minister and, as a measure of 
concession, Re agreed that in the 
computation of 40,000 ceiling, he 
would exclude the smaller newspapers 
and, then, he said, the small news
papers will be defined as those having 
an average circulation of less than
15,000 copies per day and that would 
be certified by the prescribed 
authority. Now, it is easy for an ad
vertiser to get a certificate by 
the prescribed authority or the news
paper will get a certificate and then 
produce it. Therefore, there is no 
difficulty so far as the advertisers, 
the companies which give the adver- 
tiserments, are concerned or any pro
blem 0r trouble with the Income-tax 
authorities.

By removing these words, the 
burden of proof that a newspaper is 
a small newspaper is shifted to the 
advertiser, the company which gives 
the advertisements. Who will take 
the trouble of finding out whether a 
newspaper has got 15,000 circulation 
or not? Mrs. Parvathi Krishnan’s 
amendment is that it can be certified 
by an auditor. A newspaper having 
a circulation of 15,000 may not have 
an auditor to certify. A certificate 
from the newspaper itself should be 
sufficient because there are provisions 
in the Income-tax Act that if you give 
a false declaration, you are liable to 
be penalised in several ways.

MR, SPEAKER: If and when
proved.

SHRI R. VENKATARAMAN: After 
all, an auditor's certificate also can be 
subject to infirmities as the other 
one. My submission is that it should 
not be asked to produce an auditor's 
certificate. A certificate from the 
newspaper saying that its circulation 
is less than 15,000 should he sufficient 
and, if  there Is any error in it, if there 
ir any fraud or any other thing, fee  
care should be taken under the

- Awf

I would suggest to the hon, Minister 
and we are agreeable, he may accept 
any one of these amendments, and we 
would be happy. It is not that I am 
pressing mine or she is pressing hers. 
But 1 would earnestly feel that if 
they really want to help the small 
newspapers, as they said last time 
and, I would now say, as they pre
tended last time, this new clause wi11 
take away the protection and put the 
newspapers in jeopardy.

SHRI SATISH AGARWAL: It is
true that the present Bill seeks to 
omit the requirement of certification 
of the circulation of a newspaper by 
the prescribed authority, that is, the 
Registrar of Newspapers. Under the 
Press and Registration of Books Act, 
the newspaper# having a circulation 
of more than 2000 copies have to  
submit return  ̂ to the Registrar and 
they have to be certified by the 
Chartered Accountant. Now, it is  
very difficult to obtain a certificate 
from the prescribed authority. In any 
case, a newspaper having a circulation 
cl more than 2000 copies has to sub* 
mit a return and that has to be certi
fied by the Chartered Accountant. 
That is sufficient. Up to 15,000 circu
lation, the problem is solved. In any 
case, the Chartered Accountant will 
have to certify. There i$ no need for 
a further certification by the pres* 
cribed authority. As a matter of fact, 
the main thing is to reduce the harass
ment to the taxpayer. You file a  
return to the Registrar and you obtain 
a certified copy of the return, the  
information that you have given about 
the circulation of the newspaper.

About the apprehension that has 
been expressed here and that a certi
ficate from the Chartered Accountant 
may be accepted, I can only say that 
if a certificate from the Chartered 
Accountant is produced, then you ea«i 
ask for a certificate from the Chap
tered Acountant to be given by the 
newspaper to the advertiser. The 
certificate issued by the Chartered 
Accountant will be admitted as
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evidence by the Income-tax autho
rities.

SHBi R. VENKATARAMAN: Only 
one point. After the Bill is passed the 
Central Board of Direct Taxes gives 
instructions to the Income-tax Offi
cers. Will the Hon. Minister see to 
it that this particular statement he 
made here is included in the instruc
tions which are circulated by the 
Central Board of Direct Taxes?

SHRI SATISH AGARWAL: I an 
only say that the certificate of a 
Chartered Accountant, if produced, 
is a relevant piece of evidence for the 
income-tax authorities. If need be, 
instructions will be issued: there is no 
problem.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): As a distinguished
Judge of the Supreme Court, you 
know Sir, that the courts do not 
accept the interpretation of the Minis
ter. It should form part of the statute.

MR. SPEAKER: You are generally 
right, but the instructions of the 
Central Board of Direct Taxes have 
got the force of law. The Supreme 
Court has gone into the matter. There 
are two sets of Instructions.

Now, are you pressing your am
endments?

SHRIMATI PARVATHI KRISH- 
NAN: I do not want to press them 
but if the instructions do not come, I 
will bring an amendment again. Now 
I seek leave of the House to withdraw 
them.

MR. SPEAKER: Has the Members 
leave oi' the House to withdraw 
Amendments Nos. 43 and 57.

SOME HON. MEMBERS: Yes.

Amendments Nos. 43 and 57 were, 
by leave, withdrawn.

MR. SPEAKER: The question fK 
“Tlut clause 7 stand part of fh» 

Bin/*

. .The motion was adopted.

Clause 7 was added to the Bill
SHRI VINIDBHAI B. SHETH 

(jammnagar): I bed to. move:
Page 10—
after line 8, insert—

“Provided further that if such 
capital gain arising out of compen
sation or as the case may be, ad-

Page 10,—
after line 8. insert—

“Providel further that if such 
capital gain arising out of com
pensation or as the case may be, 
additional consideration is 
invested for five years within a 

period of six months either 
Rural Banks or Rural Develoy- 
ment Bonds or any other Fi
nancial Institution approved by 
the Government of India, it 
shall be eligible for exemption 
from capital gain tax” (7).

Page 10,—
after line 13, insert—

“Provided that if such capital 
gain arising out from any trans
fer of a capital asset is invest
ed within a period of six months 
for five years in Rural Banks 
or Rural Development Bonds 
or any other Financial Institu
tion approved by the Govern
ment it shall be eligible for 
exemption from capital gains 
tax.” (8).

SHRI T. A  PAI (Udipi): I beg 
to move:

Page 10, line 13,— 
add at the end—

“where the total value of the 
capital assets exceeds rupees 
twolakfcs." (77).
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SlitHI SATISH AGARWAL: I beg 
to move:

Page 10, for lines 2 to 13, sub
stitute— .. »

‘(1) in sub-section (1),—
(a) for the words “full value 

of the consideration or any 
part thereof received or ac
cruing as a result of such trans
fer’’, the words “whole or any 
part of the net consideration”
shall be substituted;

(b) in clause (a), for the 
words “full value of the consi
deration received or accruing” , 
the words ‘ ‘net consideration’*
shall be substituted; :

(c) in clause (b),—
(i) for the words “full 

value of the consideration re
ceived or accruing”, the w ordg 
“net consideration”
shall be substituted;

(ii) for the words “full 
value of such consideration”, 
the words ‘‘net consideration”
shall be substituted;

(d) in Explanation 1,—
(i) for the words, brackets 

and figure ‘For the purposes 
of this sub-section and sub
section (3), "specified assets” 
means any of the following 
assets, namely:—V

the following shall be sub
stituted, namely:—

‘For the purposes of this sub-sec
tion, “specified assets’  ̂ means—

(a) in a case where the 
original asset is transfer
red before the 1st day of 
March, 1970, any of the 
following assets, namely:—

(ii) after clause (vi), the 
following clause shall be 
inserted, namely:-- , -

“ (b) in a case where the 
original asset is transferred 
after the 28th day of Febru

ary, 1979, such National 
Rural Development Bonds 
as the Central Government 
may notify in this behalf in 
the Official Gazette.” ;

(e) in Explanation 3, for the 
words, brackets, figure and let. 
ter “the full value of the consi
deration or any part thereof in 
any equity shares referred to in 
clause (va)*V the words, bra

ckets, figure and letter® “the 
whole or any part of the net 
consideration in any equity 
shares referred to in sub,-section 
(va) of clause (a)’’ shall be 
substituted;

(f) in Explanation 4, for the 
words, brackets and figure 
“clause (vi)”, the words, bra
ckets, figures and letter” sub
clause (vi) of clause (a)”, shall 
be substituted;

(g) after Explanation 4» the 
following Explanation shall be 
inserted, namely: —

‘Explanation 5: “net con
sideration”, in relation to the 
transfer of a capital asset, 

means the full value of the 
consideration received or 
accruing as a result of the 
transfer of the capital asset 
as reduced by any expendi
ture incurred wholly and 
exclusively in connection with. 
Such transfer.’ ;

(2) in sub-section (1A),—
(a) for the words “full value 

of the consideration or any part 
thereof received or accruing as 
a result of the transfer”, the 
words “whole or any part of 

the net consideration in respect** 
shall be substituted;
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Development Bonds referred
to in clause (b) of Explana* 
tion X below sub-section (1);V

(fe) for the fiords, brackets 
and figures “ referred to In da*»
nee <vi)w, tile word* brackets, 
figures and letter deferred to 
In sub-clause (vi) of clause (a )” 
shall be substituted;

(c) in danse (a ), for the 
words, brackets and figures 
‘feaid clause <vi)*\ the words, 
brackets and figures “ said sub- 
elaMN* (v i)"  shall be substitut
ed;
43) In sub-section (2), in the 

Explanation,—
(a) for the words “full value 

o f the consideration or any 
part thereof received 0r accru
ing as a result of the transfer”, 
the words (<whole or any part 
of the net consideration in res
pect”  shall be substituted;

(b) for the word* brackets 
and figures “clause (vi) ” , the 
words, brackets, figures and 
letter “sub-clause (vi) o f da
nse (a )” shall be substituted;
(I ) in sub-section (3), in the 

Explanation,------
(a) in clause (iii), for the 

word, brackets and figures “ cla
use (v i)” , the words, brackets, 
figures and letter “sub-clause 
(vi) of clause (b )n shall be 
substituted;

(t>) after datise (iii), the 
following clause shall be inser
ted, namely: —
(ilia) “specified assert* mean—

(a) in relation to any ad. 
ditional compensation or ad
ditional consideration receiv
ed before the 1st day of 
March, 1070, any of the as
sets referred to in clause (a)

(5) in subsection (4 ), in the 
Explanation, for the word, bra
ckets, and figures “ dense tvi)*\ 
the woids, brackets, figures and 
letter “sub-clause (vi) of clause
(a)* shall be substituted;

(6) in sub-section (8), for 
the word, brackets and figures 
"clause (vi)**, the words, feackets, 
figures and letter “sub-clause (vi) 
of clause (a )” shall be aubstitu- 
ted;

(7) in sub-section (6), for the 
word, brackets, figure and letter 
“clause (va)” the words, brackets, 
figures and letters “ sub-clause 
(va) of clause (a )” shall be

substituted., (300).

SHRI R. VENKATARAMAN (Mad
ras South): I beg to move:

That in the amendment propsed
by Shri Sharan Singh, printed as 

No. 200 in List No. 22 of amendment,-
after Item No. (7), insert—

‘(g) after sub-section (6) r 
the following sub-section shall 
be inserted, namely;—

“ (7) after sub-sevtion (« ), 
“ (7) Nothing in this section 

shall apply to or in relation to 
any capital gain arising from 
any transfer of a <*H»ital as- 
—* the full aggregate value 

\e consideration for which 
transfer is made, exceeds 
■es one lakh.”
>es one lakh.** (20).

* No ri*h the recommendation
of the idea!

of Explanation 1 below sub
section (1);

(b) in relation to any ad
ditional compensation or ad* 
ditional considerations receiv
ed after the 28th day of Feb- 
*u|tfy». 1W0, the Nation Rural

SHRI O0BHAI B. SHEtBt;
Partly, amendment im  been
cepted, t  [ w an tto . broad^base the
Hdhrhr ir hlr hr mf hr hrhr hrfcr
issue % emption from c^>ital
gains t life,: therefore v 'I'r ■
moved amendment' thet
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tedfttrther that & such capital gain 
arising out of compensation or as 
the case may toe, additional con* 
sideration Is invested lor five 
years. ..** etc* I would request the 
Minister to make it five years either 
for rural banks or Rural Develop
ment Bonds or any other financial 
institutios. I would like it to be ex
tended to investment in any nationa
lised bank or any Trust of the Gov
ernment. These are all Government 
undertakings. Let it not be limited 
only to rural bonds; it should be ex
tended to the Unit Trust of India 
and to nationalised banks m the 
country.

Secondl/, I would like a clarifica
tion freon the Hon. Minister as to 
Whether the bonds are negotiable, 
vaileabie or mortgageable and also 
after what period of investment they 
are saleable, negotiable or mortga
geable.

SHRI T, A. PAI: Madam, while 
abolishing the capital gains tax pro
vision Mr. H. M. Patel had brought 
out the argument that *since I am 
convinced that this measure would 
provide larger resources for develop
ment, I am now doing away with 
this tax provided this is invested in 
productive assets from the Govern
ment's point of view/ He also 
Provided for investment in the 
tJnit Trust for certain industries of 
priority, because capital was becom
ing scarce and also bank deposits. 
Now, another Finance Minister of 
the some Government, after two 
Vears, gives another argument for 
restoring it  He said *Since I am 
convinced that the benefit of capital 
‘appreciation in a few hands should 
»ot be tolerated, I am doing away 
with it*. There was a King called 
M&hd, Bin Tughlak in our country, 
and we all seem to be his descen
d e d !  flow quickly two Ministers of 
tij^' s^me Govemms o t ...  (rntemtp- 

. . .

^  ■ *'®5re should
Mm i  consistent policy for « certain
pertod o f time. t m & m M m h

SHRI HARI VISHNU KAMATH: 
Those who were, and who are, Minis, 
ters are his descendants.

&HRI T. A. PAt; May I s-.y that 
those who have lost Ministership are 
always more more sensible and those 
who have become Ministers lose iheir 
sense also?

At that time there was a lot of 
opposition to this< but in practice 
Rs. 2P0 crores was mobilised and the 
Unit Trust got lots of funds for pro
viding capital investment. Nowf if 
you wanted to abolish it, you should 
have abolished it now. But every
body knows that the Finance Minister 
is taken in by the argument of rural 
development. If you put the words 
‘rural development; everything goes.

SHRI HARI VISHNU KAMATH: 
He is a farmer's son: that is what 
he said.

SHRI T. A. PAI: My great-grand
father was also a farmer.

SHRI HARI VISHNU KAMATH; 
But it is not his great-grandfather but 
his father himself who was a farmer.

SHRI T. A. PAI: If you see the 
stock-market reports of yesterday, 
after this announcement, stocks have 
been becoming. What is the argument? 
The argument is that hereafter th^re 
will not be any new issues going in 
and therefore there won’t be any sales 
of shares and people will hold on* So 
the stock market is becoming. Do we 
want investment in industries also 
in this country or are you going to 
provide it all through your financing 
institutions? If there should be further 
investment generated to industry, I 
do not know why you should go by 
this idea of rural bonds, Do you 
think that people could be so foolish 
as to be attracted by an investment 
of 7J per, cent, X would like to ask 
th« Minister, would l^  at lsast put 
himself in the positioned supposing 
. h% has^pita* assets ■ m .m  
' haeve been attrai^veeno^^ W
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point of view, to dispose of the pro
perty or to achieve the objective he 
has in mind? My appeal to him, 
therefor, is to broatLbase it as before, 
or do away with it  Last year also 
the Finance Minister came and said 
that investment in bank deposits will 
not be allowed, and it took us a lot 
of time to pursuade ; him. 1 would 
like some consistency in this matter 
and I would like the Government to 
reconsider this amendment and res
tore the old position. If you like, you 
can restrict it to capital gains not be
yond a certain amount so that the 
middle-class people at least will be 
benefited, by getting exemption which 
was provided originally.

SHRI K. VENKATARAMAN; On 
principle we are opposed to the ex
emption of capital gains from taxation. 
Capital gains is an unearned income 
and it has been acknowledged 
throughout the world. In fact, even 
the Finance Minister, in his Sxplana* 
tory Memorandum, has stated that it 
is unearned income. The Congress 
Government had introduced this tax 
and we consistently opposed Mr. 
Patelfs proposals from 1977. We 
voted against it and protested that 
you are showing concession to the 
well-to-do-classes which generally de
serve, in equity, no such concession.
t*M  bn.
Much of this capital gains comes from 
social factors such as development of 
an area through the government 
agency as a housing colony or deve. 
lopment of the industry or as a result 
of a boom in the stock market. In 
other words, it is in increment in 
value for which the person has not 
contributed anything at aH, either by 
way of intellectual effort or by way 
of physical effort. Therefore, through*

The repurchase price of a unit o f 
the Unit Trust on 30th June 1&78 was 
Rs. 19.40. If a person had one lakh 
units, he would have sold them for 
Rs. 12,40,0000. He had paid Rs. 10 
per unit. So, he would have made 
a profit of Rs. 2.4 lsfkhs for merely 
holding them in his hands. If he had 
not sold them, he would have re* 
ceived a nine per cent dividend which 
means that, on Rs. 90,000, he would 
have paid income-tax. No, he sells 
them and then on 1st July, the very 
next day, he repurchases the units 
at Rs. 11.25 per unit, that is, the 
market price. He purchases * more 
units with the same money—1,10,000 
units as against one lakh units he ' 
had. He escapes income-tax on Rs,
90,000 which he owuld, otherwise, 
have paid. He escapes capital gains 
tax by buying more units himself.

Any law which enables a person 
to escape a tax legally is a bad law. 
Therefore, I submit that this provision 
is totally unacceptable. On policy, on 
principle, the capital gains are liable 
to tax. You are taxing butter, bidi, 
kerosene—every one of the connpn- 
able articles-and you want to give 
exemption to those people who deal 
in stocks and shares, who do the 
bull and bear operations!

AN. HON. MEMBER: What are 
those?

SHRI R. VENKATARAMAN: The 
‘Bull’ operation is one in which you 
raise the prices of stocks and then 
you sell. The ‘bear' operation is one 
which you depress the price of shares 
and buy. This i* the kind of operations 
is one which you depress the price 
of shares and buy. This is the kind of 
operations which are taking place^and 
you want to give concessions tb them! 
Therefore, I  totally oppose this Clause 
and this new amendment. I would

out the world, capital gains has been 
taxed, and it is really surprising that, 
In this country, we should now come 
and say that capital gains should be 
exempt from taxatfoa. I will also 
show how the provWons enable s  
person to escapebothincome-tax and 
capital gains tax.

welcome the provision as Jatfoduced 
by the Minister in his budgeipropo- 
sals in which he had said ^wt, |ierê

■ after,;ciiftjsr If* 
would be no oapital 
In £o*
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protect the lower of middle class, 
then I have given an amendment, No. 
207, to the amendment of the hon. 
.Minister. That amendment says:

“Nothihg in this section shall 
apply to or in relation to any capi
tal gain arising from any transfer 
of a capital asset, the full aggregate 
value of the consideration for which 
the transfer is made, exceeds rupees 
one lakh.**

That is to saŷ  if there is any 
transaction whose consideration is 
Rs. one lakh, then they capital gains 
in respect of that, if invested in rural 
developent 'bonds, may be exempt 
from tax. But if the value exceeds 
Rs. 1 lakh, then it must attract capital 
gains tax. I have moved this amend
ment to the amendment moved by 
the Minister.

As I said, Sir, 1 oppose this Clause.

SHRI SATISH AGARWAL: The
original clause 8 as it stands there 
in the Finance Bill came under dis
cussion for all these days and it is 
only in deference to the wishes of 
these House and the wishes of a large 
number of Members of Parliament 
that this amendment is being sought 
to be moved by the government and 
in a modified form it has now been 
decided to continue the same conces
sion which was announced two years 
back.

As rightly pointed out by Mr. Pai, 
why should they invest for 7 years 
in 7.5 per cent government bonds? He 
has pleaded that the same pattern be 
continued. That means investment in 
banks or in Unit Trust or post office 
certificates and they get the same 
exemtion. Mr. Fai is well aware that 
with regard to funds available with 
the Unit Trust the UC and the 
banks, very feften criticism wet 
made on the floor of the House that 
they eve not utilised for rural deve- 

r ■ in the proportion -as
#w m m ent would want

the Deputy Prime Minister agreed tfr 
this and let there be rural develop 
ment bonds so that this money 
could be exclusively, utilised for that 
purpose. You will realise once i n 
vestment is made in banks or ill 
Unit Trust, then it goes under theit 
control. The idea behind continuing 
this concession in this modified form 
is only this. The Deputy Prfcti# 
Minister has made this in deferent 
to the wishes of the Members of the 
House and the amount invested in 
rural development bonds will be ex
clusively utilised for rural deveop- 
ment. Otherwise clause 8 as it standi 
fulfils your wishes. I am sorry X 
cannot accept the amendment.

I am well aware of the wishee 
and the strong views of my hoik 
friend, Shri Venkataraman. X respect 
them.. One is entitled to have theft 
but it is only in deference to the 
wishes of a large number of Mem
bers of this House that the Govern* 
ment has modified it in this manner.

SHRI T. A. PAI: These rural de* 
velopment bonds—are they in lie# 
of the funds provided for rural do* 
velopment or are they in addition?

SHRI SATISH AGARWAL: We
have not issued them.

SHRI T. A. PAI: You say thaft 
these resources are ,going to be invest* 
ed in rural development I am only 
ascertaining is it in lieu of what yon 
have already provided or will it be 
in addition to what you have provid
ed?

SHRI JDINEN •• BHATTACHARYAJ 
That they have not yet decided.; ;

SHRI VINODBHAI B. SHETH: Why 
not extend the facility of investmeiil 
in Unit Trust which is a government 
of India undertaking? Has thif 
Ministry of Finance no control oyer - 
the Unit Trust?

SHRI SATOH A^AHWAL; 
not for me to comment on any 
tution.. There can be Htt 
tiong but we & ^ x » a d a ^
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decision.  We have all control over 
these institutions but with ell that, 
there were criticims levelled on the 
floor of this House that investments 
are not made in desired channel and 
all their monies go to big  houses. 
'Here the money is exclusively meant 
for this purpose and the bonds are 
Issued for that,  I am soure  will 
be utilised for rural  development 
programmes.  Whether in lieu or in 
substitution—X will try my leavl best 
to see that they are In addition.

ME. CHAIRMAN: Sheth. are you 

pressing you amendments?

SHRI VINODBHAI B SHETH: No, 

| am not pressing.

SHBI T. A. PAI: I am not pressing 

Hiy amendment.

Amendments Nos. 7, 8 and 77 were, 
fey leave, withdrawn

* SHRI  R.  VENKATARAMAN: 
j am pressing my amendment.

~ MR. CHAIRMAN: I will now put 
&fiendment No. 207 of Shri  R. 
Ten*cataraman to vote.

MMr. Venkataraman’s amendment is 
that the capital gains above Rs.  1 
lakh should be taxable.  Is  that 
fight, Mr. Venkataraman?

SHRI  R.  VENKATARAMAN: 
Test, Madam.  I would like to press 
lor a division.

16.13 hrs.

[Mr. Speaker in the Chair]

MR.  SPEAKER:  Before I put

amendment No. 207 to vote for the 
benefit of the Members who have 
just now come.  I shall read it out:

The question is:

“That in the amendment propos
ed by Shri Chanan Singh printed 
as No. 200 in Ust No. 22 of am
endments:—

fifter Item No. (7>, inter*—*

“(7) Nothing in this section, 
shall apply to or In relation to 
any capital gain arising from 
any transfer of a capital gain 
any transfer of a capital asset, 
the full aggregate value of the 
consideration for  which  the 
transfer  is  made.  exceeds 
rupees one lakh.” (207).

The Lok Sabha divided:

The motion was negatived.

16.17 hrs. 

revision No. 227

AYES

Alluri, Shri Subhash Chandra Bose 

Arunachalam, Shri M.

Basu, Shri Dhirendranath 

Bhakta, Shri Manoranjan 

Bonde, Shri Nanasahib 

Georage, Shri A. C.

Gopal, Shri K.

Gotkhinde, Shri Annasaheb 

Jaffer Sharief, Shri C. K.

Kidwai, Shrimati Mohsina 

Kosalram, Shri K. T.

Krishnan, Shrimati Parvathi 

Mallanna, Shri K.

Meduri, Shri Nageswara Rao 

Naidu, Shri P. Rajagopal 

Naik, Shri S. H.

Pai, Shri T. A.

Poojary, Shri Janardhana 

Rachaiah, Shri B.

Rajan, Shri K. A.

Ramalingam, Shri N. Kudanthal 

Ramamurthy, Shri K.

Bath, Shri Ramachandra 

Reddi, Shri G. S.

4 (8)  after sub-section  (*}
the following sub-section shrill 
ineirted,  ■ ■ ■

Bieddy, Shrt it. Ram 
S»y«*. Shri P. M.
■ SLhnmh'f'TammvtAi  :;|K/



iMwrtiwi fltiri f Df  ■ŝWW >"" •,■ ™W:Jlf, * ---:. ,
Saryanarayana,  Shri K.

3&or*t, Shri B̂ usahjib 

Venkataraman, Shri R.

' #6es

£garwa], §hri Satish 

Ahmed, Shri Halfcnuddiji 

Alhaj, Shri M. A Hannan 

Amat, Shii D.

Arga], Shri Chhabiram 

Balbir Singh, Chowdhry 

Bateshwar Hemrara, Shri 

Bhanwar, Shri Bhagirath 

Bharat Bhushan, Shri 

Chandan Singh, Shri 

Chaturvedi, shri Shambhu Nath 

Chaudhary, Shri Motibhai R. 

Chau han, Shri Bega Ram 

Chavda, Shri K. S.

Chowhan, Shri Bharat Singh 

Chunder, Dr. Pratap Chandra 

Dandavate, Prof. Madhu 

Danwe, Shri Pundalik Hari 

Dasgupta, Shri K. N.

Dave, Shri Anant 

Desai, Shri Morarji 

Dhandayuthapani, Shri V. 

Dhurve, Shri Shyamlal 

Digvijoy Narain l&ngh, Shri 

Butt, Shri Asoke Krishna 

Fazlur Rahman, Shri 

,£fcmga Singh, S&ri 

Gattani, Shri R. p.

Choaal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar

|̂ wda, Shri S. Nanjesha

.Kiipaar

Gttlfihan, Shri Dhanna Singh

Wpftwwr: -X*l 
Haitde, Shrf v a 
titmktix Sfchadur, Stori

Jain, Shri Kacharulal Hetar̂}

Jain, Shri t̂dyan 

Jaiswal, Shri Anant l£am 

Jasrotia, Shri Baldev Singh 

Joshi, Dr. Murli Manohar 

Khalsa, Shri Basant Singh 

Khan, Shri £unwar Mahmud All 

Khrime, Shri Rinching Khandu 

Krishan Kant, Shri 

Kureel, Shri Jwala Prasad 

KureeJ, Shri R. L 

Kushwaha, shri Ram Naresh 

Lalji Bhai, Sh|*i 

Mahala, Shri K, L.

Mahi Lai, Shri 

Mahishi, Dr. Sarojini 

Malhotra, Shri Vijay Kumar 

Mankar, Shri Laxman Rao 

Mathur, Shri Jagdish Prasad, 

Meerza, Shri Syed Kazim Ali 

Mishra, Shri Shyamnandan 

Mohinder Singh, Shri 

Nayak, Shri Laxmi Narain 

Negi, Shri T. S.

Oraon, Shri Lalu 

Pandit, Dr. Vasant Kumar 

Paraste, Shri Dalpat Singh 

Parmar, Shri Natwarlaj B. 

Parulekar, Shri Bapusaheb 

Patel, Shri Dharmasinhbhai 

Patel, Shri H. M.

Patil, Shri S. D.
Patnaifc, Shri Biju 
Raghavendrai Singh, Shri 
Raghavji, Shri 
Rahi, Shri Ram Lai 
Raj Keshar Singh, Shri 
Ram, Shri R D.
Ram Atfadhesh Singh, Shri 
Ram Charan, Shri 
Ram Dihan, Shri 
Ram Kinkar, Shri 
Ramachandran, Shri P.
Ramji Singh; Dr.
Ramjiwan Singh, Shri 

Ranjit Singh, Shri
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Bathor, Dr, Bbagwan Dasa 
Baeed Murtaza, Siui 
Sahoo, Shri Ainthu 
Sai, Shri Larang 
Saini, Shri Myr>r»har Lai 
Saran, Shri Daulat Ham 
Barkar; Sftui S. K.
Satya Deo Singh, Shri 
Sen, Shri Prafulla Chandra 
Shakya, Dr. Mahadeepak Singh 
Sharma, Shri Rajendra Kumar 
Shastri, Shri Ram Dhari 
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheth, Shri Vinodbhai B. 
Shrikrishna Singh, Shri 
Sikander Bakht, Shri 
Singh, Dr. B. N.
Singha, Shri Sachindralal 
Sinha, Shri C. M.
Sinha, Shri H. L. P.
Somani, Shri Hoop Lai 
Sukhendra Singh, Shri 
Suntan, Shri Ramji Lai 
Suraj Bhan, Shri
Swatantra, Shri Jagannath Prasad 
Tan Singh, Shri 
Tej Pratap Singh, Shri 
Thakre, Shri Kushabhau 
Tiwari, Shri Brij Bhushan 
Tripathi, Shri Madhav Prasad 
Tripathi, Shri Ram Prakaah 
Tyagif Shri 0 m Prakaah 
Varma, Shri Ravindra 
Verma, Shri a  L. P.
Verma, Shri Raghunath Singh 
Verma, Shri Sukhdeo Prasad 
Yadav, Shti Hukmdeo Narain 
Yadav, Shri Ramjilal 
Yadav, Shri Vinayak Prasad

HR. SPEAKER: Subject to
faction, the itintit* of tbe Division Mu '
Ayes . . .  32; Noes . . 124.

The motion toot negatived.

MR. SPEAKER: Now, we come to 
the main amendment of the Govern
ment I put amendment No. 200 to 
the vote of the House. The question 
is:

Page 10, for lines 2 to 13, substi
tute—

(1) in sub-section (1),—

(a) for the words “full value 
of the consideration or any part 
thereof received or accruing as a 
result of such transfer", the 
words “whole or any part of the 
net consideration” shall be sub
stituted;

(b) in clause (a), for the 
words “full value of the consi
deration received or accruing**, 
the words “net consideration" 
shall be sub3tituted;

(c) in clause (b),—

(i) for the words “full value 
of the consideration received or 
accruing", the words “net con
sideration" shall be substitut
ed;

(ii) for the words “full vaftnr 
of such consideration", the 
words “net consideration’1 shaB 
be substituted:

(d) in Explanation X —

(i) for the words, bracket* 
and figure 'For the proposes *t 
this sub-section tod «nb-*ee- 
tion <*>♦
means any of tbe toUowtog as- 

. , sests, namely:—* the following :
' shall be substituted* namely;—Yadvendre Dutt, Shri

♦The following Member also recorded Ida vote* 
NOES: Shri Ratahsinh Rajda.
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Tor th® purposes* a t  this 
subjection “specified asset” 
mean*—

(a) »in a case where the 
original asset is transferred 
before the 1st day of the 
March* 1979, any of the fol
lowing assets, namely:—

(ii) after clause (vi), the 
follwing clause shall be insert
ed, namely:—

“ (b) in a case where the 
original asset is transferred 
rafter the 28th day of the 
February, 1979, such National 
Rural Development Bonds as 
the Central Government may 
notify in this behalf in the 
Official Gazette ”

(e) in Explanation 3, for the 
words, brackets, figure and letter 
“the full value of the considera
tion or any part thereof in any 
equity shares referred to in clause 
(va)”, the words, brackets, figure 
and letters “the whole or any 
part of the net consideration in 
any equity shares referred to in 
sub-clause (va) of clause (a )”  
shall be substituted:

(f) in Explanation 4, for th? 
word, brackets and figures “clause 
(v i)”, the words, brackets, figures 
and letter “sub-clause (vi) of 
clause (a)”  shall be substituted*

(g) alter Explanation 4, the 
following Exptanatkm shall be 
laiaarted, namely:—

“Explanation *; “net consi
deration”, in relation to the 
transfer of a capital asset, 
means the full value of tbe 
consideration received or accru
ing as a m u lt of the transfer 
of the capitai asset as reduced 
by any expenditure incurred 
wholly and exclusively in can- 
net Hon witti such transfer,*:

(2) in subjection (1A)
(a) for the words “full value 

of the consideration or any port 
thereof received or accruing as a 
result of the transfer”, the word* 
“whole or any part of thfe net 
consideration in respect” shall be 
substituted:

(b) for the words, brackets 
and figures “referred to in clause 
(vi)”, the words brackets, figures 
and letter “referred to in sub- 
clause (vi) of clause (a)” shall 
be substituted;

(c) in clause (a), for the words,, 
brackets and figures “said clause 
(vi)” , the words brackets and 
figures “said sub-clause (vi)”' 
shall be substituted;
(3) in sub-section (2), in the 

Explanation—
(a) for the words “full value 

of the consideration or any part 
thereof received or accruing as a 
result of the transfer”, the words 
“whole or any part of the net 
consideration in respect” shall be 
substituted;

(b) for the word, brackets and 
figures “clause (vi)” , the words, 
brackets, figures and letter “ sub
clause (vi) of clause (a )” shall 
be substituted;
(4) in subjection (3), in the 

Explanation,—
(a) in clause (iii), for the 

words, 'brackets and figures 
“clause (vi)” , the words, brackets, 
figures and letter “sub-clause (id) 
of clause (a)” shall be substitut
ed;

(b) after clause (iii), the fol
lowing clause shall be inserted, 
namely:—

*(iiia) “specified assfT
means—

(a) in relation to any ad
ditional compensation o r
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rawed b e fo re ^ ^ ^ S  dSy of 
March, 1070, any of the assets 
referred to In clause (a) of 
Explanation 1 below sub
section (1);

(b) by in relation to any «a~ 
ditionai compensation or addi
tional consideration received 
after the 29th day of Febru
ary, 1079, the National Rural 
Development Bonds referred 
to in clause (b) of Explana
tion l below sub-section

(5) in sub-section (4), in the 
Explanation, for word, brackets and 
figures “clause (v i)” the words, bra- 
kets, figures and letter “sub-clause 
(vi) of clause (a )” shall be substi
tuted;

(6) in sub-section (5), for the 
words brackets and figures “clause
(vi)”, the words, brackets figurei and 
letter “sub-clause (vi) of clause 
(a)” shall be substituted;

(7) in sub-section (6), for the 
word, brackets, figure and letter 
“ clause (va)” the words, brackets, 
figure and letters “sub-clause (v<0 
of clause (a )" shall be substituted/. 
(200)

The motion was adopted,
MR. SPEAKER: The question is:

•That clause 8, as amended, stand 
part of the Bill”

The motion was adopted.
Clause 8, at amended, was added to

t $ m  ■ —
ClABae 9—(As&endmsiti Ot Section 64.)

SHRI KANWAR IA L  GUPTA: Sir,
I  move:*

Page 10,—
omit Unel 21 to 32, (1B7)

Page 11,—

S im  SAXOT 40ARWAL: Sir I
move;

Page 10, line 28, for “the benefit*.

substitute “the immediate or def
erred benefit”, (jjftl)

Page 11, for lines 4 to >6» substi
tute-----

*(i) for the words and brackets 
“into the common stock of the 
family (such property being 
hereinafter referred to as the 
converted property)” , 
words and brackets* “into the 
common stock of the family 
or been transferred by the 
individual, directly or indirect
ly, to the family otherwise 
than for adequate considera
tion (the property so conver
ted or transferred being here
inafter referred to as the 
converted property)w shall be 
substituted;*. (202)

Sir, my amendments are only of a 
claxificatory nature so a3 to avoid liti
gation.

iNwih ’jpjf t w w  ^
wit «fh: 16$ iro  *nf&r
Jf^rwiw 9(<?)(U) tfK «n*r* * (# ) ( !V 
^  fn  fart y f  t iw f  nr w r i  

w r wiftwr ^  «if̂ r vn  \  > —

Sub-clause (a) (|) seefcs amend 
Explanation J ^ low  sut-sectfon (1) 
of section 64. tfcder itop ^rppoeed 
amendment, income arising to the 
spouse of an individual by way o f 
sfflary, comi*iir3sk m , ‘ fees o* any other 
forin o f  iremtoneriiiioa  ̂
ifi which Iwth the* individual and the 
spouse have substantial interest, wiU 
V t included in the ti&Al income of the 
individual or the Htttue whose total 
Incomeexcludihg sifch stlakycomnus-.

omit lines 4 to 6. (168)

-•Moved with the recommendation of the President,



369  ” "585? H f>  « 7 »  yA lS4lf^ A , >, (Sil » | )  « * * * ; *  m  1079 470

I  %  OTC <1% iftt «wift 
. . .. %, m ^  ****

*for1fc W f t * W * M W ‘«  r
tjhT fM 'jjt wjf f , «ft* 

fr? # /'*r ufct f%ifr *1* % />* iHWr 
41 ** ^  ** *r# uTftro
I  i t  «rairaT j  fir fair v* t ft  <R%«rc 
j  fit i *t vfym *nr frttft $,
v n v t viftinf *rr wrnr lit aft f*r-

*% t** ^  1?5̂  tftf *V 
WT̂ ft, ftnwft *?r«F*r «w r $*, *  trnfrar
i  $  fararo $>TT
<ftr fsrfâ rfft $hr ŝ fr $T*rr i jwCt Hiwnrfi 
fto  *rr$ *rro wt |, ^  JTf̂ mcff m 

xtm i| \ iwt *rm ^  f  i 
*ftft igftyy tfc f , **
»rf^n*f *tm snp r̂r?fr ^  i w  it Kf r̂r 
«m  «rfa % *ft aarm fm  *pr?ft | i nrftn* 
r̂orrr ?t w  ^  t  ?ft*ro ttttt
T̂f̂ rr , fct fcg rnn^ 5

tpfrr ft ^  ^?r I

SHHI SATISH AGARWAL: I have 
already moved amendment Nos. 201 
and 202. Clause 9(a) (ii) 0f the 
Finance Bill seeks to provide that 
where the spouse of an individual is 
a beneficiary under a trust and the 
trust joins in any partnership busi
ness with the individual, the income 
arising from such partnership to the 
trust, to the extent it is for the benefit 
of the spouse will be included in the 
total income of the individual.

A doubt has been expressed that 
this provision may not apply where 
the Ifteomer arising from the partner, 
-ship is intended to be utilised lor the 
dfferr^4 benefit of the spouse of the 
individual"

Wi*h ft view to avoiding any liti
gation on this point the proposed 

to  the SUnance Bill seeks 
that where fte spouse of 
ial is be»©flci9*y un^er a 
te trust Joins' Art any part*
& the ‘tn-

cottje arising from such partnership 
' tirksi, t<> the 'extent it 
immediate or (ieferr^ bene

fit, hirifi6  spouse will be included Jn 
the total income of the individual.

SHRI SATISH AGARWAL; So, 
there & nothing more to be said. My 
second amendment is intended to 
bring out the intention clearly.

MR, SPEAKER: Mr. Kanwar Lai 
Gupta, are you witdrawing yoiir 
amendments Nos. 167 and 168?

SHRI KANWAR LAL GUPTA: Yes, 
Sir. I seek leave of the House to 
withdraw my amendment Nos. 167 
and 168.

MR. SPEAKER: Has he leave of 
the House to withdraw his amend
ments?

SOME HON. MEMBERS: Yes.
Amendments Nos. 167 and 168 were, 

by leavet withdrawn,

MR. SPEAKER: Now I put Gov* 
ernment amendments Nos. 201 and 203 
to vote.
The question is: —

Page 10, line 28, 
for “the benefit’’  ̂
substitute “the immediate or 

deferred benefit” . (201)
The motion was adopted.

MR. SPEAKER: The question is:—
Page l l v for line® 4 to 6, substir 

tute—

*(i) For the words and bracket*
“into the common stock of the 

fefntty fsuch property feeing he f̂t.
in a&et referred to as the conveit- 

eit ^ropert^) *; ihe wo&« and'*!&• 
cKets Hntb the commcin stbicic of 
the family or been trari^erred by 
thjs in$vid|i*k directly dr inji* 
rectly, to the fwnily otherwise 
than for adequate consideration 
(the jproperty io convened 
transferred being hereinafter tê  
ferred to as the converted pro. 
perty)” shall be substitutfid;’;  
(2d2)„ ■■

The motion was adopted.

TOtrt tw#-
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MR, SPEAKER: W« come to the 
main clause.

The question is:—
“That Clause 9, as amended stand

part Of the Bill/’
The motion was adopted.

Clause 9 as amended was! added to
* the Bill

Clause 10 (Amendment of section
80C)

SHRI VINOD BHAI B. SHETH: I 
beg to move:

Page 11, line 22,— 
for “plus 35” substitute “plus 

40” (9)
Page 11, line 27,— 

for “plus 20” substitute “plus 
25'’ (10)

SHRI R. VENKATARAMAN: I beg 
to move:

Page 11, lines 22 and 23,— 
for “35 per cent.*’ (58)
substitute “50 per cent.”

Page 11, lines 27 and 28,—

for “Rs. 6,750 plus 20 per cent.** 
substitute “Rs. 7,500 plus 40 per 
cent” (59).

MR. SPEAKER: Amendment No 44 
cannot be moved.

SHRI R. VENKATARAMAH: We
can move the amendment. You cannot 
prevent me from moving .aa amend
ment. The only thing is that it can
not be put to vote if  it is negatived. 
Only when there is a negative deci
sion, you cannot move it. Here there 
is no decision, therefore, I will move 
amendments No, 44,45, 58 and 50.

MR. SPEAKER: Amendment No. 
44 cannot t>e moved.

SHRI R. VENKATARAMAN; 2 
w ant to  make a point. So fa v  as 
amendments are concerned, m erely 
because it is covered b y  another per
son^ amendment, yo u  cannot prevent

us from moving it. W e can m ove  
the amendment. Only i f  a decision 
is taken in some other amendment,, 
then we cannot move it, This is the  
point which 1 wanted to^reise. Y ou  
please look at the rule. Somebody 
is instructing you wrongly in tibia 
matter. Rule 80(ii) says; “An 
amendment shall not be inconsistent 
with any previous decision of the- 
House on the same question,” There
fore, if there is a decision, then only 
1 cannot move it.

MR. SPEAKER: If it relates to 80
(ii) „ then you are right.

SHRI R. VENKATARAMAN: ‘ In 
the arrangement of rule 84 if you read 
all these together, then you see ™hat 
it will be. It has been the practice in 
this House for a long time. There, 
fore, I am bringing it to your notice. 
Rule 84 says:

‘ ‘Amendments of which notice has 
been given shall, as far as practica
ble, be arranged in the list of 
amendments, issued from time to 
time, in the order, in which they 
may be called. In arranging 
amendments, raising the same ques
tion at the same point of a clause, 
precedence may be given to an 
amendment moved by the memtoer 
in charge of the Bill,”
MR. SPEAKER: Amendments Nos.

9 and 44 are identical. Then it can
not be moved.

SHRI R. VENKATARAMAN: N o,
Sir.

MR. SP E A K E R : Y our decision J* 
in respect o f  amendment NO. 0.

SHRI R. VENKATARAMAN: No,
Sir, suppose he does not m ove it.

M R. S P E A K E R : You are r ig h t  I f  
your amendment in d iffe re n t . from  
amendment No. 9, then th« decision is  
necessary. B u t i f  your amendment 
to related to the earlier amendment 
then if  it is already moved and it  i W  
b e decided.. ,

SHRI R. VENKATARAMAN: M ay
I. ask y o u ; to. show  
is no such rule.
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MR SPEAKER: This is what the 
earlier decision is: moving of iden
tical amendments Is not in order. But 
the members who have tabled similar 
amendments can speak in support of 
the amendments Aioved earlier.

SHBI H. VENKATARAMAN: This 
will put us in a great difficulty, I 
will explain how. Suppose he does 
not press his amendment.

MR. SPEAKER: You move your 
amendment.

SHRI R. VENKATARAMAN: How 
can I move my amendment when you 
have now prevented m© from moving 
it?

MR. SPEAKER: Because he has 
moved it. Then when he withdraws 
it, we can observe it.

SHRI R. VENKATARAMAN: At the 
stage of withdrawing...

MR. SPEAKER: If he withdraws it, 
then you have a right to move it, be
cause that amendment is no more 
there.

SHRI R. VENKATARAMAN: I
want you to look at this. I have not 
moved it.

SHRI VINOD BHAI B. SHETH: In 
case I withdraw it, then he must 
iiave a chance to move it.

MR. SPEAKER: Suppose he with
draws it.

SHRI R. VENKATARAMAN; I  
would suggest^-which is a more tidy 
procedure—that you allow all the 
amendments to be moved. In pul
ing them to the vote, you may choose 
any amendment which you think win 
cover most of the point#.

- m  SPiAXEft: There ate two
earlier decisions of the Speaker which 

'.;i im  " O^e ' 'I#
W  allowed to . 

;j&  moved." :■ The, difficulty which you 
is thls. Suppose the

first man withdraws the amendment. 
Then you can move your amendment.

SHRI R. VENKATARAMAN: How 
can I move it? This is the stage at. 
which we are moving it. He has 
moved his amendment.

MR. SPEAKER: There is no diffi
culty at all the moment Mr. Sheth 
says that he is seeking to withdraw 
it  He said, “No, I am pressing it 
because I have a similar amendment/

SHRI R. VENKATARAMAN: The-
precedents are contrary to the rules. 
You see rule 83.

MR. SPEAKER: Rule 83 may not be' 
of much help to you.

SHRI R. VENKATARAMAN: Will 
you please refer to rule 85(2)? This 
is the power which the Speaker has.
It says: “The Speaker, may, if he 
thinks fit, put as one question similar 
amendments to a clause.” That implies 
that the similar amendments can toe 
moved. How can I put similar 
amendment when you say that I can
not move the similar amendments.

MR. SPEAKER: The rule clearly 
provides that if there is a decision, 
then thereafter you are barred. Sup
pose a decision is taken earlier, the 
amendment is put to vote and it has 
been lost, thereafter you cannot put 
it. The other question arises in the 
case of identical amendments. In the 
case of identical amendments, if the 
first man moves his amendment, there 
is no point in the second man moving 
his amendment. If the first man 
moves it, you can support it: once 
you support it* it becomes your own. 
I f  he wants to withdraw, you caa re
sist it and you can say that tt must be 
put to vote.

SHRI R. V fc ^ A X A I iA l^ : m a t  
is the meaning of this dauee: the 
Speaker may, IThe t ® J ^  
one question, simil&r amendments to- 

" a clause.
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is the difficulty in following the pre. 
ced̂it? t will allow you to' pmt 
yfcur amendment if Mr. Sheth does 
not pres* his amendment.

SHRI R. VEiSIKATARAjyiAN; Hew 
-can 1 press it if I am not moving it? 
There is a difficulty: Opposing  his 
motion for withdrawal of his amend- 
ment is not the same as moving my 
amendment. I want to move  my 
amendment.  This will create a diffi
culty if Mr, Sheth says at the later 
stage of the proceedings, as he is going 
to say, from the Government  side:
I do not press my amendment.  A 
very clever Member on that side can 
shut out the opposition by moving 
possible amendments which the other 
side may give by saying:  I have
moved these amendments: the other 
amendments are barred and at  the 
time of voting he can very well say:
I am not pressing my amendments. 
I want you to consider this matter.  I 
do not want you to give a ruling now. 
Please consider it carefully.

MR. SPEAKER: I will consider it. 
For the time being, if he does not 
press, I will put your amendment: I 
will allow you.

SHRI R. VENKATARAMAN: We 
will put it to test right now:  Mr.
Sheth is not going to press.  What is 
the position?

M$. SPEAKER: For the time bHng, 
I am wiihhpMIng amimdment n0, 44.

SHRI R. V̂ KATARA»#N: I *av« 
moved 58,  I am îpviftg 45. I 
to move:

“Page 11, lines 27 and 28

for 4‘Rs. 6,750 plus 20 per cent” 
substitute—

Hff. 7,000 plus 30 per cent* (45)

MR. SPEAKER:  Amendroent nos.
70 and 79 cannot be movedasamend- 
ment nos. 58 and  had been n̂oved. 
Shri Kanwar Lai Gupta.

SHRI KANWAR LAL 
beg to move*:

GUPTA: I

Page 11, —

omit lines 22 to 32. (169)

SHRI VINOD BHAI B.  SHETH; 
What happens, I would like to know 
If my amendment is  not piessad 
what happens?

MR. SPEAKER: I have given him 
permission to do it.

SHRI VINOD BHAI B. SHETH: The 
rebate to the assessee on long term 
savings is considerably curtailed by 
this clause.  Life insurance is a long 
term saving and we give a solemn 
promise to the public, if you invest 
your funds in the life insurance cor
poration there is family protection 
and financial  protection.  This 
amendment is not proper:  it is a
breach of promise given to the public, 
if every Finance Minister is going to 
change this provision like this every 
year.  It upsets the long tern saving 
nnA ereates in the minds of people, 
uncertainty.  Today an hon. Finance 
Minister having some  ideas 
rural development is there.

16J$fcrs.
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th e  «*me thin* happened w ten they 
, «*ved for investment in either Unit 

Trust or UC, They are also on the 
same line. I would request the hon. 
Bnance Minister to agree to my sug
gestion. Let it remain status quo, as 
it is. What you will toe gaining by 
way of revenue Rs. 9.6 crores, the 
Government will be losing by way of 
public savings which may be more 
than Ks. 100 crores.

Let us equate revenue with savings. 
Savings is more important sometimes 
than revenue. From this point of 
view 1 request the hon. Finance Minis, 
ter to keep the status quo so far as 
premiums and rebates in UC to the 
tax payers are concerned.

SHKI DltfEN BHATTACHARYA: 
Shri Venkataraman’s argument may 

be the same.

SHRI R. VENKATARAMAN: It
will be better.

MR. CHAIRMAN: Have you moved 
your amendment No. 58?

SHRI R. VENKATARAMAN; I have 
moved all my amendments—44, 45, 58 

. and 59.

Madam, it is an elementary principle 
that—economic development must be 
based on investments from savings 
and not investments from deposits 
and created money. If you want sav- 
jLogtS, you must allow more domes1*' 
savings which is the largest ucctor so 
far as avings are concerned. . The 
Planning Commission lias itself esti
mated that the best source for savings 
is the domestic-sector. They have akl 
that every el- -rt should be made and 
every incentive should be given for 
'gavingis f rom the public. Savings achie
ved throxigh taxation is really a bur
densome way of savings, whereas sav
ings achieved through voluntary sav
ings by people makes real contribu
tion to the ec&nomy. It is on this basis 
Shat the previous Finance Minister 
l&reed that we should give liberal al- 
M & gce W  this fep ose  domes&c
:g*vi8&s va n i' 'ha. ■ flwjt fcf

savings from Rs, 20,000 to Ks. $Aj8k .
It was provided that first 5,000 rupee? 
will be free of tax, on the next Rs. 
Rs. 5,000, it will be 50 per cent, and* 
thereafter on the balance there will 
be 40 per cent tax exemption.

Mauam, we have given a very libe* 
ral concession to capital gains— 
tho.̂ ? who make money without any 
effort, physical, mental, and moral.

SHRI DINEN BHATTACHARYA:
Is it not moral?

SHRI R. VENKATARAMAN: It is 
an immoral way.

SHRI VINODBHAI B. SETH: How 
could you say that it is without any 
effort?

SHRI R. VENKATARAMAN: Shri
Sheth, I am an economist. For the last 
ten years they have not paid income 
tax. It will be the same as capital 
gains tax which you pay. You avoided 
income tax during this period. You 
get it in lumpsum and then you want 
to avoid tax by saying that it h  a 
capital gain.

Now, where in the world is capital 
gains exempted from taxation. It i» 
a strange socialist philosophy that 
your party is having. Added to that 
you say that on the savings of 
individuals, the middle class people 
who have to save for their future, 
for their children and old age, will 
not get tax exemption while on the 
other hand people who get capital 
gains will get tax exemption. This 
is a most immoral proposition. There
fore. I very strongly urge my amehd«* 
ments 58 and 59 so that at least the 
status quo is restored. Otherwise, the
little effort that is now being made 
to mobilise savings will be further 
eroded and the Government will; 
depend more and more on ‘he Nasik 
printing press and other security' 
printing presses. 1 do not know if 
it is true, but X am told they are now 
thinking of a third P^ting press for 
ptiitifig notes* t m a j r  m m m m -  
ihddent in Ihte
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will be very revealing. When, we 
were in the Planning Commission, 
the proposal for the second security 
press came and the brilliant Deputy 
Chairman of the Planning Commis
sion at that time. Dr. Gadgil said, 
“ First clear it because otherwise 
there will be no plan!” Therefore, let 
us not depend on created money, on 
deficit financing for our plans. Let 
Ug depend upon savings and let us 
encourage savings. I would strongly 
urge tlie Government to accept these

• amendments.
*Npc vrm (to ft  : *nrr- 

«rftr *t stftirc |
f*» aft T$*rr wrf^ i
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SHRI T. A. PAI (Udipi); Madam,, 
I do not know whether it is inten
tional or unintentional. A combina
tion of taxation measures arid denial 
of certain exemptions have been 
hitting the middle class more than 
anyboay else. A surcharge o ^  
income-tax, then the compulsory de
posit scheme and then those who are 
willing to save are to be punished by 
saying that you are not going to be 
given any concession for your 
saving. Apart from that, whether 
the Minister agrees with it or not, 
the prices are rising not only of 
those commodities which have been 
subjected to excise but on hi8 own 
admission, everything else, which is, 
of course, fa a dangerous state of 
affairs. Why is it that in this country 
the outdated concept is there that 
the savings are to be mobilised 
through taxation by the Statef 
Why should it not be encouraged 
through savings? Why only tavation?1 
People should be encouraged to save* 
and not to spend. Our objective is 
to see that consumption is reduced 
and they save as much as possible. 
Whether domestic saving or household 
saving, any saving can increase the 
wealth o f the country. Now, yon 
bold out the promise to the people 
of this country that if you save, yon 
will be given these concessions. Now, 
the people plan their saving schemes 
and when you enter a long term 
saving scheme like the life insurance* 
merely because you have changed 
your mind next year, can they con
vert their policies into paid tip?; «  
•gain, therefore# shows that tM?* 
no consideration for the people ** 
a ll When we think of these tas^ 
tlon measures,. I think, these *eem« to



create more and more problems 
rather than solving them, without 
getting any benefits out of it On 
the other band, when the inflation 
takes place, who suffers? It is the 
middle class people who are not 
going to get corresponding increase. 
Every DA increase is a reminder to 
the people that their long term
saving through provident fund or 
LIC gratuity is depreciating and 
when they retire, they will get
something which has absolutely no 
value. Now, does the State com
pensate for its mismanagement? If 
on account of the policies pursued 
there is going to be inflation, is the 
«av#r going to be benefited at all?
This is the only country which 
punishes the saver only. Even during 
war time, Britain put lot of hoard
ings to say ‘save for the safety of the 
country*. Now, I do not think that 
we mean seriously. We do not want 
saving even to build up the country. 
I would request the Finance Minister 
to reconsider this decision and res
tore the position that they have 
•ought to disturb. In fact, we 
Should make savings more and more 
attractive for aty classes of people. 
While taxes will be inflationary, 
savings could be a powerful ixistru- 
tnent and anti-inflationary instru
ment. I would request him to 
seriously consider it

SHRI SATISH AGARWAL: I share 
the concern of the hon. Members and 
will hear in mind the consideration 
that they have put forward not this 
year but next year. (Jnder the 
existing provisions of law i.e. Sec

tion 80C the deductions are permissi
ble for long term savings in life 
insurance, public provident fund or 
other contributions for the first 5,000, 
hundred per cent, next 5000}- 50 per 
cent and on the balance It is 40 per 
cent Now, under the present 
clause 10 of the Bill, we ate keeping 
the first slab of 5000/- as hundred 

cent and the next $000/- reduc- 
to 33 per cent and the balance to 

30  per cent The amendment,  have 
been moved ana ill' atrong idea has

been made to restore the existing 
provisions. There may be some 
validity in their contentions but, I 
am sorry, I cannot accept them.

Now for the first Ks. 5,000 of pre
mium annually paid normally the 
policy may be to the extent oil 
Rs. l£ lakhs, because the duration 
normally is 25 to 30 or 35 years. 
Even if you take the period as 25 
years, for such a policy the premium 
comes to Rs. 1,000 or 1,500. Later on, 
you have another policy and then a 
third policy. So, a premium of 
Rs. 5,000 gets a policy of more than 
Rs. 1 lakh. For having a policy of 
Rs. 1 lakh one should belong to a 
very good middle class family. 
Normally, an average middle class 
family cannot afford to have a policy 
of Rs. 1 lakh. Further, upto Rs. 5,000 
premium 100 per cent is allowed.
So far as middle class families are 
concerned, they shall get 100 per 

cent exemption upto Rs. 5,000. Those 
people who have policies for Rs. 3 
lakhs or 4 lakhs, they can bear this 
sacrifice, which would not be much. 
Previously, it was 50 per cent Now 
we have reduced it to 35 per cetit* 
Those who go beyond that, that 
means having policies worth Rs. 8 
lakhs or 10 lakhs naturally they can 
bear this.

SHRI T. A. PAI: Why should you 
introduce it?

SHRI SATISH AGARWAL; So> : 
the number is ne,t that much. There
fore, the plea of “middle class” should 
not be brought in.

Then,, Sir T. A. Pai said that for 
long term saving planning shouM 
be made, we should not discourage 
this, we should not be guided by ■ 
other considerations and so on* ifygs# 
will be valid for one year; ■,$*■ 
end of which we will know ^  
impact But I can assure y o u V t^ i 
no middle class people will be ■''ifci&J 
Shri Vinodbhai Sheth wants to'tvilii'.
35 per cent to 40 pat c*at m& M  pae
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cent to 25 per cent, while Shri 
Venkataraman wants to raise 35 to 
40 per cent and 20 to 30 per cent. 
With all due respect to them, I am 
sorry I will not be able to accept 
their amendments at this stage.

SHRI T. A. PAI; I want a clarifica
tion. It is always usual for the 
Government to say “we will not 
agree*’ or **we will not do it**, to be 
absolutely unreasonable and refuse to 
convinced.

MR. CHAIRMAN: You ought to 
know that well

SHRI SATISH AGARWAL: I have 
accepted the validity of some of the 
arguments. But I cannot accept 
these amendments.

SHRI T. A. PAI; You were saying 
that for a premium of Rs. 5,000 a 
person will get Rs. 1 lakh. If a 
person continues to pay premium 
iOr a period of years, if you calcu
late it, he will be paying more money 
than what he will be getting arid, if 
you take into account the Inflation, 
perhaps he will get much less than 
what he is paying, unless he dies. 
Therefore, to say that a man would 
be getting Rs. 1 lakh as insurance is 
not correct. A person or his depen
dents will get Rs. 1 lakh only when 
he dies early. Therefore, in order to 
make insurance attractive as an 
Investment . . .

MR, CHAIRMAN: la  the name of 
a clarification, you are continuing 
your argument.

SHRI T. A. PAI: The Minister is 
trying to convince the House that a 
person will get Rs. 1 lakh from 
insurance if h<? pays Rs. 5,000 as 
premium.

MR. CHAIRMAN* This discussion 
will go on endlessly. Now, Shzi 
Sheth, are you pressing yOur amend
ments?

SHUI VIHOEpHAI B, fHITTH: 
1  wattt to witj*draw *ny amendmant^

SHRI It VSNKATARAliAK: No 
I. Object to it. I have already raised 
this point with the Speaker.

MR* CHAIRMAN: 1 put amend* 
ment No. 9 to the House.,,

Amendment No. 9, was put and 
withdrawn,

MR. CHAIRMAN: Amendment
No. 10. Has the hon. Member the 
leave of the House to withdraw his 
amendment?

SOME HON. MEMBERS: Yes.
Amendment No. 10 was by leave, 

withdrawn
SHRI R. V3E|NKATARAMAN; 1 

seek leave of the House to with
drawn my amendment Mo. 45.

MR. CHAIRMAN: Has he the leave 
at the House to withdraw his amend
ment.

SOME HON. MEMBERS: Yes.
Amendment No, 45 was by leave, 

withdrawn.

17 tars.
MR. CHAIRMAN: I put Amendment.

No. 58 moved by Shri R. Venkataraman 
to tiie vote of the House.

Amendment No. 58 tms put and 
negatived

MR. CHAIRMAN: Now, I put
Amendment No. 59 of Shri R .
Venkataraman to vote.

Amendment 59 urns put and negatived

MR. CHAIRMAN: Mr Kanwar Lai 
Gupta, are you pressing your amend
ment No. 169?

SHRI KANWAR LAL GUPTA: I
have no choice except to withdraw 
my amendment.

MR. CHAIRMAN;  ̂ You have ■ 
choice; I am giving you a choice.

jbet 1»e m a m  g ive  you a a&tfd
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Hag he the leave of the House to 
withdrew his amendment?

SOME HON. MEMBERS: Yes.

Amendment No, 169 was, by leave, 
withdrawn

MR, CHAIRMAN: The Question is:

“That Clause 10 stand part of 
the Bill.”

The motion was adopted.

Clause 10 was added to the Bill

Clause 11— (Insertion of new section 
80 GGA)

SHRI VINOD BHAI B. SHETH:
I beg to move:

Page 12, line 12,—
after “as” insert “one of* (11).

Page 12, line 17,— 
after “as* insert “one of” (12>

SHRI KANWAR LAL GUPTA: I
am not moving Amendment No. 170.

MR. CHAIRMAN: Mr. Sheth, do 
you want to speak?

SHRI VINOD BHAI B. SHETH: I
want to withdraw my amendments.

MR. CHAIRMAN: Has he the leave 
of the House to withdraw his Amend
ments?

SOME HON. MEMBERS: Yss.
Amendments No. 11 and 12 were, by 
leave, withdrawn............

MR. CHAIRMAN: The question is:
“That Clause 11 stand part of the

s i n *
The motion pas adopted.
Clause 11 was added to the Bill

Clause t&^iAmendment of section 

♦Moved with the recommendation of

SHRI R, VENKATARAMAN (Mad
ras South): X beg to move:

Page 12, lines 37 and 38,—
after “industrial undertaking” 

insert-----
“not being a small scale in

dustrial undertaking as defined 
in clause (2) of Explanation to 
sub-section 2 of section 32A* 
(133).

Madam Chairman, the previous 
Government gave facilities for deve
lopment of industries in this country. 
They gave investment aUowance for 
new industries and *hey also gave 
tax htJiaay for new industries. The 
only way in which they thought that 
the industrial development would take 
place at t rapid pace, that would de
velop tho economy as well as find 
employment for a large number of 
people was by giving these concessions.

The former Finance Minister Mr. 
Patel, in 1977, thought that the invest
ment allowance need not be given for 
non-priority industries and therefore 
he introduced the Eleventh Schedule 
in which he mentioned a number Off 
industries which will not be eligible 
for investment allowance. But, at 
the same time, Mr. Patel, who knew 
the subject very well, took care to see 
that small-scale industries are given 
an investment allowance under Sec. 
32(a) of the Income-tax Act. Mr* 
Patel provided that the investment 
allowance will be available in the 
case of small-scale industrial under- 
takings for purposes o f & usfness or 
manufacture or production of any 
article mentioned in the schedule. 
That is to say, even i f ....... ...

MR. CHAIRMAN: May I request 
those Hon. Members who are not 
interested in the discussions to keep 
their voices low for their personal 
discussion.

SHRI R. VENKATARA&AN* May 
I also tell them that they won’t be 
called for division and they may go;

the President
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Now, the former Finance Minister 

Mr. Patel provided that small scale in
dustries---- --

MR. CHAIRMAN: I think the Hon. 
Members should have the conrtesy of 
keeping their voices low when some
body is speaking other than them

selves.

SHRI R. VENKATARAMAN: The
former Finance Minister provided that 
even if small scale industries were 
engaged in production of the articles 
mentioned in Schedule Eleven, that 
is items considered to be not essen
tial, still they will be entitled to in
vestment allowance because he want
ed to protect the small scale indus
tries.

I do not know whether it 
is through oversight or something 
worse, when the amendment to tax 
holiday comes, he says, those indus
tries covered by the Eleventh Sche
dule will not be entitled to the tax 
holiday—not only large scale indus
tries but even small scale industries 
which are covered by the Schedule.
1 want to ask what is the point in 
depriving the small scale industries of 
the tax holiday when you had given 
the benefit of investment allowance to 
the small scale industries. The great 
claim or myth of the Janata Gov
ernment that they are the champions 
of the small scale industries stands 
exploded because the benefit of in
vestment allowance is allowed to the 
small scale industries, but this prin
ciple has not been extended to the 
small scale industries when it comes 
to tax holiday. I think there has 
been a mistake or oversight. Gov
ernment should give the benefit of 
tax holiday to the small scale indus
tries* That is why, I have moved 
this amendment, No. 133. Oh page 
12, lilies 37-58, 1 have suggested that, 
in the case of small scale industries 
•I defined in clause (D) of explana
tion to sub-section 2 of section 
32Athe beneifH of the tax holiday 
should be available, that is to say*

the small scale industries should have 
the benefit of the tax holiday. It 
does not require a great deal of argu
ment to convince anybody that the 
small scale industry does deserve the 
benefit of the tax holiday. I have, 
therefore, moved this amendment.

SHRI SATISH AGARWAL: Mr.
Venkataraman has moved his two 
amendment 133, and he has advocat
ed the cause of small scale sector. 
Government is committed to promote 
the growth of the small scale sector. 
But we want the small scale sector to 
concentrate on priority areas. If they 
concentrate on priority areas, then 
they get the benefit of tax holiday. It 
is only to the industries which are 
not concentrating on priority areas 
that this tax holiday is being denied. 
The hon. Member has referred to the 
industries in the Eleventh Schedule. 
In the case of investment in these in
dustries. Government does not want 
to extend the tax holiday benefit. 
What are the industries mentioned in 
the Eleventh Schedule? Beer, wine 
and other alcoholic.........

SHRI R\ VENKATARAMAN: Do
not mislead the House. I will read 
out the list It includes radios, 
taperecorders, electric fans, domestic 
electrical appliances, household fur
niture, and so on. What do you 
mean by saying only ‘beer’?

SHRI SATISH AGARWAL: Why
do you get provoked? That is the 
first item in the list. While reading 
out the list, i will have to read the 
first item alto. The first i* beer* 
wine and other alcoholic drinks. 
This is the first—Om ShH Gam- 
sayft Namha, Other things come 
later on—-tobacco, tobacco prepara
tions smoking mixture. The third is 
cosmetics, toilet preparations and so 
on. Aerated waters, gramophones, re* 
cord players etc, etc. These are the 
fields and no units, the Government 
feel, which are in these fields, big or 
small, should be entitled to this allow
ance. So I am not convinced with the
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argument of the hon. Member who 
has tried to raise the bogey of small- 
scale sector to get this allowance.

SHRI R. VENKATARAMAN: If that 
is the kind of argument, then why do 
you give an investment allowance for 
the small scale sector?

SHRI SATtSH  AGARWAL:  For
priority industries.

SHRI R. VENKATARAMAN: There 
must be some consistency. If you say 
that they are not priority sectors, I 
accept. This is given not because of 
priority but for employment purposes. 
Why *do you then give  investment 
allowance under Sec. 32A for small 
industries? please read the section.

SHRI SATISH AGARWAL: We are 
dealing with clause 12 at the moment. 
This is the position with regard to 
this clause. If the small scale industry 
is engaged in the priorty sector, it 'a 
entitled to tax holiday.

MR. CHAIRMAN: Are you pressing 
your amendment?

SHRI R. VENKATARAMAN: Yes.

MR. CHAIRMAN: 1 will then put 
it to vote.

Amendment No. 133 was put  and 
negatived,

MR. CHAIRMAN: The question is:

"That clause 12 stand part of the 
Bill.

The motion was adopted.

Clause 12 was added to the Bill

Clause 13—(insertion of new vection 
80JJA).

SHRI KANWAR LAI* GUPTA:  I
beg tb ttnrre*: ■

Page 12, line 12,-—

for  IQflWy  *ub*ume “Rs. 
tr (171)

"/FageJSr— ■".
omit Une* 14 to 15. <W)

SHRI SATISH AGARWAL: I beg to 
move:

Page 13, for lines 10 to 16, substi
tute—

“from such profits and gains of an 
amount equal to one-third of 
•such profits and gains or ten 
thousand rupees, whichever is 
less”. (203)
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•Moved with the recommendation of  the President.
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*Nmtin n * i :
mrft *t 4  m im  f  iftr
wnrar $  iwS m  fir im rm  tnpr I t

x* aft fpnt 
I fa mtw «  at* if 9ft ftwm  tit 

*1 *ft, H ** W t-fm i m 10 fsrn 
’w S j f t  ^  ,RrwT *r* *rr
IV wmrr £r vr *mnr nfw , vsfcr*

w r  *2wr ^  m » s«*t 
*wNr % ftrt triNrife fam | 
f(Vt aft #  #  t o t  ^ ffr  
(  ft? “far <r*r i*  fwrr” *ft awrar “fww 
<?ar *w Ktur" «rrit Mire <r *t

«fhc so $*rt "‘far t r̂c ** 
tftant” i vrtf st «w ireta*ft mrranlt *t 
af mft J#NT u t̂ f ,  fafotf grartararc *ft 
qwwtun « #  * i

t  <mr WhFT f t  T̂ r | ft: 
*t f**  arr 10 ^nr, ait tft
wrm $ ” wnr <rc m io
**tt, ^  «fr ih w* f  xm | %ft* m $  
ffora Ir ^ t  fw?r fofaft i ^  tm 
spwm | i um?t mmnft eft «rm fc, $*r 
« m t  irt tffr, sot s*rrt «rnf *wft t  »

MR. CHAIRMAN: Do you want to 
press your amendment or withdraw 
it?

^  VW VIT fiwt
WKWtf *f$t fp?IT Hjff | 1̂

^  mftn www i mmr v p  itnrvt  ̂
Stanr | i

MR. CHAIRMAN: Mr. Gupta do 
you wish to press your amendments? 
or withdraw them?

SHRI KANWAR LAL GUPTA: I
want to withdraw them very re* 
luctantly.

MR. CHAIRMAN: Does the hon. 
Member have the leave of the House 
to withdraw it reluctantly?

SOME HON. MEMBERS; Yes.
Amendments Nos 171 and 172 by leave 
withdrawn. *

MR. CHAIRMAN: Now, I shall put 
Governmet amendment to ytA%.

The question is:
“Page IS, for lines 10 to 10, 

tubstttute—

‘from such profits and gains of an 
amount equal to one-third of such 
profits and gains or ten thousand 
rupees, whichever is less’*.* (203).

The motion was. adopted■>

MR. CHAIRMAN: The question is:
“That Clause 13, as amended, 

stand part of the Bill.”
The motion was adopted,

Clause 13, as amended, was added to 
the Bill.

MR. CHAIRMAN: Clauses 14 and 15. 
There are no amendments. 1 shall put 
them together to the vote.
The question is:

“That Clauses 14 and 15 stand part 
of the Bill.*

The motion was adopted.
Clauses 14 and 15 were added to the 

Bill.

Clause 16—(Amendment of section
20ft)

MR. CHAIRMAN: Now we take up 
clause 16. There are amendments.

SHRI VINOD BHAI B. SHETH: I 
move:

“Page 14, line 32—
for “Rs. 20,000’ substitute 

“40,000.” (13)
SHRI KANWAR LAL GUPTA: I

move:
‘Page 14, line 32,—

for “20,000” substitute wRa.
32,000” (173).

SHRI VINOD BHAI B. SHETH: 
On the registered Arm I do not know 
why he has proposed to decrese the 
limit. The real value of the rupee 
is now considerably reduced. Now, 
the limit should have been enhan
ced. First of all, I thought that 
there was a typographical erro& But 
I verified that and Ifound  thatthafc 

;■ was 'not; '.gpi; . .  .y
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It should be Rs. 50,000. I further 
go and say that taxing the register
ed firm which is just having an in
come of Rs* 10,000 will only mean a 
clerical burden. For example if a 
registered firm* has an Income of Rs.
12,000 still it has a taxable burden 
even II the partners have no other 
income from that firm. Please 
consider the value of the rupee at 
the present time and enhance the 
limit of taxation income of the re
gistered Firm.

sNrt wm «r«*r. ftrert to  #
virr # $  vt vrmg 1

vr nr̂ *f 5 Tv .tnrc tost <rrc
VPT IT 4ft AW IPITT ?W t”T> tq fa f

stpt <rr 'igsr % 1 fa*nr to ?t*ft
fsnnr tw  *  | titt M 20
fmx i  arc £w mtrr (  ?ft wr *  ^  

3 0  $3fTT V  W f  ITT*? 
^ w  f t  20 ^  fiwT 1 vm  wt «rr&re 
*>flf m  m  ^  ^
m  tm  mmt z* <rc ?ff

gNNT, W  <TC W  TfJT $ I {ft
t?v wft fkwtwm 1 fwfarr 4 3

f f r  #  3 0  f * T C  3PT5 3 2 ^ I T T  V T  
f*WT Wtft % fr*** 'ihdi flft VPpT
•i* iĵ ynrfwv •r  ^  w w r *tt i ^tn vom

*tot 1 1
#  wrc * t t  *t*xr f  fa  r r o w f w

w  farrt m ft *rrc •rtw 
wtm ert var x?rt wrnT iW t ms 
vrrw fa *rt * fc«r ** ^  t o t #

w i#sr p it  «rtr
wwr **  1 vrfT «r# «h*bt $taT j  

«ft *fr w $ « flr fw r «rc v ro
ifr  I f t  WV WTT W *iftf ®t£t tfr ft
wwff $  ftwc «rt *«r m m  vm t ? 
vw v t f  mfaftww t  tffctr %
fWrr ^  «rnprr ? t  wlRft *w 

1#  t  ^  vtf?nr
|, fv

Kf̂ nr 1 ^ m fr  vr i  w  w  i!fbt 1
*  flrawrr i  f¥ ^  vtfiJnr
f t w r  ^wr| flfar ft>wrfa%^ipr ^
^  iflft f t  «mnr |  i

SHRI SATISH AGARWAL: 
Madam Chairman, in this particular 

clause 16 the only provision is to 
make it compulsory for the register
ed firm to say tax in advance whose 

income is twenty thousand or over

that. Previously it was thirty thous
and. The hon’ble members want it 
to be restored. The exemption limit 
is ten thousand in he case of regis
tered arms also. If their income 
is more than ten thousand they 
have to pay income tax. The only 
Question is whether they should pay 
the tax in advance: Every individual 
has to pay his tax in advance. That 
particular analogy has been applied. 
There is no question of additional 
revenue. Of course, advance pay
ment will be received by the Gov
ernment. So, I am sorry I cannot 
accept the amendment.

SHRI VINOD BHAI B. SHETH: I 
seek the leave of the House to with
draw my amendment No. 13.

Amendment No. 13, was by leave 
withdrawn*

SHRI KANWAR LAL GUPTA: I
seek the leave of the House to with
draw my amendment No. 173.

Amendment No. 173 was, by leave, 
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 16 stand part of 
the Bill.**

The motion was adopted.

Clause 16 was added to the Bill*
Clauses 17 to 19 were added to the 

Bill
Clause 20—(Amendment of section 

245 » ) .
SHRI VINOD BHAI B, SHETH:

I beg to move:
“Page 16, after line 34, insert—
“IB. The Settlement Commission 

shall be empowered to settle cases 
arising out o f disputes of Estate 
Duty also.” . (14)

It is a small amendment* There is 
a settlement Commission for wealth 
tax and income tax. I do not know 
why for Estate Duty then* is m  ,
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Settlement Commission. There is 
considerably \ SKtflgation in Estate 
Duffy. Such matters can be settled 
iat the interest of revenue and Estate 
Duty payer in the Settlement Com
mission. The honble Minister a little 
while ago said that he believed in 
settlement and not litigation. In 
order to reduce the litigation I 
would like to extend the facility of 
Settlement Commission and widen 
the scope of settlement.

m m  SATISH AGARWAL; Madan 
Chairman the hon’ble Member who is 
seeking to move this amendment No.
14 is not only my esteemed friend but 
is an ex-Finance Minister of Gujarat 
and a good advocate also. He is well 
aware of the position. We have got the 
income-tax Act We have got the Wealth 
Tax Act. We have got the Estate Duty 
Act and the Gift Tax. Act. Regarding 
Wealth Tax, if disputes arise, they 
have to be decided by the Wealth Tax 
Settlement Commissioner. If you want 
that disputes arising out of 
Estate Duty should be decided by 
some Settlement Commissioner, then 
provision Has to be made in the 
Estate Duty Act and not in the In- 
come-Tax Act. However his sugges
tion will be looked into and we will 
examine it  I am sorry I cannot 
accept hi* amendment as it is a misfit 
here.

MR CHAIRMAN: Mr. Sheth, are 
you withdrawing your amendment?

SHRI VINODBHAI B. SHETH: Yes.
I seek leave of the House to withdraw 
my amendment No. 14.

MR CHAIRMAN: Does the hon. 
Member have the leave of the House 
to withdraw his amendment No. 14?

SOME HON MEMBERS: Yes.

MR. CHAIRMAN; Leave js granted.

Amendment No. 14 was, by leave 
withdrawn.

MR. CHAIRMAN: Now 1 wiH put 
Clause 30 to the vote of the House* 

The question is:

“That clause 20 stand part o f 
the Bill**

The motion was adopted*

* Clause 20 was added to the Bill,

Clause 21— (Amendment <tf eeetiea
246).

SHRI SATISH AGARWAL: I beg 
to move Amendment No, 204 to 
Clause 21.

I beg to move:

Page 17, after line 38, insert— 
(c) in the Explanation, clause 
(b) shall be omitted.” (204).

MR CHAIRMAN: Have you any
thing to say on that?

SHRI SATISH AGARWAL: Yes. 
My Amendment No. 204 to Clause 
21 is to this effect:—

Clause 21 of the Finance Bill seeks 
to make certain modifications rela
ting to the jurisdiction of Commi
ssioners Appeals. Sub-clause (a) 
seeks to secure that all appeals 
against specified orders in the case 
of companies shall henceforth lie to 
Commissioners, Appeals.

In view of the abolition of the 
distinction in relation to appeals in 
the caste of domestic companies and 
foreign companies, the preposed 
amendment to the Finance BSU seeks 
to make a change of a drafting 
nature to omit disuse <b) of the ex* 
planation to section 240 which defines 
the expressions 'domestic companies* 
and ‘foreign companies’. The proposed 
amendment is, thus/ only o f a drafting 
nature.

MR CHAIRMAN: I will now put 
the Government Amendment No. 
204 to the vote of the House, 
. The question is:
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Page 17, after line SB, insert-

“ (c) in the Explanation, clause 
(b) shall be omitted.” (204)

The mMion was adopted.

MR. CHAIRMAN: Now the ques
tion It:

"That Clause 21, as amended, 
stand part of the Bill.**

The motion was adopted.

Clause 21, as amendedf was added 
to 4ke Bill.

Clause 22 was added to the Bill.

Clause 23—(.Amendment of section 
4—Wealth-tax).

SHRI SATISH AGARWAL: I beg 
to move my amendment No. 205 to 
Clause 23.

I beg to move:

Page 18, for lines co to cg, substi
tute—

‘ (a) in sub-section (1A), for the 
words and brackets “into the com
mon stock of the family (such pro
perty being hereinafter referred to 
as the converted property)”, the 
words and brackets “into the com
mon stock of the family or been 
transferred by the individual, 
directly or indirectly, to the femily 
otherwise than for adequate consi
deration (the property so converted 
or transferred toeing hereinafter 
referred to as the converted proper
ty)*’ shall be substituted/. (205).

Clause 23 of the Finance Bill
seeks to provide that where an in
dividual makes a gift of his separate 
property to the Hindu Undivided 
Family of which he is a member,
the value of such property will be 
included in the net wealth of the 
Individual.

i* nas ween noucea uiav tne 
amendment may not cover cases 
where an individual makes an ‘in
direct gift’ of his separate property 
to the femily or where he transfers 
his separate property to the family 
at less than its market value. *me 
proposed amendment seeks to plug 
this loophole. This amendment, cor
responds to the similar amendment 
proposed in Clause 9 of the Finance 
Bill, in relation to the Income-tax,

MR. CHAIRMAN; All right I will 
now put the Government amend
ment No. 205 to clause 23 to vote.

The question is:
Page 18, for lines 34 to 37, sub

stitute—
*(a) in sub-section (1A), for the 

words and brackets “ into the 
common stock of the family (such 
property being hereinafter refer
red to as the converted property)” , 
the words and brackets “into the 
common stock of the family or 
been transferred by the individu
al, directly or indirectly, to the 
family otherwise than for ade
quate consideration (the property 
so converted or transferred being 
hereinafter referred to as the con
verted property)” shall be sub- 
situated*. (209).

The motion was adopted.
MR. CHAIRMAN: The question

is:
‘That Clause 23, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 23, as amended, was added to 
the Billn . . .  ..
Clause 24 to 28 were added to the 
Bill

Clause 29.— (Amendment of Act 1 uf 
194ft).

MR. CKAmkAN: ^
£<jvernment Amendments v
and 52.. ;
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SHRI SATISH AGARWAL: I beg 
to move Amendment No. 51.

I beg to move;
Page 22, line fi after “29” in- 

sert «(1). (51).
MIL CHAIRMAN; You may move 

you* next amendment No. 52.
SHRI SATISH AGARWAL; I 

move Amendment No. 52.
I  beg to move:- 

Page 22, after line 8, insert-

‘(2) The first Schedule to 
Central Excises Act shall have 
and shall be deemed to have had 
effect aa if—

(a) the following Items (here- 
after in this section' referred to 

as “the said Items*’ had been in
serted therein at the places in
dicated by their respective 

numbers, with effect on and from 
the 1st day of March, 1979/ 
namely:__

Item  No. Description o f goods

to

‘ 47- LO C K S, A L L  SO RTS, AND KEYS TH EREFO R

Rate of duty

(3)

. Twenty Per cent, 
ad valorem.

«i plunaiim.— “ Lock ** means a locking device operated by a key or controlled by a coiubina 
tion of letters or figures.

59. T O O T H  BRUSHES Twenty -live per cent 
ad valorem ;

(b) the said Items had been 
omitted on the appointed day,

and the provisions of section 6 
10 of 1897 of the General Clauses 
Act, 1897, shall in relation to the 
omission of the said Items effected 
by Clause (b), apply as they apply 
relation to the repeal by a Central 
Act of an enactment.

(3) Notwithstanding anything 
contained in the provisional Col- 

16 of 1931 lection of Taxes Act, 1931 
anything done or purported to have 
been done or any action taken or 
purported to have been taken, be
fore the appointed day under the 
Central Excise Act, by virtue of 
clause (v) or clause (vi) of Part
II of the Third Schedule to the 
Finance Bill, 1979 read with the 
Provisional Collection of Taxes 
Act, 1981, shall be deemed to have 
been done or taken, for all pur
poses, under the First Schedule to 
the Central Excises Act as amen
ded by subjection (2).

Explanation,—For the purposes of 
sub-sections (2) and (3) “appointed 
day” means the day of the coming 
into force of this section*. (52)

On these amendment Nos. 51 attd 
52 to Clause 29, 1 have nothing much 
to say. These are only consequential 
amendment* which I request the 
House to adopt.

-MR. CHAIRMAN; All right I will 
put Government Amendment No. 51 
to the vote of the House.

The question is;

Page 22, line 6, after **29** insert
(1) (51).

The motion was adopted*

MR. CHAIRMAN: I will now put 
Government Amendment Ho. $2 to  

. .the vote.
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The question is:
Page 22, after line 0 insert—

(2) The First Schedule to the 
Central Excises Act shall have 
and shall be. deemed to have had 
effect QS if—

(a) the following items (there
after in the section referred to 
as “the said Items'’ ) had been 
inserted therein at the places 
indicated by their respective 
numbers, with effect on and 
from the 1st day of March, 1979, 
namely:—

Item No. Description of goods

(0 (*)

Rate of duty

(3 )

4 7 - L O C K S ,  A L L  S O R T S  A N D  K E Y S  T H E R E F O R

£ £ !  d w to  0pCmcd * «  controlled by .  combiM.

T w e n t y  p e r  ce n t  
ad valorem.

‘ letters o r ’ figures. 

5 9 * T O O T H  B R U S H E S

(b) the said Items had been 
omitted on the appointed day.

and the provisions of section 6 of*
10 of 1897 the General Clauses Act, 
1897, shall in relation to the omeis- 
sion of the said Items effected by 
clause (b ), apply as they apply in 
re&tion to the repeal by a Central 
Act of an enactment.

(3) Notwithstanding anything 
contained in the Provisional Col- 
16 of 1937 lection of Taxes Act, 
1931, anything done or purported 
to have been done, or any action 
taken or purported to have been 
taken, be fore the appointed day 
under the Central Exercises Act by 
virtue of clause (v) or clause (vi) 
of Part II of the Third Schedule to 
the Finance Bill, 1979 read with 
the Provisional Collection of Taxes 
Act 1931, shall be deemed to have 
been done or taken for all purpos
es, under the First Schedule to 
the Central Excises Act, as amend
ed by sub-section (2).

Explanation.-—For the purposes 
oj sub-section (2) and (3), “appoin
ted day*’ means the day of the

T w e n ty -fiv e  p e r c e n t  
ad valorem” '.

coming into force 
(52).

of this section*.

The motion was adopted,
MR. CHAIRMAN; Both the Gov

ernment Amendments Nos. 51 and 
52 have been adopted. Now I will 
put Clause No. 29, as amended* to 
vote.

The question is:

‘That Clause 29, as amended, 
stand part of the Bill’

The motion was adopted.

Clause 29, as amended was added 
to the Bill

Clauses 30 to 34 were added to the 
Bill

Clause 35— (Foreign travel tax).

MR. CHAIRMAN: There is a Gov
ernment amendment No. 53.

SHRI SATISH AGARWAL: 1
beg to move amendment No. 53.

I beg to move:

Page 25, line 13,
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after “International Airports

Authority Act, 1971. 
insert “or such carriers,” (53).

This is only a consequential amend
ment. Previously we had 0*% the 
words ‘International Airports Autho
rity Act, 1971,. We are going to add 
the words, “or such carriers” . It is 
only a formal amendment.

MR. CHAIRMAN: The question is:

‘'Page 25, line 13. 
after ^International Airports 
Authority Act, 1971,”, 
insert "or such carriers’*. (53)

The motion was adopted.

MR. CHAIRMAN: The question is:
‘That Clause 35, as amended, 

stand part of the Bill.’*
The motion was adopted.

Clause 35, a* amended, was added 
to the Bill

MR. CHAIRMAN: In clauses 36 to 
39, there are ^  amendments.

The question is:
♦‘That clauses 36 to 39 stand part 

of the Bill."
The motion was adopted.

CUmse* 36 to 39 were added to the
BUI

MR. CHAIRMAN: Now clause 40. 
Clause 40—(Power to make rules).

SHRI SATISH AGARWAL: I "beg 
to move;

after “section 33"
after “section 35”
insert “or any carrier". (54).

This is more or less consequential to 
the amendment that we have passed 
earlier*

MR. CHAIRMAN: The question is: 
Page 26, line 20, 

after “section 35M 
insert "or m y carrier” (54). 
The motion wad adopted.

MR. CHAIRMAN: The question is:
“That clause 40, as amended,, 

stand part of the BilL”
The motion was adopted.

Clause 40, as amended, was added 
to the BiU.

MR. CHAIRMAN: In clauses 41 and 
42, there are n0 amendments, The 
question is:

4That clauses 41 and 42 stand 
part of the Bill."

The motion was adopted.
Clauses 41 and 42 were added to the 

BiU.
. Mr. CHAIRMAN: Now clause 43. 
17.33 fcri.

Shri D hjjubndba N ath  B asu  in the 
chair.
Clause 43— (Amendment of Act 6 of 
1898)

SHRIMATI PARVATHX KRISH- 
NAN (Coimbatore): I beg to move:

page 28,—
Omit lines 3 and 4* (46).

My amendment is a vary simple 
one The charges on the Inland Let
ter have bee& X
against that increase. The point is 
that as far as the ordinary people 
are concerned, they communicate 
with each other mainly bar post
cards and Inland Letter*. It is th«y 
who are b d i r e c t l y  taxed in 
this BUI. Moreover Inland Utters 
are hot even available, You are tax
ing an unavailable commodity, a» of 
now, Everywhere the complaints 
are that they are not available. 1jG«r 
month* ago* I wrote to th* bon. 
Minister Shri Brij Lal Venna^ ^  
lier, he wa*holdi»g c w t tm n  one
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of the last seats there. He is not 
there now. Anyway, 4 months ago, 
I wrote to Mm, saying that there are 
no inland letters available in most of 
the post offices of Coimbatore, parti
cularly in the *rural areas.

AN HON. MEMBER: They are not 
available in Calcutta also.

SHRIMATI PARVATHI KRISH
NA N: X do not know about Calcutta. 
X had not been there then. 1 stand 
corrected. It is not available in all 
the rural areas. I did not write about 
Calcutta. I wrote about Coimbatore 
district and I got a letter from him 
that he was having the matter ex
amined. At that time, the complaints 
I received were from two post offices. 
Now I am receiving complaints from 
all the post offices. It is the result 
of his examination. (Interruption) I 
will ask him to stop the examina
tion. But what is most important is 
this. I would request that the Minis
ter accepts my amendment and he 
does not penalize the lowest income 
group, by taxing inland letters. *

SHRI E. VENKATARAMAN (Mad
ras South): I want to add my £eeble 
voice to the very eloquent appeal 
made by Shrimati Parvathi Krishnan. 
The amendment which we have given 
is really for the purpose of trying to 
help the lower and middle class 
people. This is not even for the mid
dle class. The correspondence is carri
ed on by the companies and the people 
who can afford through envelopes. 
The ordinary people only write in 
post cards and in inland letters. There
fore, if you raise it by 5 pafse, this 
is not going to be such a large re
venue. Actually, the amount of re
venue which you will get by this 
item will not be very high consider
ing the deficit of Rs. 1000 crores, 
Rs, 2000 crores, Rs. 800 eroreg on other 
taxes and so on. This is totally un
necessary and it is irritating every
body. I want to point out that a tax 
should not irritate the people* If a 
tax Irritates the people without get- 
ting sufftcient money, then it is  a bad 
taqjt Under the canons of taxation, 
tiils is  totally unacceptable tax. There..

fore, 1 would urge the hon. Minister 
at least to accept this amendment in 
respect of post card.

SHRI SATISH AGARWAL: We 
have done this exercise most reluc
tantly. The postal services are run* 
ning in a loss; and on this service, 
there is a loss of Rs. 9 crores. So, in 
order to mobilise resources here an# 
there, we have tried to find out that 
this is the item which is used by them 
and they can bear the burden. We 
have not increased any rate, so far 
as post cards are concerned, which are 
generally used in the rural sector. 
They do not use inland letters. 
Honestly, they are mostly used, aarfc 
from the Members of Parliament, by 
the business community in their busi
ness transactions. It is not that much.

(Interruptions)

SHRIMATI PARVATHI KRISH
NAN: We take it that the Minister is 
with the business community and not 
with the people.

SHRI SATISH AGARWAL: Even
after increasing the rate from 20 
paise to 25 paise, even then the postal 
service on this account will be run
ning in a loss. At present it is Rs. 9 
crores.

(Interruptions)

That is a different matter. Mr. Som- 
nath Chatterjee then what? Let the 
House decide that this deficit will be 
fixed up at Rs. 2000 crores and every
thing can be withdrawn or Rs. 3000 
crores. This is my humble submission. 
Mr. Saugata Roy, I appreciate your 
sentiments.

SHRI SAUGATA ROY: Why have 
you introduced deficit financing?

SHRI SATISH AGARWAL: I ap
preciate your sentiments. We can 
have that additional resource mobili
zation through taxation in order to 
decrease the /deficit further. We did 
our level best. I honestly give you a 
picture- When we started for forma
tion of the buget—permit me ISr . J
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Chairman to say a few words—what 
was the picture that came before us? 
Rs. 10,500 crores were for tax re
venue; Rs, 3200 crores for State 
share. What remains is Rs. 7300 
crores. Another non-tax revenue is 
Rs. 2500 crores. Then the total re
venue receipts are Rs. 9800 crores 
and Rs. 5200 crores are the capital 
receipts. The total came to Rs. 15,000 
crores. This is the total revenue and 
capital. Then you minus the public 
spending of Rs. 11,000 crores. So, 
there will be Rs. 4000 crores for your 
budget So, naturally, there is such a 
huge deficit that we have to mobilise 
all that. After all, we cannot permit 
the postal services to run in deficit. 
We want to open more post offices in 
the rural sector. They are not run
ning in a profit and all that.

SHRI SOMNATH CHATTERJEE: 
What is the amount of arrears of the 
income tax?

SHRI SATISH AGARWAL: The
arrears of income tax, as has been 
rightly pointed out by Mr. Jyotirmoy 
Bosu, is this. The figures are on his 
tips. There are approximately Rs. 
900 crores. But it goes to the credit 
of this Government that we have re
alised Rs. 130 crores last year and 
we have reduced the income tax 
arrears to a large We are
taking all effective Steps* They are 
pending for decades at least. That is 
the whole position. They have been 
accumulated; they are not of two 
years. We have taken effective steps 
to clear the arrears. I will give the 
figures later on in this behalf. So, I 
am sorry to accept the amendment 
of the lady member which I wish I 
could have accepted.

SHRXMAT1 PARVATHE KRISH- 
NAN: He has accepted it. He is 
sorry, but he has accepted it. (Inter- 
capted it,

SHRI S ATISH AGARWAL: No, no.

MR, CHAIRMAN: He has not ac
cepted M.

SHRI JYOTIRMOY BOSU: Mr.
Minister, the figure of Rs. 840 crores 
was given by your Minister. Where 
did you cite th i figure from? (Inter
ruptions) I have got documents now.

SHRI SATISH AGARWAL: You
are disturbing us because you have 
come just now. There are other mem
bers who have contributed to the deu 
bate and are maintaining the quorum 
in this House. You have come just 
now after taking your lunch, coffee, 
tea and everything. We are sitting 
here since morning without tea, coffee 
and lunch. You have come just now.

SHRIMATT PARVATHI KKISH- 
NAN: I am sorry that people walk in 
and disturb the discussion. 1 want to 
explain the amendment as some per
sons. Mr. Bosu also, may not bs 
aware of what it is. I should like to 
know from the hon. Finance Minister 
how much he is expecting from this 
increase in price on inland letter form 
which are used by the common peo
ple. He may say that it is the busi
nessmen who use it because they are 
his only contacts. But I tell you that 
I have got complaints and the Queues 
that are standing in the post offices 
in the plantation areas in Valparai 
are certainly not businessmen; the 
queues which are standing in the 
post offices in the rural areas in 
Bengal and Tamilnadu are not busi
nessmen; they . are ordinary people 
living in the rural areas. What is the 
income he is expecting to make UP 
the shortfall of Rs. 11 crores that 
have not been collected from big 
business houses?

SHRI SATISH AGARWAL: The
postal services on this score are to* 
cutting a loss of approximately Hi* ® 
crores, on this inla&d card servicê  and 
the income that is expected from 
this increase will be approximately 
Rs. 3.5 crores.

SHRJ HAB1 VI9HNTT _
You ctfr%» n»ke it W  p  
and' tdfcej&oiiM. ABC went Into Itoi*, 
■matter.';'
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SHRI SATISH AGARWAL: That
suggestion will be examined.

MR. CHAIRMAN: I shall put 
amendment No. 46 to the vote of the 
House. •

Amendment No, 46 was put and 
negatived.

MR. CHAIRMAN: The question is:

“That clause 43 stand part of tho 
Bill.”

The motion was adopted.
Clause 43 was added to the Bill.

Clauses 44 and 45 were added to the 
Bill.

MR. CHAIRMAN: We take up 
clause 46.

Clause 4P y Amendment of Act 38 of
1974).

SHRI R. VENKATARAMAN: I
have an amendment No. 103. I beg 
to move:

Page 28,— #
omit lines 20 to 22. (103)

17.50 hrs.

[S hri N. K. Sh e jw alk ar  in the Chair]

This relates to the compulsory de
posits. I have suggested that the com
pulsory deposits must and with the 
current year. The reason is l̂ iis—the 
tax payer is subject to a three prong
ed attack. First he has got to pay 
surcharge on income tax, then he has 
less concessions on savings, and added 
to that he has to continue to pay the 
compulsory deposit. All these three 
added together is such a heavy bur
den. The previous Finance Minister 
said that this compulsory deposit will 
go on till the end el the year 1979-80 
end the surcharge was increase W  
3 per cent. He raised it from 10 to 
IS. Now we have got surcharge 
from 19 to 20 and we have also eot 
additional compulsory deposit. Whe- 
ther you call it deposits or not, it is

an outgoing from the earning of the 
person. Therefore, it is a heavy bur
den. I know many of the salary 
classes are unable to bear the bur* 
den. They have no other means of 
income. Therefore, this is a heavy 
burden on them.

I have, therefore, moved that the 
copulsory deposit at least must end 
with this year so that if they have 
surcharge, let them not have deposit, 
and if they 'have deposit, let them not 
have sffiurcharge. But they should 
not have both.

SHRI SATISH AGARWAL: Clause 
46 of the Finance Bill seeks to con
tinue this scheme of compulsory de
posits for another two years i.e. 
1980-SI and 1981.82. That is either 
to mobilise additional resources for 
development work and side by side 
to reduce the inflationary pressures 
that the Government has been com
pelled to continue this scheme. This 
has been a very conscious decision 
and I have no other option but not to 
accede to the proposal or request 
made by hon. member Shri Venkata
raman. I am sorry, I cannot accept it 
under these circumstances.

MR. CHAIRMAN: Now I put am-, 
endment No. 103 to Clause 46 to the 
vote of the House.

Amendment JVo, 103 was put and 
negatived.

MR. CHAIRMAN: I now put
clause 46 to the vote of the House,

The question is:

“That Clause 46 stand part o f the 
Bill.”
The motion was adopted,.

Clause 46 was added to the Bill. ..
First Schedule

MR CHAIRMAN: There are lot of 
amendments.

SHRIMATI PARVATHI KRI- 
SHNAN: t beg to move:
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Page 3€,r—

Omit lines 1 to 5. (47)

SHRI li. VENKATARAMAN; I 
be* to move:

Page 41, line 34,—

for “twenty pet ceiit.’> substitute
4<fifteen per cant.’’ (62)

Page 48, line 29,—
for “ twenty per cent/’ substitute

"fifteen per cent/* (63)

Page 44, line 36 ,- 

for “twenty per cent.” substitute— 

“fifteen per cent.*’ ftf4).

Page 45, line 24,—

for “twenty per cent.*’ substi
tute—

“fifteen per cent.” (65)

SHRI T. A. PAI: I am moving 
my amendments Nos. 80 to 85.

MR. CHAIRMAN: Shri Vayalar
Ravi’s amendment No. 96 is the same 
ag 47. So, it is out of question.

SHRI SAUGATA ROY: I am mov
ing amendments Nos. 122 to 126.

SHRI KANWAR LAL GUPTA: I
am moving amendments Nos. 174 to 
182.

MR. CHAIRMAN: Shri B. K. Nair 
cannot move his amendment No. 164 
because it is the .same as 47. Shri 
Dinen Bhattacharya cannot move his 
amendments Nos. 190 and 191 because 
190 is the same as 122 and 191 is the 
same as 126.

SHRI SATISH AGARWAL: I am 
moving the Government amendment 
No. m .

SHRI T, A. PAI: I beg to move:—

Page 90, line 18,—.

for “fifteen per cent.”

substitute “ten per cant.” 
(80)

Page 31, line 24,—
for “fifteen per cent.**
substitute “ten per cant.”

(81)
Page 32, line 5,—

for “fifteen per cent.’*
substitute “ten per cent,”

(82)
Page 32, line 29,— 

for “fifteen per cent.”

substitute “ten per cent."
(83)

Page 33, line 32.— 

for “fifteen per cent.’’
substitute “ten per cant.”

(84)
Page 33, lin* 33 — 

for “fifteen per cent.**

substitute “ten per cent.**
(85)

SHRI SAUGATA ROY: I beg to 
move: —

Page 30, line IB*—
/or “fifteen per cent.**
substitute “one per cent**

(122).

Page 31, line H —
for “fifteen per cent.**
substitute “oife per cent.*am

Page 32, line 6,— ■"

for “fifteen per qent.,r

substitute “one per cent.*
(124) : ,W  y:;'.
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for ''fifteen per cent.*»
substitute “one per cant.”

(125)

Page 33, linf S3,— 

for “fifteen per cent.”

substitute “one per cent. ”
(126)

SHRI KANWAR LAL GUPTA: I 
beg to move*—

P#ge 29, line 16,—
for “Rs. 8,000*’ substitute “Ha.

10,000” (174)

Page 29, line 18,—
for "Rs. 8,000” substitute “Rs.

10,000" (175)

Page 30, Hn« 1,— ^
for “55 per cent.” substitute 

“50 per cent/’ <176)

Page 30, lin e  4,—

for “00 per cent.” substitute 
“50 per cent.” (177)

Page 30, line 26,—
for “Rs. 8,000” substitute “Rs* 

“ 10,000” (178)
Page 30, line 28,—

for “Rs. 8,000” substitute “Rs.
“ 10,000” (179)

Page 30, line 29,—
for “Rs. 8,000” substitute MRs. 

10,000” (180)

Page 31, line 7,—

for “55 per cent,’* substitute 
“50 per cent.” (181)

Page 31, line 10,—

for “60 per cent.” substitute 
”50 per cent.” (182)

SHRI SATISH AGARWAL: I beg 
to move: —

Pages 36 and 37, for lines 29 to 
44 and lines 4 to> 6, substitute—

In c o m e -ta x

Rate of 
income-tax

Rate of 
surcharge

*‘(v) cm income by -way of interest payable 
on— . . . . . . 10 per cent. N i l

(A) any security* other than a 
tax-free security, <*f the Cen
tral or a SUite Government;

<B) any debentures or other se
curities for money issued by 
or on behalf of any local 
authority or a corporation 
established by a Central, State 
0* Provincial Act;

<€) atiy debentures issued by a 
company where f«cK deben
tures are Hated ia a ?wsog~

nised stock exchange in India 
in accordance with the Secu-

■ rities Contracts (Regulation)
Act, 1956 and any rules iWWte 
thereunder.” (206)

SHRIMATI PARVATHI XRISff- 
NAN; My amendment i* very simple. 
It is really asking the Government to 
abandon what is a most immoral 
action on their part Just recently a 
few hours ago, when the Prime Min
ister made his statement, we were

with the recommendation of the President.
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{Shrimati Parvathi Qrishnan]
happy to hear that Acharya Vinoba 
Bhave has consented to withdraw his 
hunger strike. At the same time, we 
scid: ‘'You cannot speak on behalf of 
all the States here. You cannot take 
away the powers that the States al
ready have and allow yourself to be 
pressurised in this way to bring 
something on to the Concurrent List 
from the State l is t  It is in keeping 
with that same spirit that I say that 
b f levying this surcharge—on 
Income-tax you are making inroads 
tato the States’ finances. Over the 
last two years, there has bean a 
growing demand that there should be 
discussions, debates and a general 
dialogue on Centre-State relations. 
The underlying basis of this is the 
fact that today the States find them- 
selves more and more crippled *n 
generating resources for their own 
internal development. They are at the 
mercy of the Planning Commission and 
at the mercy of the Central Govern
ment. For a small irrigation project, 
a small school or hospital or anything 
else, they have to come running here. 
What is the point in having a federal 
structure if the States do not have the 
elbom room with which they can 
develop and meet teir own require
ments according to the genius of their 
people? When you say surcharge, you 
are just trying to bamboozle every
body. The income is going to come 
from all over the country, but the 
surcharge is going into your pocket 
and the Statea will not get their share 
of the income tax. This is a totally 
immoral and anti-democratic proposi
tion.
lft.0* hrs.

Now, you say that you have restored 
democracy. But I say that the ship 
of democracy is going to be sunk 
because of the mutiny that is going on 
in the ship. Now, you want mutiny 
throughout the country by bringing 
immoral taxation.

I hope, the Minister will have some 
commensense and will accept this 
amendment and abandon the idea of

cheating the Sfcate8 of money that is 
rightly due to them, in this manner.

SHRI R. VENKATARAMAN: Mr.
Chairman, I will confine myself only 
to the burden that is falling on the 
poor tax-payer. After all, whether 
you call it compulsory deposit or 
surcharge on income-tax or whatever 
name you may give to it, it is coming 
from the pocket of the tax-payer. In 
addition, he h*s to pay advance tax 
as and when it occurs. Therefore, 
sav  that this is causing very heavy 
burden on the tax-payer. There must 
be a limit, after all, for the tax-paying 
capacity also because every y< r̂, 
either you increase the income-tax or
the surcharge and ** g°e* on 
after year. Therefore, I would submit 
that this is totally unwarranted. Ir 
any event, to pay 20 per cent sur
charge on income-tax is merely to saj 
that the income-tax increased by 2* 
per cent.

The income-tax is a shareabli
source of revenue and the shareable 
source of revenue applies totb<
States as well as to the Centre. Whet 
you raise income-tax it will go to th< 
States. But if you raise surcharg 
for the purposes of Union, it will no
go to the States. This particula
surcharge is defined as ‘for the pur 
pose of the Union*. Therefore, vo- 
have deprived the States of this share

The hon. Minister referred to pte 
vious ;nstance«> Mr. Pai was in th 
Government and I think, he wj 
exolain that. But to deprive the 
State* of a legitimate source of reve
nue is circumventing the Constitution. 
Therefore. I oppose this additional 
surcharge levy.

SHRI T. A. PAI: The Government 
seems to be a helotess victim of its
mismanagement. The result o f this i*
that the Finance Minister says that we 
are bavin* defidt* % i^ e r
seetns to on idea ^  w d u c ^ f f ^  
deficits nor reducing the expenditure 

■ nor J
people $owev*rt
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Ufctil bow, w&have heard oniy nega
tive replies mad not even a single 
constructive suggestion has been 
accepted.

Last year, it ♦imposed surcharge on 
electricity. While it was absolutely 
unusual, there were protests from the 
States that you cannot make revenue 
out or' it when Electricity Board’s 
themselves are running into great 
losses. They are not even able to 
provide for their depreciation. Now; 
whenever we make a suggestion, it is 
countered by saying that you did it 
and, therefore, we are doing it. While 
we have been accused of so many 
crimes,^ hope, they will not commit 
the same crimes. If we have com
mitted any crime, you better avoid it.
I thought you would create a healthy 
convention by withdrawing so many 
taxes. But you seem tq̂  fail in the 
same line. That is why the people do 
not see any difference between your
self and ourself. I have been saying 
we aie the same, except the difference • 
in name.

I would, therefore, say when you 
quote the- example, do it properly. 
Was it not during the Bangladesh 
crisis that the Government had im
posed a surcharge for the purposes of 
the Union? It was a temporary 
measure. Did we not withdraw it 
also? Now you imposed this 10 per 
cent last year. This year you are 
increasing it by another 15 per cent. 
Perhaps you are going to make it a 
permanent kind of taxation structure, 
and we are opposed to it When you 
Imposed thin 10 P«r cent surcharge, we 
thought you would withdraw it later 
on. But we find you are not only 
perpetuating It, but increasing it That 
is why we protesting against it 
I would like you to come forward and 
s«y <*we believe in straightforward 
methods, we want to tftlse the income- 
tax/* fculfhen y#w want to be popular 

keeping the income-tax r»tes low 
t̂ the same time, have a sut- 

by some other name,
wM ehtgtwt fair. It is not wwtert.

you not come forw*rd to
*8M*S*-14

raise the taxation rates, ratner than 
call it a surcharge?

SHRI SAUGATA ROY: The earlier 
speakers have made the point of view 
against the., surcharge very clcarly. 
Two issues are involved in this whole 
matter. One is the issue of the direct 
taxes. This Government had with 

unucn toniare announced the forma
tion of a Committee to go into the 
direct taxation structure of the 
country, which was called the Choksi 
Committee on Direct Taxation. The 
Choksi Committee has submitted its 
report, and I had the privileges to go 
through the report. Nowhere does 
the Committee on Direct Taxes sug
gest the imposition of a surcharge. In 
fact, it had suggested the simplifica
tion of the tax structure. The whole 
effort of the Government should have 
been to collect more taxes, to mop up 
more resources with the existing level 
of taxation, rather than increasing 
the burden of taxes. Already India 
is* the highest taxed country in the 
World. I do not object if you increase 
the tax on the rich; but the taxation 
structure is so top-heavy that to main
tain the tax-structure you need a 
very big bureaucratic machinery. 
Therefore, from that point of view, 
this surcharge or extra tax should 
have been avoided.

But the more important part 
with respect to the question of 
Centre-State relationship. Income-tax 
comes in the divisible pool and it is 
divided between the Union and the 
States. The Seventh Finance Com
mission had suggested a certain 
devaluation which has been more 
fair to the States than the earlier 
Commission. Now this particular 
surcharge seeks to by-pa% the Seventh 
Finance Commission recommenda
tions, because according to the 
Seventh Finance Commission a little 
im»re money was going to the States. 
This is grossly unfair. So, I oppose 
this surcharge on principle. That is 
why, unlike Shri Pai, who has sug
gested the reduction of the surcharge 
f̂rom 15 per cent to the former level
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Of 10 per cent, I have suggested its 
reduction from 15 per cent to 1 per 
cent. I would like it to go altogether, 
but then, in that case, my amendment 
would not be valid.

I would humbly request the Min
ister not to find such e&$y means of 
collecting revenue. ou think  sur
charge is an easy means, which will 
come directly to the nion Govern
ment  What you have to do is to 
collect more taxes, you have to reduce 
unproductive expenditure in the Gov
ernment. There is no tangible effort 
on the part of Government to do that. 
On the other hand, you have imposed 
this extra tax, which will deprive the 
States of their legitimate revenue, to 
quote the  picturesque  words of 
Shrimati Parvathi Krishnan, it will 
bamboozle the States and by-pagg the 
States, which is not fair. So, it 
would be withdrawn.

*fr   qm w :

hr4 $ fast 1 j*mrz
 ̂11 M   jfrfm %

174  ̂  ̂ 181 rn
$. fa   att. t**r *r*r staT   fa* #

rftr f fa ‘*rf*pr*r
fâ cr zwr ?nNr,   prn:
s*nr fas,   r̂rf%rr t m wm? *
5CTT  «T*nn r̂rffpr wr fa farpfr
** m fjr*nw # *rnr w r*rrr̂
#*f?I   f I

m «mr %f%rcr fa  40 *rrar  »

«rror $   if *rr«r $ **r 
1 ww I w

W*rr* ttot *7$ $ j 3* *f   ***$
r̂arsnr # *rr*r  fWrr fa   <rrm t < 
f*rfaw <r»npr vtf wr   fci wtftaft 
«tfar &  i*w   10 mr % tit   *r*fr

*twj t, mr &fir «rr?T trft
tw wr 11 $ m$m fa m m 
fWrw fafar  #*n fa *ffa#
wftit #  t   t**r fafinr #0

i is% *h*t 
^ iffar *rrf|rr I f tnwr wt* (torn 
f fhr 1974 # *w & 20 vtitem 
WWfST t?T   *§*RT 77   WWT

w wi err mm wr snrtw tt«£ fr is»7 
*rt? wfav «̂wrr 2rf» fwwnr \gm m 1 
grwfa €f?r  20  qt#?r  %*r

«m  smx % 1 vis f to'i
77 qrtf? %•  to? frr f?nnwr,

’trV 11 m   fnr ter w ftfsx '(ft 
?ws¥   «■  237 m*r
«̂*rt *rt 1 | fa fw?r?r r
tf»r  ̂wr *nr   wr# {, vmfr &*%
•ppft 3rr?rr t 1 *r£V fwfir  ̂  f j 

^   ^ Wrr * t 1
TOt   STT STTf̂WT  2 WTT fw  «r*T

 ̂ *.% | fjRT%
fa frT *   nJffT̂ IW  T̂f
? «̂ftr fw r̂r | 1

w fcvr ^
¥7 t*ft i   «lwf *t inm- ?rrr̂nr «ftr
sfhrwr  '4\ tfr
«rrff   w# T̂?ff  1 r̂f̂nr îr
«P??n | fa îrr zm ** vrfyv 1 ^ ro 
to? ?r r̂KT ivr w  ?nfa  ’̂nft
att  ffr?r 1    ̂aft wm&z
f̂rsr  ̂  wr r̂'ftar  ̂fnF f 1 rr%r

,*ft -3RTT55T frr̂fr  ifr?   «fr
qWw m  srrm T̂nt 1  ?rfar̂>r wtt-jt 
% f̂tr̂ r 'Kwfpr gfnr  ssftr far î r

,  SftfWT   trim I  PTf̂rr  W*T  HO  <??*£

4fwir*r  ̂*rn;    ̂vVr fitfasw i« 
wmx m m 2 1 14   3ft Mwfr

mmnfr m r$ %  vrrw  

«fw t xt &m w*nw <rffar ^  ̂fa 
m   ̂m, tf»r ?t f̂r  ̂1

3m 5*ro ĉnr̂e  ̂| fa 
*m fa ir>TT s*rrf?fr, »r  w
ipr # ^ j 1    ̂»m*r?n f art
«Tf% ifafriR tar *rr   art fmS
«ft iwt irvtt $ insf fatrr <ftr.

vt   r  fawr |   w
fwpa  ̂t »tt̂r vt   to $ 1
fmnr4̂ *KnpNr   firsw,   w

% rn̂fm ovir <MV fafii #
TOTT # «TPT fw 1   t wt«t VT»r
( 1 f̂a»r %tr vfwr *g | fa   ^
gm #?er    ̂% f« *f$T

1  ̂  % wi?
#*it fft̂r 5̂t swft
wwfa JS78-.79 #   «r«r ̂ ftwr
«iNm  71 vri» vt WV 
«Hr tot vr   I, «#   a#  to
«Wt w w’uir wr wp: f*w ip. fi w*».

vr f #fa»r.-iw:W.V'f   :■:«■
^ ^

W5JFFRT iTfwrr wt r*mrvr twv 
fw   lit jstoitt  1

w$ $wt 11 *fl ■■&■
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Mffat ‘ w ?
t  fa cmnr tarll^T ?r 

arnt > lit 1*%. *r$r ’’T̂ rr 1 w*
<ra*fr ^  *f€r ar̂ rffr ^  n/rrp* 

*raV ? vm *ipf 10-12
?fc?Sir *F 1979-80 # yars^rfn {. *Rfar
*rfiw ? r  «pt * * £  ifo forc H | » jn rcw  
«n* fa tfmjTfa[<r*r ?nn 1 s*fcn?, i*rfi '#**} 
vt tft* ^  % t W  * *
4*$& WTVTT *T g » # OTOT
*rrm jf tfsfr tfr ** *tt fa aft
$fanm t? | *s tf*r f*r t*an ^  ?tTfa
trrraft **% m r

SHRI SAT-SH AGARWAL: I
have already moved my Amendment 
No. 2Cf6 to the First Schedule. In this 
connection, 1 would like to say only 
this much that Part II of the First 
Schedule to the Finance Bill prescribes 
the rates for deduction of income- 
tax at source. Part II. inter alia, pro
vides income-tax to be ckductable ai 
source from interest on 'rights’ deben
tures issued by widely held com
panies at a concessional rate of 10 per 
cent as again ;t 24 per cent in respect 
of interest on other securities. It is 
proposed to extend the benefit of de
duction of income-tax at source at a 
concessional rate of 10 per cent to 
interest on all debentures issued by 
public companies li ted in recognised 
stock exchanges, local authorities, 
statutory corporations and also to in
terest on Government securities pay
able to non-corporate resident tax
payers.

Some of the very valid poinfs have 
been raised by Shri Kanwar Lai 
Gupta .

SHRI DINEN BHATTACHARYA: 
You did not call me, Sir. 1 have also 
moved my amendment.

ME, CHAIRMAN: You were not 
gelled because your amendment was 
already covered by another hon.

. BHATTACHARYA:
-. my views on,.this

MR. CHAIRMAN: All right.

SHRI DINEN BHATTACHARYA:
On principle, I am against imposing 
this surcharge. In the name of sur
charge, they are collecting the reve
nue and they are not sharing the 
revenue with the State:.. They call 
it a surcharge only to see that the 
Stales cannot claim any chare from 
the revenues that they collect by way 
of surcharge. It is a technical pro
cess adopted by the Central Govern
ment to deny the States of their 
share.

My hon. friend. Shri Kanwar Lai 
Gupta, was saying why the States 
are not raising their resources. Where 
are the resources for the States? 
They are exacting all the resources 
from the States. How much money 
they are collecting in the name of 
increasing taxes on petrol and other 
things. You see the list of items and 
you will be astonished to see that there 
is no scope for the States to collect 
any extra amount of revenue. What 
they can do is that the States can 
collect sales tax. You are also im
posing prohibition now and the money 
that they are collecting from this 
source has also to be paid by the 
Centre.

I am totally against the tactic: that 
they have adopted for monopolising 
all the resources that are there in the 
country and, at the same time, they 
are asking the States to increase their 
revenues for which there is no scope.
I am for increasing direct taxes on 
the affluent sections of people. I am 
not opposed to it. But they do not 
do that. They do not increase the 
income-tax because they have to pay' 
a share of it to the States. That is 
why they are not treating it as an 
increase in income-tax. You arc 
making it a surcharge so that the 
States will not be in a position to 
claim any money from it. I agree 
with the other argument! that have 
been given by our colleagues, but not 
with what Mr. Kaiwrar Lai Gupta 
said.. (Interruptions).
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SHRI SOMNATH CHATTERJEE: 
What is the per capita expenditure 
in Delhi? How many fountains are 
there in Delhi streets? This is what 
is happening in one part of the coun
try. At other places, we do not ha vs 
money even to repair our streets; we 
do not have money to remove the 
slum:.

SHRI DINEN BHATTACHARYA: 
You are amassing all the wealth of 
the country in the name of streng
thening the Centre. We have no 
quarrel if you spend money for Def
ence, Communications----

MR. CHAIRMAN: Mr. Bhatta
charya, you may speak only on your 
amendment. I think you have made 
your points----

SHRI DINEN BHATTACHARYA:
I did not get any chance to speak 
in the General Discussion. I would 
say that the Centre-State relations 
come here. In that respect, on prin
ciple, I oppose this proposal I have 
suggested one per cent only for the 
reason that, otherwise, my amend
ment would not have been admitted; 
the President would not have given 
permission to it. I have suggested a 
surcharge of only one per cent, not 
more than that.

SHRI SATISH AGARWAL: I
wish to deal, firit of all, with the 
amendment sought to be moved by 
Mr. Dinen Bhattacharya. With due 
respect to Mr. Dinen Bhattacharya,
I would say that this is neither the 
time nor the occasion to enter into all 
those larger issues. These cannot be 
settled like this. On the larger is
sues, we could debate later.. ..

SHRI SOMNATH CHATTERJEE: 
The hon, Minister is tired. Let us 
give him some respite and resume the 
discussion tomorrow.

SHRI SATISH AGARWAL: Let
us ftnhh this. I seek your coopera
tion. I am sure that all my good 
Mends will cooperate in disposing of 
this busineits in another half an hour.

So far as Mr. BhattacharyaY amend
ment is concerned, it is with regard 
to the reduction of the rate of sur
charge from 15 per cent to one per 
cent for the a:sessment year 1979-00. 
The assessment year is 1979-80, that 
is, 'accounting year ] 978-79. What* 
ever tax or surcharge has already 
been paid, Mr. Somnath Chatterjce 
will appreciate, if this amendment is 
accepted, will have to be Refunded.

SHRI SOMNATH CHATTERJEE: 
Make it a part of income-tax.

SHRI SATISH AGARWAL: I am
only saying what will be the fonse- 
quence if the amendment is aecepted- 
Therefore, this amendment cannot be 
accepted.

Similar n the fate so far as the 
oth-i'r amendments moved by Mr. 
Venkataraman are concerned. I have 
great regards for him. But the effect 
,of the amendments proposed by the 
hon. Member, if accepted, would be 
that the surcharge paid by the com
panies during the financial year 1978- 
79 by say of advance tax amounting 
to Rs. 70 crores approximately would 
have to be refunded...

SHRI R. VENKATARAMAN: That
was not mine.

SHRI SATISH AGARWAL: Am
endments 47, 61 and 96----

SHRI R. VENKATARAMAN: No. 
You htive got confused.

SHRIMATI PARVATHI KRXSH- 
NAN: 47 was moved by me.

SHRI SATISH AGARWAL: I am 
sorry. Hon. lady Member, Shrimati 
Parvathi Krfthnan, has moved it. If 
it is accepted, it will result in this. 
The intention of the hot*. Meiiifeer 
as have been expressed could not be 
incorporated here. The acceptance 
of these amendments at this stage in 
this form would have these disastrous

■ consequences, as I hav#
' ■ Therefore, I am sorry, t cannet aeeept 

them*
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IMr. Speaker in the Chair.3

Now, with regard to one point 
made by Shtf T. A. Pai—he said that 
this surcharge was levied in 3971 
during the Bangladesh war. This is 
factually not correct. It was in prac
tice, it was in vogue since the early 
years, it was 10 per cent upto 1970 
and probably in 1971 it was raised to
15 per cent. So far as the other ques
tions are concerned, 1 have dealt 
with during the general debate on the 
Finance Bill. Of course, this year— 
'we are not trying to hide anything— 
we wanted to mobilise more re:ourc- 
es. You know we have accepted the 
recommendations of the Seventh 
Finance Commission in toto and now 
4i5 per cent of the income-tax col
lections will go to States and also 
there will be more devolution from 
excise collections. There may be 
certain points still which can be 
settled by persuasion and conversa
tion. We have very cordia1 relations 
■with all the States and whatever as- 
sistatice they need, we immediately 
go to their help but within our finan
cial eonstrants which are known to 
the hon. Members.

Shri Kanwar Lai Gupta made some 
points to-day Earlier also he has 
been consistently pleading reduction 
of income tax. He quoted the Choksi 
Committee report and said whenever 
the income-tax was reduced, the re
venues went up, I have asked the 
finance Secretary and othefc officials 
to verily the statement made and we 
wUl look into it

Now in this particular provision, 
whatever is the excess over Its. 10,000, 
we used to levy a surcharge of 70 
per cent on the excess. We are giv
ing a little bit of relief. The sur
charge will not be 70 per cent of the 
excess. It will be 30 per cent of the 
exeess over Rs. 10,000. This will be 
our relief.

Looking to the constraint of time 
and the fact that the hon Members 
are busy sitting here the whole day 
and particularly, Mr. Kamath is sit
ting here, not speaking but fighting 
for the members, I am very thankful 
to all of them and request them to 
withdraw their amendments.

Mr. Venkataraman has given an 
amendment and I do not want to go 
into detail of the amendment. But I 
regret I cannot accept it.

SHRI R. VENKATARAMAN: I am
not pressing my amendments.

SHRI KANWAR LAL GUPTA: I
am withdrawing my amendments 174 
to 162.
Amendments Nos. 174 to 182 were, by 

leave, withdrawn.

MR. SPEAKER: I will now put all
other amendments that have been 
moved to vote.

Amendments Nos. 47, 62 to 65 80 to
85and 122 to 126 were put and
neffativated,
MR. SPEAKER: I will now put 

government amendment to vote. The 
question is:

Pages 35 and 37, for lines 29 to 44 
and lines 4 to 6, substitute—

Incomp tax Rate ofsurcSargc
Rat* of income-tax

10 per ccnt. Nil;

(B) any debentures or other 
securities for money bsued by 
or on behalf of any local 
authority or a corporation es-

“ (v) On income bv way of 
mrre*t payable o*v—

KA) any security, other than a 

tax-free security, of the Cen- 

or a State Government;
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[Mr. Speaker]
tablished by a Central, State 
or Provincial Act;

(C) any debentures issued by a 
company where such deben 
tures are listed in a recognis
ed stock exchange in India in 
accordance with the Securi
ties Contracts (Regulation) 

42 of Act, 1956, and any rule.1 made
1956. thereunder”. (200).

T h e  m o tio n  w as adopted.

MR. SPEAKER: Now, the ques
tion is:

“That first Schedule, as amended, 
stand part of the Bill,”

T h e  m otion  w as adopted.

The First Schedule, as amended, was 
added to the Bill.

Second Schedule.

MR. SPEAKER: Now, we come to 
Second Schedule. There is no amend
ment.

The question is:
“That the Second Schedule stand 

part of the Bill,”

T h e  m o tio n  w as adopted.

T h e  Second Schedule was added to  
B ill .

Third Schedule.
MR, SPEAKER: Now we come to 

Third Schedule.

SHRI KANWAR LAL GUPTA: 
Can we take this up tomorrow*?

SHRI DINEN BHATTACHARYYA: 
We are tired.

MR. SPEAKER: It .has already
been decided.

SHRI HARI VISHNU KAMATH: 
We must have some pity for the 
Iftnfirtr,

MR. SPEAKER: You have agreed; 
the House has agreed and it has de
cided to complete this by 26th.

SHRI HARI VISHNU KAMATH; 
The House is master.

MR. SPEAKER: I think Mr. 
Kamath, you have plenty of energy.

SHRI HARI VISHNU KAMATH: 
We can sit

SHRI KANWAR LAL GUPTA: 
We can finish thh tomorrow within 
one hour. We are very much tired.

SHRI DINEN BHATTACHARYA:
The Minister is also tired. (Interrup
tions) .

MR. SPEAKER: I may tell you
that I have to certify this Bill after 
the passing of it. I have to go for & 
marriage tomorrow and I will be 
absent tomorrow.

SHRI R. VENKATARAMAN: It 
cannot be finished within half an 
hour. There are many amendments.

MR. SPEAKER: I think we shall
sit till 8 O’ Clock and finish this. 
There is a practical difficulty. In 
fact I was thinking of asking you to 
be present tomorrow.........

PROF. P. G. MAVALANKAR: 
Anyway we can go up to 8 O'Clock. 
But, let as have a coffee break of ten 
minutes now!

MR. SPEAKER: You can go for a 
coffee break one by one. Now let us 
go to Third Schedule. There are 
amendments.

SHRI VINODBHAI B. SHETH: I.
move:

Page 64, line 5,— 

for "Bight per w it* ',
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SHRI G. M. BANATWALLA: I 
move;

Page 55,— 
omit lines, 34 to 37. (28)

Page 56,— 
omit lines 1 to 3. (29)

Page 56,— 
omit lines 4 to 6. (30)

Page 56,—
omit lines 19 to 21. (31)

Page 56,—
omit lines 34 to 36. (32)

Page 57,—
omit lines 26 to 28. (33)

Page 57,—
omit lines 29 to 31. (34)

Page 57,—
omit lines 37 to 39. (35)

Page 60,— •

omit lines 17 to 22. (36)
Page 60,—

omit lines 37 to 39. (37)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 56, line 2,—
for “Five hundred rupees’ ’ sub

stitute—
“Four hundred rupees” (48) 

Page 60, line 38r—
for “One rupee and thirty paise” 

institute—

“Eighty paise”. (**)
SHKt K. VENKATARAMAN: I beg

to move:
P*ge 64r-

after line 14, insert,—
“ Provided that small scale 

Industries manufacturing goods
faintig under this Item a^all be
exemptfromlevy if the clearance

in a financial year exclusive of 
the value of export goods and 
excisable goods not falling under 
Item No. 68 is less than rupees 
thirty lakhs.” (50)

Page 55, line 22.—
for “Twenty-five per cent, ad 

valorem?

substitute—
‘"Fifteen per cent, ad valo

rem” (66)
Page 60,—

(i) line 28, omit “ (1)”,
(ii) line 19, omit ‘Twenty per cent 

ad valorem' (68)
Page 55, line 28,—

for “Three rupees per thousand,” 
substitute “Two rupees per thou

sand,” (69)
Page 55, line 35,—

for “Two thousand seven hundred 
and fifty rupees.”

substitute “Two thousand five 
hundred rupees” (70)
Page 60,—

for line 27, substitute—

‘ (xlvii) for Item No. 35, the 
following Item shall be substitu
ted, namely:—

“35, CYCLES, AND PARTS OF 
C Y C L E S OTHER THAN MQTOH 
CYCLES 

5 per cent” . (72),

Page 60,—line 38,—

for “One rupee and thirty paise” 
substitute***

“Seventy eight paise” (73)

Page 64, line 5,—

for “Eight per cent” substitute— 
“Four per cent” . (74)
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SHEI SATISH AGARWAL: I beg 

to move.*
P«ge 63, omit lines 36 to 39. (55)
Page 64, in fine 3, for a(vii)” 
substitute “ (v)*\ (56)
SHRI K. T. KOSALRAM: I beg to

move:

Page 60, line 38,—
for “One rupee and thirty paise” 

substitute—

"‘Seventy-five paise.” (98)
SHRI MUKUNDA MANDAL: I beg 

to move:
Page 55,—

omit fines 11 to 13-(108)
SHRI HARI VISHNU KAMATH: I 

beg to move:
Page 64, line 5,—

for “Eight per cent” substitute— 
“Five per cent" (115)

Page 64, line 5,—
for “Eight per cent.* substitute— 

“Seven per cent” (110)
Page 64, lines 5 to 7,—

for “ALL OTHER GOODS. NOT 
ELSEWHERE SPECIFIED, BUT 
EXCLUDING*.

substitute—
“ALL OTHER GOODS. NOT 

ELSEWHERE SPECIFIED,
MANUFACTURED IN A FAC
TORY BUT EXCLUDING” (117)

Page 64,— 
after line 14, insert 

"Explanation—In this Item, the 
expression “factory” has the 
meaning assigned to it in section 
2(m) of the Factories Act, 1943 
(63 of 1948).' (118)

SHRI KANWAR LAL GOTTA: I
beg to move*:—

Page 55,—

Page 55*—omit fines 3 to 10i <136) 
Page 55, line 35,— 

for “Sixty per cent/*
substitute “Forty per cent* <138) 

Page 56, line 17,—
for “One hundred per cent.** 
substitute “Eighty per cent.’’ (Ml)

Page 5&t line 35*—
for “Twenty per cent, ad valorem.”

substitute “Ten per cent it not 
made by machine; Twelve and a 
hall per cent, if made in cottage 
industry ; Fifteen per cent. tif made' 
in small scale industry with an 
investment of rupees ten lakh and 
Twenty per cent, if manufactured 
by medium or big industries.’’ (143) 
Page 57.— 

omit lines 15 to 17. (144)
Page 57,— 

omit lines 18 to 22. (145)
Page 58, line 13,— 

for “Twenty per cent,”
substitute “Fifteen per cent” 

(146)
Page 50,—after line 84, insert—

‘ (aa) in sub-item (2), for the 
words ‘‘ (including transistor .sets)”  
the words “ (excluding transistor - 
sets)”  shall be substituted,** (147)
Page 60,—omit lines 4 to 6. (148)
Page 66, Sne

(i) for ‘Twe»tyM stibatttute 
“Fifteen”

(ii) for “Twenty-ftve” substitute 
‘ ‘Twenty’*. (140)
Page 66, line 20,—

for “Thirty** s ta tu te  ^Twenty- 
flvert (156)
Page 60, line 21,*—

for ‘<Twenty-flve,, sttbstttotte
■ **Twttnf .̂ “omit lines 5 to 7. (135)

•Move*, with the recoimnertdAtion s of the
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Page 60, line 38,— 
for “One rupee and thirty poise”
substitute “Seventy-five paise for 

hand made matches and One rupee 
for machine made matches’* (152) 
Page 61, omit lines 33 and 34. (153) 

Page 63,—
omit lines 36 to 39. (154)

Page 64,—
after line 14, insert—

“Provided that in the case of all 
other goods, not elsewhere speci
fied,—

* <i) if manufactured by hand,
the rate of duty shall be—One 
per cent, ad valorem;

(ii) if manufactured in cot
tage industry, the rate of duty 
shall be—Two per cent ad 
valorem.

(iii) if manufactured by 
small scale industries witjj a 
capital investment of rupees ten 
lakhs, the rate of duty shall be— 
Five per cent, ad valorem/’ ..

SHRI DINEN BHATTACHARYA: I 
beg to move:*

Page 63, line 5.— 
for “Twenty per cent,” substitu

te— ■
"ilve per cent” (208)

Page 63, line 32,— 
for “Twenty per cent” substitu- 
—‘ *

“Five per cent.’’. (209)

SHRI VINOD BHAI B. SHETH: Sir, 
In ref*sd to Item 68 the rate of duty 
h% t e n  iacxwed tocm,-jb per cent to 
% per cent and then to five per cent 
and now it has gone up to eight per 
oeat la alt other goods, not elsewhere 
speeifted, hut e lu d in g .. .This is a 
R e p  rise, Item 63 ha* become a 
lleadbte source of revenue to the gov
ernment There is a much hue and 
cry  against this ftteep rise iti the duty. .

It looks some time that the entire 
machinery of taxation—direct and 
indirect—is going on ad hoc basis. 
There is no integrated approach. I 
do agree that to meet the enhanced 
demand of the States revenue is a 
necessity but such a steep rise is not 
welcome and I would request the 
Minister to keep the status quo.

Sir, the policy of the government is 
to stand for the small people and the 
small scale industries but such duties 
have been affected the cottage indus
try. I can give the example of brass 
industry in Jamnagar. It is a cottage 
industry meeting the 25 per cent 
demand of brass parts in the country. 
This hike in duty has affected it and, 
as such, I request the Government to 
maintain the status quo,

SHRI G. M. BANATWALLA; {Mr. 
Speakerf Sir, I have moved ten 
amendments seeking withdrawal of 
the increased duty on motor-spirit 
kerosene, cooking gas, dental cream, 
cotton yarn, power-loom fabric, two 
wheeler and three wheeler vehicles, 
matches and go on and so forth.

Sir, as far as the indirect taxes are 
concerned, it seems that the Finance 
Mnister has virtually gone eta a 
taxing spree. Let us analyse the ex
tent and the nature of this effort for 
additional mobilisation of resources. 
By raising the Income-tax surcharge, 
the additional revenue is estimated at 
Rs. 46 crores. By raising the wealth 
tax rates, you estimate an additional 
revenue of Rs. 6.60 crores.

In other words, from direct taxes, 
an additional revenue of only Us. 52.60 
crores is expected.

Contrast this with the total addition
al net collection (which is supposed 
to come) a« a result of the ne»r pro
posals—subject to later modifications. 
That comes to Rs. 606 crores. This 
shows that the brunt of the taxation 
is upon &e various articles. The 
major source is the indirect taxes.
That shows the regressive nature of 

"Moved wife ttoe recommendation of Use Fresidwt
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the financial proposal* that we Have. 
Sir, it clearly shows the extent of 
burden that is passed on to the 
common man. Prom the Direct taxes 
only Ra, 53*60 crores of additional 
revenue is expected, subject to later 
modifications. But the Indirect taxes 
are supposed to yield abojut Rs. 6<>5 
crores. The Government therefore 
cannot lay any claim to have come 
to this House with any progressive 
measure at all

I strongly submit that the financial 
proposals a ê regressive Jft nature. 
There is also arbitrary increase in 
the rate of indirect taxation. Some 
of the increases are unexpli
ca bla at all. When we look at the 
wide range of our indirect taxation, 
we have to say that the Government 
has not o’-ily a finger in every pie, 
but a hand in every pocket even of 
the most poor among us. That is 
the nature of the indirect taxation 
that we have.

Now, Sir. my amendment Nos. 26 
to 36 deal with increased duty on 
Motor Spirit and the Motor vehicles.

I\i the case of motor spirit, the rate 
of duty is proposed to be Increased 
from Rs. 2200 to Rs. 275Q per Kilo
litre. Similarly there is additional 
rate in the cay* of scooters, motor
cycles, and other things;. Road trans
port is today subject to multiple tax 
by the Centre, by the Stateg and also 
by the Local Authorities. Centre 
levies import duties and excise duties 
on Motor Vehicles  ̂ components, tyres 
avid tubes, batteries, motor-spirit, 
high-speed diesel oils lubricants etc.

Now I want to place before you 
certain very startling facts.

The National Council of Applied 
Economic Research estimates that 
taxes account for about 62 per cent 
of the total price of a truck. The 
tax on diesel alone accounts tor 43 
per cent of the:operating cost These 
are things which will have tb be seri
ously considered. It should also he 
realised that the sraall tranepart

oparators form 99.4 per cent of the 
total number of operators in the coun
try. I submit that the need of the 
hour is for rationalisation of taxes on 
road transport to make «4t * growth- 
on e'n ted rather than being a hind- 
erance for developing a viable road 
transport system.

Take the case of petrol. For every 
litre of petrol we pay, nearly 68 
per cent of the cost goes to the Gov
ernment ag excise duty. And this 
was approximately 64.28 per cent be
fore the new budget levies were an
nounced. I will not take much time 
of the House, but I hope, you 4will 
kindty bear with me because I have 
not spoken on the Finance Bill at all.
I have concentrated on this one aspect 
of the whole proposal only and, there
fore, I seek rour cooperation to bear 
with me for a few mfciutes.

MR. SPEAKER; I enjoy it; bearing 
is a burden.

4

SHRI G. M. BANATWALLA: The 
duty on cotton yarn is increased from 
5.5 paise per count to 6 paisfc per 
count and in the case of powerloom 
fabrics, the duty is raised from S 
per cent to 12 per cent. In the wider 
general interest, specially, of the 
common man, we must have the tota
lity of the picture before us. I, there
fore, draw the attention of the Gov
ernment and of the House to the ex
tent of increase in the field of textiles. 
White the industry was paying Rs. 28 
crores by* way of excise dutie8 and 
sales tax in 1951 on a production of 
5100 million metres of doth and 625 
million kgs of yarn, it paid in 1878 
Rs. 180 crores o&i the output and 
Rs. 152 croreg on the inputs of 8160 
million metres of cloth and 1000 kgs. 
of yam. making a total tax liability 
of Rs, Rs. 382 crone perannumand 
showing a rise of ** much a* 11069 
per cent from 1451 to 1076 atwf there 
is a further increase to the incidence 
.since then. vi^ ::

. Mr.■ Speaker,... in
.the. case of such a basic mepM ky as '. 
cloth,certain^
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should be taken. I will conclude by 
referring to the JSa Committee Re
port that had said:

“ The indirect taxes should not be 
introduced merely on revenue con
sideration as it may then militate 
against priorities and frustrate ob
jective# ' ’

Thes* indirect taxes are for ‘bene- 
ficient intervention in the market'. 
Taxation on cloth must be such as to 
resuit in a progressive improvement 
in clothing standard of the masses. In
stead, there is deterioration.

In v;ew of this, I have moved these 
amendments to the Finance Bill. The 
Finance Minister has come very cruel
ly on the urban people; they have 
been singled out. But is there no 
poverty m the urban areas. As a 
muter of fact, the distinction that 
h% been made out is only superflu
ous, and r. state of confrontation as far 
as the rural, and urban areas are* 
concerned has been created, I must, 
therefore, appeal, though at this late 
stage, to the Government. Let wis
dom dawn on them, otherw se I am 
sure, the wrath of the people will 
descend upon the Government sooner 
or later.

SHRI R. VENKATARAMAN (Mad. 
raa South); Mr, Speaker, Sir, I have 
a large number of amendments, but 
I shall deal with some of them and 
Shrimali Parvathi Krishnan will be 
dealing with some olKers. T shall 
leave entirely in the compete?nt*han&s 
of shrimati Parvathi Krishnan to deal 
with domestic products like kerosene 
Oil, matches etc.

So far &s the increase in excise duty 
on certain items |s concerned, I want 
to make this comment. The Govern
ment have Increased the duty °n 
slant coffee, but there is n0 increase 
on instant tea. They have not thought 
it .necet&qr to tax instant lea, but 

ci*b*en or selected to im-
pose tsx oninstant coffee. It hat it 
more sinister meaning, as a penalty, 

who are coffee

drinkers, and who happen to come, 
irom one part 01’ India. (Interrup
tion) Tnis is really discriminatory*.* 
Wny should they impose a tax on 
coffee, while they have not imposed 
kuy tax on tea? Has it any particu
lar, sinister reference to the particu
lar area irom where we all ecme; 0 ■ 
hag he any other grievance against 
coffee-drinkers? I can assure you that 
coffee-drinkers are intellectuals, and 
certainly they should not be penaliz
ed. I strotagly protest against thia*
(Interruption) Apart from jokes it 
is wrong to make this kind of distinc
tion, because it is liable to be mis
understood—and misinterpreted by 
interested parties. This is a veiy 
small rmttsr. I would appeal to the- 
Minister to give up this paiiiruiar 
item.

The second matter relates to bidi. 
This is an item which has been sub
jected to heavy taxes. We feel that 
bidi cannot stand any further tax. We 
have suggested that the tax be re
duced to Rs. 2̂ - instead of Rs. 3— 
which is the rate imposed—and that 
the additional duty be reduced from 
Re. lj- to 50 paise, so that the maxi
mum effective rate does not go beyond.' 
Rs. 250!-.

The third point is about petrol. I 
do not w?snt to add to what Mr. 
Ba'natwalla has ably put forward. I 
would only say that the Jha Com
mittee went into the impact of in
direct taxes on the constnx|ptioh pat
tern in the country has found that the 
transport cost bears 0.61 per-cent of 
the 3 per cent of the lax borne by the 
lowest class of the people,viz. those 
who have a consumption expenditure 
of Re, Nil to Rs. 15] - pef month. I 
would like him to check these figures. 
The Jha Committee has gone into 
this, and they have said that transport 
cost is very Tiigh and It affects the 
commodities .and affects the fewest 
class of people, To increase the bur
den further by taxation, by levy of 
excise duties on petrol and diesel oil 
and thereby increasing the cost o f
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(Shri R. Venkataraman)
"transport of goods, is Hhely-to in
crease the burden on the lowest sec- 

nkm of the peopae. We have suggest 
,-*ed that it may be made Bs. 2500 in

stead of Rs. 2700.
About kerosene and matches, Mra 

.Parvathi Krishnan will speak. Them, 
th© duty oft 2-wheelers and 3^w^se' 
lers are being increased. These are 
used for the purpose of transport. 

Jtnd with the high cost of petrol, taxis 
are plying in the air. Thejr have be
come as costly as air travel and it is 
not possible for people to go \n taxis; 
and if you also increase the cost ol 
scooter travel, the rmftdie class and 

~tfce lower clajss people will put to a 
great difficulty.

Then about amendment No. 72. I 
have suggested that cycles may be 

' brought into the excisable item No. 35. 
The Finance Minister has s^ted, in 
reply, that the cycles will* bear 5 Pe* 
cent under an administrative order. 
My suggestion is that cycle and cycle 
parts may come under item 35—as it 
is now. The word ‘cycle' ig not there. 

'But 'cycle parts’ are there. Instead of 
that, they can make it ‘cycle and cycle 
parts* and make it 5 per cent and 
bring them under the excisable li*t. 
Then as regards item 68, I am totally 
against this increase from 5 to 8 per 
ce’ it across the Board without con
sidering all the consequences of the 
impact and the incidence ot taxation 
on the several classes both on produc
tion, distribution and consumption. 
The hon, 3&nirter wag sttylftg that we 
have no alternative; " We have to find 
resources and therefore we are oblig
ed to raise this tax. The Minister has 
no compitaction in raising the tax 
from> £ to 8 per oent without exami
nation of the consequences. But he 
does not find it equally good to reduce 
the non~plan expenditure by a sweep 
of hand Or across the Board by 10 
per cent. For that you want a com-
*;ssion. For ineerasing t&e tax, you
x not want a commission. JJot only 

"that. ■■ ymfHoT' contrarv to tlie recom
mendation* of the Jha* Committee.

This is very surprising. If the Min
ister could have *aid» all right if the 
deficit is very large* I order that there 
will be 10 per cent cut across the 
board o’.) all non-pSao expenditures, it 
would have given something "like 
Rs. 900 crores. There would not have 
been any necessity for heavy burden 
of tax as well as deficit. I will speak 
on this in the third reading. I want 
to say that this is totally a wrong 
approach in this matter.

I waVrt to emphasise that Janata 
Government’s attitude towards the 
small scale indusrie» hdfc Been one o£ 
paying lip sympathy. Under item 6£, 
they hnve wow come forward* to re
duce the exemption limit for the 
small scale industry from Rs. 30 lakhs 
to Rs 15 lakhs; and for the balance, 
from Rs. 15 lakhs to Rs. 30lakhs, they 
said that they will impose 4 per cent 
duty. The existing rule is that upto 
Rs. 30 lakhj, clearance, the small scale 
industry is exempt. Now here the 

«Minister has stated that Bs. 30 lakhs 
include the "export goods and the ex- 
datable items; and therefore it is 
Rs. 30* lakhs. The smair scale indus
try is not an exporter," very small, 
verv few, not all the smaH scale in
dustries are exporters, Yiot all the 
small scale industries are using ex- 
ciseable items to thst extent The 
result is that those who are exporting 
and those who are us’ng exriseable 
items will benefit and the really 
small industrialists will suffer. Now* 
if the scheme, as suggested by the 
Goverpment is so advantageous, then 
why is fa that today all the amatt 
scale industrial associations have re* 
presented to him saying that they 
wouVd rather go back to the existing 
position than have this new c o h e 
sion. Even today the association of 
the young entrepreneurs have sub
mitted a memorandum Id' yoti ai»d to 
every Member o fm iia m ea i .Thfr. 
do not want any help from you.They 
sav, “$a?re ua from our **
the Government:. i cannot ■. hefc . by ex- 
cluding exciseable goods s ^ ij& e x -  
x>ort*oods itm  to , J«) li^ a  ̂ xemp-. 
tknvlet them at » ;
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let them not give any concession. In 
the name of concession, they are in
creasing the burden on the small of 
the smaU scale sector. The persons 
who are ab’o to export will benefit 
under the new scheme; the persons 
who are using a large amount of 
excisable goods will benefit by this 
item, but the really small man will 
suffer: and he has put forth his memo
randum in which he has pointed out 
how he win suffer. This is not the 
fir.n time. A few minutes "Back, I 
pointed out how they had denied to 
the small g'-a’.s industries the benefit 
of the tax holiday; and this is an
other „tem where they have doprived 
the sm°ll s«ale industry of a benefit. 
They are paying a lip sympathy for 
the small ^ale industries.

T would plead with them that we do 
not wan* your concession. Let this 
Jprnt.a Government leave us alone 

the small scale industry 
alone. I am one of those-*/ho deve- 
’oped the small scale industries to dT 
large extent and I know their pro
blems. They would prefer to go back 
to the existing situation than Lave 
your concession. I have done.

SHRIMATI PARVATHI KRISH- 
NAK: The first amendment I have is 
to decrease the duty on kerosene. 
I am not labouring that point too 
much because the Minister was 
pnesent when I pointed out that 
this was an essential commodity as 
far as the people in the rural areas 
are concerned, apart from# people 
in the urban areas. There is no point 
in going on and on and saying that 
this is a rural oriented budget ar>d 
then tax an essential commodity like 
kerosene. The more electricity, the 
fewer the babies; this is what they said 
in China and many other countries. 
Your family planning programme 
hat pin into difficulties. You are 

. Icerosene:; so that i^ogranmie
;fui!i3b«r difficulties. "Let 

■0b$. be light instead o f  darkness 
rule. Please remove 

t&i* impose on kerosene and my 
^teatet■ ;i» to thateffect;'it■.res* 

old.position...'

The Minister is going on about , 
the need for money and he may, 
start all over again. I sav; do not 
weep so much, we are all with you 
we have pointed out yesterday in. 
the general discussion where you. 
can go for money but you are un
willing to turn your head to that 
side and you turn always against 
the small scale sector. Mr. Venkata- 
raman was referring to the small*
scale industry. When I talked to the
hon. Minister he said that it was a 
right problem and he said: I will 
sit and discuss with small scale in
dustry people, that is about job
works. I pointed out that under item 
68, when labour charges are collcc- 
tsd, when raw materials etc. are 
given by the bigger concern and 
labour charges only are collected 
from those concerns by the small
scale sector, sometimes the excise
duty under item 68 was even more 
than the labour charges. What is 
your reply in those days? I said that 
the components that are from ancil- 
laries, bigger units were there to 
pay the excise and your reply, as 
recent as 27th January 1979-

DR. SUBRAMANIAM SWAMY: 
Two months ago.

SHRIMATI PARVATHI KRISH- 
NAN: Mr. Swamy, you are too young 
to understand this problem.... (In
terruptions) On 27th January, this 
is the reply of the Minister: ‘The prin
ciple of liability of central excise 
levied on intermediate products; 
placed over a wide area of manu
facturing operations___” You were-
there justifying excise duty at every 
stage. Then you say; “However, the 
present exemption upto Rs. 30 lakhs 
in a year available to small scale 
sector units manufacturing goods 
falling under tariff item 68 should 
ordinarily take care of the interest* 
of the really small manufacturers.*’ 
That was on 27th January. May I 
ask: what facts have come to you 
by the 28th of February 1979, which 
is a mere 32 days which made y*w 
find that Bs 30 lakhs limit was too 
much? What reply are you going" 
to write fh another month’s timet
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[S’irimati Parvathi Krishnanj
.Here you talk very confidently: 

this is the way we are going to see 
that the corporate sector is brought 
Jto the heel, etc, and the small 
scale sector? The Labour Minister 
is sitting behind. I would also like 
him to understand that the small 
scale sector is going to break up into 
smaller units and even the minimum 
protection that the labour now gets 
under the guidance and goodwill 
of the labour minister when he is 
able to make the state labour minis
ters listen to him. even that will go. 
That is happening in hosiery, we 
know that in Coimbatore, where you 
had 53 .men, you are now having 20 
or 10 or 5 persons in each unit, due 
to breaking up of larger units, 
from that, there are people oitting 
in Bombay or sitting in Calcutta 
who give their trade names; they 

.are not touched: the trade name is 
not taxed. Why don't you try to find 
out resources from them? Have you 
thought of them? These are very small 
units. The trade names arê  Victor and 
so on. I can give them all to you. They 
are not taxed, because they are not 
producers. They are not industry.......

SHRI VISHNU KAMATH: You
are advertising.

SHRIMATI PARVATHI K.RISH- 
NAN: No, no 1 am not advertising. 
That is why 1 said, I will let you have 
the names. I never said I will an
nounce the names.

SHRI SOMNATH CHATTERJEE: 
Post card or inland letters?

SHRIMATI PARVATHI KRISH- 
NAN? Inland letters have gone to 
*25 paise.

Now I shall confine myself to 
the.. . .

MR. SPEAKER-. If you are writ
ing post card...

SHRIMATI PAKVATHt KRISK- 
NAN: This Government must stop all 
this pick-pfoketing. This is a pick- 
•pocketing Budget. They are picking

the pockets of small scale industry. 
They are picking the pocket of State 
resources by sur-charge on income 
tax. They are picking pockets of the 
hous? wives. Your wife has told you 
fhat Sir. You told me tftat she told 
you that.

MR. SPEAKER: I always keep 
my conversation with my wife con
fidential.

SHRIMATI PARVATHI KRISH- 
NAN: You may keep that confiden
tial. You are not bavins a conflict 
with her.

She was complaining to you be
cause you were a sympathetic liste
ner. Unfortunately, the Government 
is not so sympathetic. Th*s is the 
whole tragedy of the situation.

(Interruptions)
SHRI SOMNATH CHATTERJEE: 

Mrs. Dandavate has to come on the 
streets.

SHRIMATI PARVATHI KRISH- 
NAN: Mrs Dandavate was waiting a 
rolling pin. Your wife is not. I do not 
know whether she is doing it at all 
Mrs Dandavate was waving in the 
street" and not at home. That is why 
he is hale and hearty, here.

MR. SPEAKER: That is one of 
the reasons why he is her** and not 
at home.

SHRI SOMNATH CHATTERJEE: 
What about Mrs. George Fernandes?

SHRIMATI PARVATHI KRI3H- 
NAN: She has been brain washed.

Now to come back to taxes—the 
major foundry centres in Coimbatore 
250 of them are feeding 200 electric 
motor and pump manufacturing 
units and 90 textile units. Now they 
have given him R*. 44 crores this 
year as excise duty, when the turn
over is over Rs. 30 lakhs and he is 
not satisfied with that. lit ao :& r 
as your textile' 'units'',ar® 
you aregiving them #  ^ y :';-out; by 
saying.', ; right, income '■ tax rebate . 

to you, ■: it '■ you say,' that; you ' ■ .
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doing rural development. It is a 
very peculiar philosophy. Therefore, 
we said* have a rational tax struc
ture and do not say to me, Mr.
Minister, that the small scale in
dustry can well bear the burden. As 
1 said earlilr not a single document, 
is there to indicate how much small 
scale has given to you, what is the 
industrial production, what is em
ployment generation. I can tell
you, in Taamilnadu alone which 
State has largest small scale indus
try because we had encouragement 
very early on that. We have got 
nearly 4,000 units employing over
30,000 workers and you want 80,000 
workers to suffer as the Wimco 
workers are going to suffer now. 
We are not asking you to give any 
relief to the big units. We are not 
asking you that. But we are saying 
at least when you are talking about 
small scale industry, kindly under
stand it. I do not think you do. You 
.should understand it and that is why
this business of going from 35 to#30 
and back to Rs. 35 lakhs has got 
to be stopped. That is? why I sup
port the amendment moved by Shri 
Yenkataraman that Rs. 15 lakhs 
limit should be raised again to Rs. 
30 lakhs and the proviso is pHt in 
the income tax so that your minions 
in the Finance Ministry do not 
come out with the notification as and 
when they like it just per their 
whims and fancies according to 
whoever is pressurising them at that 
point of time.

SHRI K. T. KOSALRAM* (Tiru- 
chendur): I beg to move my amend
ment.

MR. SPEAKER: You have already 
moved it

SHRI KL T. KOSALRAM: “For
Rs. 1,30 substitute 75 paise” My 
toon friend, our Minister, this morning 
ItAs ln reply to the general discus
sion categorically stated, that if it is 
In the interest of the workers, the 
jGoyfminent will reduce even the 
^ c ise  levy. Government will not

hesitate to revise it if it involves 
the interest of the workers.

There are three aspects in this 
match industry, whatever the Minis
ter said is hundred per cent correct, 
The interest of the workers is the 
first aspect. The second aspact is, 
you were all along telling “We are 
the saviours of small-scale indus
tries." But out of all the hon. mem
bers who spoke, nobody has appre
ciated your policy. From the match 
industry, the hand made sector have 
themselves made an appeal to all 
the hon. members that the excise 
duty on the mechanised sector 
should be increased by Rs. 1.50 per 
gross. But you have increased it by 
Rs. 2.70. The fact is the WIMCO peo
ple are mechanised and they have 
increased the price. They are selling 
matches at 20 paise per box. You 
have not levied anything against the 
small sf,ale sector but still they are 
also selling their matches at 20 pajse 
per box so the exchequer is losing 
me "iffy. You are encouraging growth 
of black money. Yesterday I show
ed to you the appeal they have 
made. They themselves wanted the 
difference to be Rs. 1.50 'but you 
have made it to Rs. 2.70. That is an
other aspect. Our lady member 
yesterday said something. But the 
workers’ union have represented to 
you and sent you a memorandum 
from Madras, Calcutta, Bombay and 
all over India. 40,000 people are de
pendent upon the match industry in 
the mechanised sector. Farm fores
try is in full swing. All put 
together 60,000 people are going to 
lose their livelihood. I am very hap
py you have announced this morn
ing that the workers* interests wQl 
be safeguarded; I appeal to you to 
additional excise of only Rs. 
per gross. If you levy in that '*&$■}. 
the ordinary consumer would not e 
lose. The mechanised sector 
it at 15 paise per box. T3he b iapi 
made sector, also will:sell. ..it 
paise. = I appeal to the , Minister;^'v 
accept these
Deputy ' Prime.,: ^J$n&ter 
announced that people from m
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pected quarters have represented 
about workers in the mechanised sec
tor. I do not know what he means 
toy unexpected quarters, but the 
Deputy Prime Minister himself has 
more or less admitted it. X hope my 
friend, Shri Agarwal, also will 
accept our amendments.

SHRI MUKUNDA MANDAL; Sir,
I have moved my amendments because 
of the fact that the Finance Bill intro
duced by the Finance Minister is anti
people and the imposition of excise 
duties will be a burden on the rural 
people mostly. It is said by the Janata 
Government that the budget is a 
roral-oriented budget. But the actual 
titling is that he has imposed much 
more excise duty on kerosene which 
is used by the rural people. The agri
cultural labour, the marginal farmers, 
all these people use kerosene. But on 
kerosene, excise duty has been impos
ed. Again on biscuits, more excise 
duty has been imposed. Is it the 
contention of the Government that 
only affluent class consume  ̂ biscuits? 
Mostly patients and children consume 
biscuits. So, the lower middle class 
will be affected by the imposition of 
this excise duty. This is the inter
national year of the child and that is 
why, for the benefit of the child, 
much more taxes have been imposed 
on biscuits.

Government has no hesitation in 
imposing excise duty on tooth paste 
because the Government thinks that 
it is consumed by the affluent sec
tions. What is the need of saying so? 
The lower middle class people a1*© 
use tooth paste. They are mostly 
affected by this increase of excise on 
tooth paste.

Again, on soap, excise ctuty has 
been increased. None can say that 
flue poor people do not use soap. Per
haps, our hon. Minister will say that 
poor people do not use aoapand that 
is why, exdae duty has been increased 
•n it.

rural people. What is the purpose of 
increasing excise duty on matches, I 
cannot understand. This will mean 
that the workers in the* small scale 
sector particularly in the match fac
tories will go out of employment 
Particularly, the problem of the 
WIMCO workers will come in.

I want to move my amendments 
and I will request the hon. Minister 
to accept my amendments.

SHRI HARI VISHNU KAMATH: 
Mr. Speaker, this is the only stt of 
amendments I have tabled to the BiU.
I have not moved any other amend
ment.

Before I proceed to speak on the 
amendments, I would make an earnest 
request to yon and I hope, vou will 
earnestly consider that request, I am 
reminded of a similar episode in the 
provisional Parliament in 1951 when 
we had a nocturnal sitting and Shri 
Rajagopalachari, the then Home Minis
ter was piloting the first Constitutional 
Amendment Bill—Mr. Venkataraman 
will bear me out-—he intended to
lengthen the sitting but I got up and 
told him t o t  we would be prepared 
to cooperate with you and have an 
all night sitting, if necessary, pro. 
vided he gives us dinner. Immediate
ly he jumped in his seat, and agreed 
to give us dinner, and so we had * 
sitting after the dinner also, a nest- 
prandial sitting. We had a sitting 
till about 80’clock. Then w*j had a 
dinner here on the lawns.

MR. SPEAKER; I take it, it Ust waft 
of the amendments.

SHRI HARI VISHNU KAMATH; 1  
would like to know your n*cttaJ< to 
it. Not you, the Govermnem mmm 
stand the .

■ m r .
TOad0y/agr»^;;';
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SHRI HARI VISHNU KAMATH: 

What Rajaji couH do, could not the 
Janata Government do now?

MR. SPEAKER; I do not know 
that

SHRI HARI VISHNU KAMATH: I 
do not cast a burden on you. When 
Shri Mavalankar was then in the 
Chair, I did not cast a burden on him. 
So, I do not cast any burden on you. 
But it is courtesy to say “yes”, as 
Rajaji did then.

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHfll SHEO NARAIN): What do
you want?

SHRI HARI VISHNU KAMATH; I 
can give you an idea, but not the 
brains to understand that.

MR. SPEAKER: From the dinner 
let us go to the amendments. I think 
they will consider that. %

SHRI HARI VISHNU KAMATH; I 
have not moved any other amend
ments. This is almost the last Sche
dule, or the penultimate Schedule. 
But I am sorry to say that this is 
about the worst levy, item 68, and I 
must say, atrociously unjust levy, and 
it is completely antithetical to the 
philosophy of the budget. The hon. 
Deputy Prime Minister, yesterday or 
day before yesterday when he an
nounced the new concessions, spoke 
About the rationale of the budget. I 
think there is no rationale at*all about 
thi$ Item 68; it is totally, unmitigated- 
ly irrational. And why? Within the 
l&9t three years there has been a 700 
per cent hike in this particular excise 

and that too, unfortunately, I 
am Boxry to say, by the Janata Gqv- 
ernment, In 1977 it wa* raised from 
1 3̂  «w»t to 2 per cent. I have got 
the Schedule of the Central Excise 
and A«t» ■ Before, the
J*xtit* Government came to power, it

Act XIX of 1978. Now it % being 
raised from 5 per cent to 8 percent. 
You just want to rob the people; it is 
robbing—I cannot find any other word 
for it—just to gather money, just to  
raise resources, by hook or crook, 
more by crook than by hook. I do not 
understand it at all. It is most atro
cious.

• ^5?* frying to explain it away 
in the Memorandum Explaining the 
Provisions in the Finance Bill> 1979, 
where on page 57 there is a short ex
planation, which reads as follows—  
the tariff description has been amend
ed to delete the definition of ‘fac
tory*—

“Existing description.

A ll other goods not elsewhere 
specified, manufactured in a factory 
but excluding etc.”

Then there is an Explanation;

“Explanation: l„  this Item the 
expression ‘factory- has the mean- 
tag assigned to it in Section 2(m) 
or the Factories Act, 1948.”

Now the proposed provision is: 
“Proposed description,

f 00ds’ n° t  elsewhere 
specified, but excluding, etc *

There is a footnote to that. What is 
that footnote? It reads as follows:

'T h e  tariff description has been 
amended to delete the definition of 
factory. However, b y  virtue o f ail 
exemption notification, goods manth 
factured in place* othgr than ‘fac
tories’ are being completely exempt
ed,”

But there is a snag. What i* the sria^t 
Please see the Factories Act. I h a v e  
got the Factories Act, 1948 w h e re th e  
meaning of ‘‘factory’* is given in  sec-  
tion 2(m) as follows:

■..; ’ f̂actory* means iany ''v >
^Udlng the precincts 
whe*^riien
era ..are. working, o r. w e r e . ..
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[Shri Hari Vinshnu Kamath]
on any day of the preceding twelve 
months and in any part of which 
the manufacturing process is being 
carried on with the aid of power or 
ordinarily is so carried on/’

“or (ii) whereon 20 or more 
workers are working or wer  ̂ work
ing on any day in the preceding 
twelve months or any part thereof, 
and the manufacturing process is 
being carried on without the aid of 
power or is ordinarily so carried 
on/'
According to the new provision, if 

goods are manufactured in a factory 
of this kind, without power, with 10 
or 20 workers, then they will have to 
pay 8 per cent excise duty, they are 
not exempted. It is only goods 
manufactured in places ottter than 
factories which will be exempted. If 
you manufacture goods in a small 
scale industry, in a cottage industry, 
even in your own home, in your own 
cottage, that also is not exempted, be
cause the definition of a factory has 
been this. Therefore, bearing in ir>ind 
this, the hike, the steep increase in 
excise duty is totally unjustifiable. 
Why? Because how many goods are 
being manufactured in these small 
cottage industries and also small scale 
industries which would be exempted, 
because they are factories? Take for 
instance pencils, bangles, ice, lanterns, 
candles, tonga parts, agricultural tools 
etc. These are all manufactured in 
small scale industries, and these will 
not be exempted under this new pro
vision. If this is hot anti-Janata 
philosophy, anti-Janata Budget, anti- 
Janata manifesto, what can be? I am 
sorry to say al] this, and I am deeply 
moved, angered by,,this provision,

PROF. P. G. MAVALANKAH: I 
share your anger.

SHRIHAR1 VISHNU ICAMAtH- 1 
am glad I am in good company

Therefore/1 would earnestly plead 
with the Mnister to reconsider H. I 
would have been happy if it had been 
reduced fcrorti & to 3 or 2 P«r dent,

but you are raising it from 5 to 8 per 
cent How much money do yon ex
pect to gather from the three per 
cent extra duty?

SHRI SATISH AGARWAL: Rs. 100 
crores.

SHRI HARI VISHNU KAMATH: 
You have been very delinquent in 
collecting taxes. Do your duty first. 
Don’t touch t h e  poor people. It is 
most disgraceful, I, am sorry to say, 
for t h e  Janata Party to behave like 
this.

Therefore, I would earnestly re
quest that this should be reduceU, that 
it should at least remain at the earlier 
level. I would have been happy if 
it had been reduced.

My hon, friend Shri Vinodbhai 
Sheth has moved an amendment to 
increase it from 5 to 6 per cert. I do 
not wish to do it. I have gi^n notice 
?f an amendment to increase it to 7 
per cent, but I do not wish to move 
it. I stick to 5 per cent. Remain at 5 
per cent, and try to garner more 
money by other ways and means, and 
do not completely destroy the Janata 
philosophy, the Janata manifesto, the 
Janata Party which went to the peo
ple in 1977. The peaceful revolution 
that it wrought should not be betray
ed. We have increased it from 2 to 5 
per cent and now to 8 per cent. Mr. 
Speaker, I feel you agree with me, X 
am convinced that you agree with 
me, and most of the Members, right, 
left and centre, agree with me. Some 
may not

So, I move that 8 per cent should be 
reduced to & per cent, and also the 
original provision of factory shonldbe 
retained in the Schedule, so that the 
cottage Industrie#, %  small 
in&mtie8r vm
paying 8 per cent tax* and thev will 
have to pay ''p^.;;*';t*er' 
duty, not 9 .pair; «$it‘'*8 is 
t>e

■' ■ 'and cotfctfe /



X move three Amendments No. 115,
117 and 118 and commend them to 
the wholehearted acceptance of the 
Minister, of the Government, of the 
Treasury Benches and of the entire 
House.

W f  nm n*w  : trf art «r# foqsr 
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You are also responsible. The prices 
have increased on account of Budget 
the prices of consumer goods have inc
reased on account of some Government * 
Departments. All combined together 
have produced this cffect of rising 
prices.
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V4TC wiw 'Provided that in the case 61 ■•O'

My amendment is this: other goods* nvv eibfcwnere apeci*-

“Page 64, after line 14, insert- fied,—

(*) if manufactured by hand, the rate of duty shall be , One per cent ad ualortm

(m) if manufactured in cottage industry, the rate of duty
ghal I be ■ * . . . . . . 1 wo per cent ad valorem

(tit) if manufactured by smalt scale industries with a capital 
investment of rupees ten lakhs, the rate of duty shall
b s .................................................. Five per cent ad valored.

In the end, may I request the hon. 
Minister to assure this House that, 
even in future, he will look into the 
matter and examine it and if he finds 
that there is a case for reduction, he 
will reduce it.

SHRI DINEN BHATTACHARYA: 
The intention of the hon. Minister is 
that we should not oppose any item, 
any extra burden that has been im
posed on the people by the Finance 
Bill. Many things have been stated 
here by the hon. Members. I join my 
words with theirs. Mr. Kanwar Lai 
Gupta belongs very much to tho ruling 
party. Of course, I know that he will 
withdraw his amendments. Still I fully 
agree with him in what he has said. It 
is strange that the Janata Government 
after coming to power, have increas
ed the excise duty from 2 per cent to 
eight per cent. They are violating their 
own assurances to the people. I em
phatically protest against the imposi
tion of these new excise duties on 
soap, tooth brush, tooth paste, biscuit 
—this is international Children’s Year, 
you must not forget-but biscuit the 
poor man will not be able to buy lor 
his children now* You have imposed 
not only on these items but so many 
new items you have added. For spare 
parts that are necessary to run a truck 
or a car you are imposing furt^r ex
cise duty on them. Not only that, even 
locks and keys are not spared. You 
cannot even lock your house You 
have to pay for that. For lock® and 
kens 20 per cent ad valorem has been 
Introduced here.

So the Janata Government is making 
It a farce. But you will have to face

the music. You to your ueopJe now 
and face them. The priccs are increas
ing like anything. It is like an epide
mic, If the cost of one item* is inc
reased. the cost of other items which 
are not even taxed, also goes up. This 
is taking place everywhere and I do 
not see any anxiety among the Minis
ters who are sitting here and chit
chatting their own private matters. 
They are not at -all anxious that .such 
a serious blunder they are now ccm- 

.. mitting.
AN HON. MEMBER* Smt, Parvathi 

Krishnan is also there.

SHRI DINEN BHATTACHARYA; 
Smt. Parvathi as also Shri Ravindra 
Varma.

SHRIMATI PARVATHI KRISH
NAN: As also Shri Dinen Bhatta- 
charya.

SHRI DINEN BHATTACHARYA:
I know after protesting and putting 
your amendment, You are joining Shit 
Ravindra Varma.

SHRIMATI PARVATHI KRISH
NAN: I went to him to persuade him 
to do something for the W1MCO wor
kers.

SHRI DINEN BHATTACHARYA: 
X am grateful to her that ahe baa 
minded me as to what will happen *  
the w o r k e r * ;-

SHRIMATI PARVATHI ICRI®
• NAN: He needs to be remtoded abort 

w ^ er* . ■.:
■ MR: SPEAKER: You have yourtra*



SHRI DINEN BHATTACHARYYA:
No question of forgtting,

THE MINISTER OF STEE AND 
MINES (SHRI BI U PATNAIK): He 
must have bên very hungry, so he is 
forgetting.

SHRI DINEN BHATTACHARYYA:
The Steel Minister is sitting here and 
he is accusing the Bureau of Public 
Enterprises and that on account of 
them, he is not in a position to come 
to any wage settlement. He must not 
forget that the workers of the steel 
plants are getting ready to face him 
if he does not come forward with a 
settlement in respect of wage. So also 
coal and other things. So I will request 
the Steel Minister who is otherwise 
very friendly to melet him do his 
duty. et him not poke his nose into 
other matters. If he wants to do so I 
have got. the weapon how to face him.
So, I will strongly plead with you to 
see that the Minister will kindly look 
into these matters that are brought* 
here.  Don’t have closed mind have 
open mind. Take some steps so that at 
least the people may think that what
ever the Members say here, the Gov
ernment considers about them.

SHRI SATISH AGARWA: Mr. 
Speaker, Sir, I am very thankful to 
the hon. Members for reminding me 
now and then about certain proposals 
which, according to them, are  very 
rigorous in nature.

I have benefited a lot after hearing 
their brilliant speeches, I can only 
assure the House that here so far as 
the general criticism of the general 
levy ig concerned, it has been replied 
to on several occasions. While reply
ing to the general debate by the De
puty Prime Minister on the Finance 
SOI, it is weU known that near about 
Mb, 40Utom o* concessions have al- 
ready beenannounced. Even then 
there has bM sofne criticism so far 
aP 3etrol, petroleum product, kerosene 
itnd many other items are concerned.

BHATT̂ AirpA: 

'•wsqpw'  *** tooth  brushes
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SHRI SATISH AGARWA: Conces
sions on Chocolates, biscuits,  tooth 
brushes and laundry soaps and deter* 
gents have already been announced* 
For the information of Shri Banat- 
walla he made a very strong paiiit 
regarding so many levies particularly, 
with regard to power-processed fab
rics where the duty has been increased 
from  per cent to 12 per cent, for his 
satisfaction, I announced the reduction 
of at least 1 per cent with effect from 
24th April. That has already been 
done. And it has already been an
nounced here- So, nothing need be 
said on the general levies.  Under 
certain compulsions and enstraints of 
resource mobilisation and by having 
some ideas about the direction ol the 
budget and the economy that we have, 
we have to resort to this taxation.

A plea from practically all sections 
of the House has been made with 're
gard to reduction in the existing exem
ption limit under item No. 6 from 
Rs. 30 lakhs to 1 lakhs. Before say
ing something on this, in brief, I would 
like-not to correct Mr. Kamathto 
bring to his notice because he is elder 
to me he is like my grandfather (In
terruptions) of course, not father, but 
grandfather....

AN HON. MEMBER: What happen
ed to you? He is a bachelor.

DR,  SUBRAMANIAM  SWAMY: 
Bachelors of that age are like grand
fathers

301 (SAKA) Finance Bill, 1979 4
Shave's fast (St.)

MR. SPEAKER: I don’t think we 
should go into the domestic aflFairs.

SHRI SATISH AGARWA: Regard
ing his observation that under Item 
0, it is true that initially duty was I 
peF cent and it was raised to 2 per 
cent and then to  per cent and  per 
cent. What is the impact of it?

This is a commodity taxation, Thete 

is a difference between the commodity 

taxation and income-tax.  Under  tho
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commodity taxation if the price of the 
goods is Ra, 100/~ it was being sold 
at Rs. i05 plug excise duty previously. 
Now, we have made it.Jta 108A if *, 
-nan is having a turnover of more than 
Rs. 30 lakhs. So, it is not 800 per cent 
that way because... {Interruptions).

SHRI HARI VISHNU KAMATH: 
From Rs. IQi it has gone up to Rs. 102, 
105 and 108 due to the Janata Gov
ernment.

SHRI SATISH AGARWAL: Rs. 101 
to 108 does not come to 100 per cent. 
Only the price goes up. Because the 
excise duty is added into the price of 
the manufactured product, it has gone 
up from Rs. 105 to 108. It means ulti
mately there is a three per cent in
crease that way.

Now, Sir, even then because there 
has been a unanimous demand from 
all sections of the House, particularly 
with regard to these two points, we 
have examined them. This limit has 
been reduced from Rs, 30 lakhs to 
Rs. 15 lakhs. But, as I said, earlier 
also, there was a lot of representation 
that those which are exported are 
included in item 63 fur exemption 
purposes. Previously we have exclud
ed it. That is number 1. Number two 
is that those which are exported have 
been excluded by ug along with other 
items also. Tis goes a long way in 
giving relief (Interruptions). So, I 
would submit, that because a unani
mous demand has been made from all 
sections of the House.. .  and I can 
assure the House that I will convey 
the sentiments in the (strongest pos
sible words to the Deputy Prime Mini- 
ei\ We will conduct a study as to 
how adversely it has affected really 
the smal man and the small scale 
sector. I can give an example at elee- 
teomcs where with aR investment of 
«s. 10 lakhs you can have a turn-over 
°t R*. I crore So, they cannot be 

tor excite purpose a* mall. 
The intention of the Houie i. that the 
really small should benefit and should

be taxed unduly, l ean assure the 
ttoim  that we can conduct a study as

to how adversey this reduction of 
limit from R». 30 lakhs to Rs. IB lakhs 
has affected the really small man and; 
if it has really adversely affected the 
small man, I can assure the Bouse that 
appropriate measures shpli be taken at 
the approriate time and necessary 
relief will be given.

Sir, so far as WIMCO question is 
concerned, I have already made a re
ference to that. The intention of the 
government is to have emlcymont- 
oriented industries, to lay more em
phasis on them, to §ive more incentives 
to them and to give more encourage
ment to them. We are holding a meet
ing with regard to match industry pro
bably on 30th. I have specifically 
gone to Madras and Madurai and also 
sent my officers to Sivkasi to study 
their problems. I hav* received their 
report. We will have a discussion 
On the 30th and sort out the problem.

SOME HON'BLE MEMBERS: Wbat 
about kerosene?
r

SHRI SATISH AGARWAL: I am 
sorry I cannot agree to that sugges
tion. i once again request the hon’ble 
Members to withdraw the amendments 
that they have moved.

SHRI VINOD BHAI B. SHETH: I 
seek the leave of the House to with- 
draw my amendments.

Amendment tfo 20 was, by leave, 
vrtthdrawn

SHRI G M. BANATWALLA: Sir,
I press'ali my amendment* but I re
quest that my amendment No. S* 
about, kerosene should be put sepa
rately.

SHRI R. VENKATARAMAN: Sir, X 
pttm  my amendment No. 80.

n m i  k . T,
o* hon. Minister’s assurance, | would

the leave of the House to withdraw 
my amendments.

: m  ' S * - 1
xoitkirmm, ■ ■ :
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Division No. 23] [20.04 hr*SHBI BARI VISHNU KAMATH: 
Sir, because of the unreasonably obs
tinate attitude of the Minister Verging 
on cussedness, I hop© no alternative 
but to press my amendments No. 115, 
117 and 118.

SHRI KANWAR LAL GUPTA: I
seek the leave of tha House to with
draw my amendments.
Amendments No*. 135, 136, 138, 141
and 143 to 155 were by leave with 
drawn.

MR. SPEAKER: Now, I put all the 
amendments together to the vote of the 
House excepting the government 
amendments, amendment No. 26 of 
Mr. ^anatwalla, amendment No. 50 of 
Shrimati Parvathi Krishnan and 
amendments Nos. 115, 117 and 118 of 
Shri Hari Vishnu Kamath.

Amendments nos. 28, 30 to 37 48, 49, 
66, 68 to 70, 72 to 74. 108, 116, 208 
and 209 were put and negatived.

SHRI R. VENKATARAMAN:
I say something? Some of us are not 
clear....

MB. SPEAKER: I Will be putting 
Amendment No. 29 separately. I said 
that.

SHRi R, VENKATARAMAN: That 
is about kerosene. Amendment No. 
50 relates to small-scale industries. 
You may also please put that separa
tely to the vote of the House.

MR. SPEAKER: Yes. Excepting
amendment Nos. 29 and 50, Kamath’s 
amendments and Government* amend
ments. I  have already said that.
*#.«* hrs.

I shall now put amendment No. 29 
moved by Shri Banatwalla to the vote 
Of the House, The question is:

“Page 56—
Omit lines !  to 3”  (29)

Tfee Lok Sabha divided:

AYES

Banatwalia, Shri G. M. 
Bhattacharya, Shri Dinen 
Chatterjfee, Shri Somnath 
Goswami, Shrimati Bibba Ghosh 
Hande, Shri V. G.
Kosalram Shri K. T.
Krishnan, Shrimati Parvathi 
Mandal, Shri Mukunda 
Mavalankar, Prof. P. G.
Naidu, Shri P. Rajagopal 
Rachaiah, Shri B.
Rangnekar, Shrimati Ahilya P. 
♦Singha, Shri Sachindralal 
Venkataraman, Shri R.

NOES

Agrawal, Shri Satish 
Ahuj'a, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amat, Shri D.
Argal, Shri Chhabiram 
Bagun Sumbrui, Shri 
Bhanwar, Shri Bhagirath 
Brij Raj' Singh, Shri
Chand Ram, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhfli R. 
Chavda, Shri K  S.
Dandavate, Prof. Madhu 
Danwe, Shri Dundalik Hari 
Deshmukh, Shri Ram Prasad 
Dhillon, Shri Iqbal Singh 
Dhurve, Shri Shyamlal 
Fazlur Rahman, Shri 
Ganga, Sin^h, Shri 
Gattani, Shri R. D,
Godara, Ch. Hari Ram Makkaaar

•Wrongly voted for Ayes.
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Gupta, Shri Kanwar £*al 
Harikesh Bahadur, Shri 
Heera, Bhai, Shxi 
Jain, Shri Kalyan 
Jaiswal, Shri Anant Ram 
Joshi, Dr. Murli Manohar 
Khan, Shri Kunwar Mahmud AU 
Mahi Lai, Shri 
Mankar, Shri Laxmaa Bao 
Mandal, Dr. Bijoy 
Nayak, Shri Laxmi Narain 
Pandey, Shrj Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Patel, Shri Dharmasinhbhai 
Patnaik, Shri Biju 
Poojary, Shri Janardhana 
Pradhan, Shri Pabilra Mohan 
Raj Keshar Singh, Shri 
Kamji Singh Dr.
Sai, Shri Larang 
Saran, Shri Daulat Ham 
Sarkar, Shri S. K.
Satya Deo Singh, Shri 
Sharma, Shri Yagya Datt 
Shatri, Shri Y. P.
Sheth, Shri Vinodhbhai B.
Somani, Shri Roop Lai 
Sukhendra Singh, Shri 
Swamy, Dr. Subramaniam 
Tej Pratap Singh, Shri 
Thakre, Shri Kushabhau 
Tyagi, Shri Om Prakash 
Varma, Shri Ravindra 
Verna, Shri Brij Lai 
Verma, Shri H. L. P.

MR. SPEAKER: Subject to correc
tion, tbe result** of the division is; 
Ayes 14; Noes : 50.

The motion was negatived.
MR. SPEAKER: I shall now put

amendment No. 50 to the vote of the 
House.

Amendment No, SO was put and 
negatived,

MR. SPEAKER: I shall now put
amendments Nos. 115/ 117 and 118 by 
Shri Hari Vishnu Kamath to the vote 
of the House.

The question is:
Page 64, line 5.—

for “Eight percent’" substitute—
*r

“Five per cent” (115).
Pagt 64, line 5 to 7,—

for “ALL OTHER GOODS, NOT 
ELSEWHERE SPECIFIED, BUT 
EXCLUDING”.

substitute—
' “ALL OTHER GOODS, NOT 

ELSEWHERE SPECIFIED, MAN
UFACTURED IN A FACTORY 
BUT EXCLUDING” (117).

Page 04,
after line 14, insert—

‘Explanation—In this item, the 
expression “factory” has the 
meaning assigned to it in section 
2(m) of the Factories Act, 1048 
(63 of 1048)' (118).

The Lok Sabha divided:
M

Division No. 24] C*0*7 hr*.

A Y E S
Banatwalla, Shri G. M.
Bhattacharya, Shri Dinen 
Chatterjee, Shri Somnath
Goswami, Shiimati Bibha Gfcoti

.♦•The following members also 1** corded thetr Votes:
Ayes : Shri Skariah Thomas.
Noes : Prof. Dilip Chakravarty, Shri Sudhir Ghosal and Shri 

dralal Singha.
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Hande, Shri y. a  
Kamath Shri Hari Vishnu 
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathi 
Mandal, Shri JMukunda 
Mavalankar, Prof. P. G.
Naidu, Shri P. Rajagopal 
Rachaiah, Shri B.

.0

Rangnekar, Shrimati Ahilya P. 
Thomas, Shri Skariah 
Venkataraman, Shri R.

NOES

AgraWal, Shri Satish 
Ahuja, Shri Subhash 
Alhaj, Shri M. A, Hannan 
Amat, Shri D.
Argal, Shri Chhabiram 
Bagun Sumbrui, Shri 
Bhanwar, Shri Bhagirath 
Brij Raj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chaudhary, Shri Motibhai R. 
Chavda, Shri K. S.
Dandavate, Prof. Madhu 
Danwe, Shri Dundalik Hari 
Deshmukh, Shri Ram Prasad 
Dhillon, Shri Iqbal Singh 
Bhurve, Shri Shyamlal 
Fazlur Rahman, Shri 
Ganga Singh, Shri 
Gattaui, Shri R. D.
Ghosal, Shri Sudhir 
Harikesh Bahadur, Shri 
Heera Bhai, Shri

^  Kalyan 
Shri Anant Ram 

i;‘Jfodfa Dr, Murli Manohar 
Khan, Shri Kunwar Mahmud All

Mankar, Skirl Laxznan Rao

Nayak, Shri Laxmi Narain 
Pandey, Shri Ambika Prasad 
Patel, Shri Dbarmasinhbhai 
Patnaik, Shri Biju 
Poojary, Shri Janardhana 
Pradhan, Shri Pabitra Mohan 
Raj Keshar Singh, Shri 
Ramji Singh, Dr 
Sai, Shri Larang 
Saran, Shri Daulat Ram 
Sarkar, Shri S. K,
Satya Deo Singh, Shri 
Sharma, Shri Yagya Datt 
Shastri, Shri Y. P.
Sheth, Shri Vinodbhai B.
Singha, Shri Sachindralal 
Somani, Shri Roop Lai 
Sukhendra Singh, Shri 
Swamy, Dr. Subramaniam 
Tej Pratap Singh, Shri 
Thakre, Shri Kushabhau 
Thakre, Shri Om Prakash 
Varma, Shri Ravindra 
Verma, Shtfi Brij Lai 
Verma, Shri R. L. P.
Verma, Raghunath Singh

MR. SPEAKER: Subject to correc
tion, the result of the division is:
Ayes :■ 15; Noes : 56-

The motion was negatived.
MR. SPEAKER: The question isi 

Page 63, omit lines 30 to 3ft. (55)

Page 84, in line 3, for 
substitute ‘v”*. (56)

The motion was adopteQ.
MR. SPEAKER: The question is:

“That the Third Schedule, at
amended, stand part of the Bill” .

Ifte mottos was adopted
The Third Schedule, as amended,mi 

added to the Bill.



467 APRIL 26/1079

MB. SPEAKER Now we come to 
the Fourth Schedule. Mr. Venkata- 
raman.

Fourth Schedule

SHRI R. VHNKATAKAMAN: I beg 
to move:

“Page 65, line 8,—
for “One rupee per thousand.”

substitute—
“fifty paise only per thou

sand.” " (76)
MR. SPEAKER: Mr. Dinen Bhatta

charya, do you want to move your 
amendments?

SHRI DINEN BHATTACHARYA: 
Yes. I beg to move:* fc

“Page 65, line 12,— 
for ‘Ten per cent.” substitute—- 

“One per cent” . <210)
“Page 65, lines 14 and 15,—

for “Two rupees per kilogram** 
substitute—

“Fifty poise per kilogram”.” 
(2 1 1 )

“Page 65, line 16,— 
for “Five per cent.” substitute— 

“One per cent/’ ” (212)

MR. SPEAKER: Now Mr. Venkata
raman.

SHRI B. VENKATARAMAN: I do
not want to take the time of the 
House. My amendment No. 76 relates 
to the additional excise duty on bidi; 
and I would plead with the Minister 
at least to reduce it from Re.l/-to 50 
paise.

MB. SPEAKER: Mr Dnen Bhatta
charya.

SHRf^tW W  BHATTACHARYA: 
While supporting the reduction of tax

on bidi, I want to add that the QoVr 
eminent had said, while presenting 
the Budget, that it was rural orient
ed and that they have done much for 
the rural people. But in the list, it 
will b seen that oa the chewing to
bacco which the agricultural labourers 
use, they are levying 10 per cent more 
ad valorem. Then comes the snuff and 
the hookah tabacco. Who uses hoo
kah? It is the rural* poor peole who 
use it. The Minister of Steel never 
goes to his constituency. Otherwise 
the people there will catch him by 
the neck and a'k why Government is 
putting additional burden on them, 
towards hookah tobacco. My amend
ment is very simple; and I request 
Government to think over the ncfktter 
and not to touch these items at least.

SHRI SATISH AGARWAL: Due to 
paucity of time, without saying any
thing much more, I am sorry I have 
to say that I cannot accept these am
endments.

*MR. SPEAKER: Mr. Venkataraman, 
are you pressing your amendment No. 
76? The Minister has not accepted it.

SHRI R. VENKATARAMAN: I seek 
leave of the House to withdraw my 
amendment No. 76.
Amendment No. 76 was, by leave, 

withdrawn.

SHRI DINEN BHATTACHARYA: I 
am pressing my amendment Nos. 210* 
211 and 212.

MR. SPEAKER: The question it: 
Page 65, line 12,— 

for “Ten per cent,” substitute^- 
‘One per cent.”  (210)

Page 65, lines 14 *nd tS,—
for f<Two rupee* perlrflograw*

■ substitute— ■'
*W ty : * * r ; kilogram".” . ■■■<
m i)

with the recoMModation o f the PmidtettV
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Page 65* line 16,— 

for ‘‘Five per cent.” substitute— 
“One per cent'* (212)

The motion was negatived.
MR. SPEAKER; The question is: 

“That the Fourth Schedule stand 
part of the Bill/'

The motion was adopted .
The Fourth Schedule was added to 

the Bill.

MR. SPEAKER: The question is:
“That Clause 1, the Enacting 

Formula and the Title stand part 
of the Bill.”

The m otm i was adopted .

Clause 1, the Enacting Formula and 
the Title w ere added to the Bill.

MR. SPEAKER; Now the Minister 
has to move that the Bill as amended 
be pasrced.

SHRI SATISH AGARWAL: Before 
I move a formal rerolution for pas
sing of this Bill, I wish, once again, 
to thank the hon. Members for the 
excellent cooperation that they have 
given and the constructive criticism 
that they have levelled. Now, I move:

“That the Bill, as amended, be 
passed/’
MR. SPEAKER: Motion moved:

“That the Bill, as amended be 
passed,”

SHRI HARI VISHNU KAMATH: I 
atm on a point of order? Rule 
219(6) read with rule 83(2) Rule 219 
deals with the Finance Bill. Sub-rule 
,0' ^ays: '*In other respects the rules 
applicable to Bills in Ghapter X of 
ibese rules shall apply." Now please 

X, rule 03. Those 
rules shall apply to this Bill also. 
Ifrhat does rule 93(2) say? It says: 
4*Where a Bill has undergone amend*

*« .

amended be passed shall not be mov- 
ed on th e sa m e d a y o n  w hichthe 
consideration of the Bill is concluded,

unless ths Speaker allows the motion 
to be made.” If you have allowed it, 
you kindly say so.

(Interruptions)

MR. SPEAKER: I am compelled 'to* 
allow it.

(Interruptions)
SHRI HARI VISHNU KAMATH: 

That hurdle is got over. Then I come 
to rule 219. You see rule 219(3). 
According to sub-rule 2, the time fix
ed for the disposal of all the business, 
financial business, according to the 
old rule is 1700 hrs. but the House 
agreed 1o 1900 hrs., and now it is 2000 
hrs. That is all right. I do not ques
tion that. The House is master of its 
own procedure. I had already stress
ed that point. I had said that the 
hour is not sacrosanct. You did not 
agree. But you your:elf, suo-motu, 
yesterday, made it 1900 hrs. I felicit
ate you on that. I am glad about it 
and now I seek guidance and light 
from you in that respect. According 
to sub-rule 2, it is to be put at 1700 
hrs; just now it is 2000 hrs. On the 
allotted day that the Bill be passed,, 
sub-rule 2 shall have effect notwith
standing that amendments have been 
made. Now what does sub-rule 2 
say? Now please go back.

MR. SPEAKER: Back and forth.

SHRI HARI VISHNU KAMATO: 
Sub-rule 2 says: “The Speaker shall 
at 1700 hrs. (now it is 2015 hrs.) on 
the allotted day. as the case may be, 
put every question that is necessary.” 
That is the end. It may be 1900 bra. 
or 2100 hrs. to night actually when 
you put the question. Now the pro
viso conies into play here ‘‘provided 
that if a Minister has a right of reply 
to the debate on the motion” . Now 
the motion is that the Bill be passed. 
Is it not? On the motion, if he has 
not replied, he has got the light to 
reply, as you know. Has he or bar 
he not?

sm tr  
He has not.
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MR. SPEAKER:
may.

He has not; he
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SHRI HARI VISHNU KAMATH:
He has a right to reply to the debate.
He has a right, but it may not be
exercised. He has a right to reply
on the motion which i:; under consi-
deration, discussed at 1600 hrs. that
is, one hour before the closure. The
sub-rule (2) refers to 1700 hrs. and
this proviso refers to 1600 hrs. one
hour before the final closure, that is
to say, one hour for the third read-
ing; 1600hrs. on that day; and he has
not commenced his reply at that
hour, that is, he has not moved his
motion.

MR SPEAKER: Please come on.
Let us not have a private talk.

Int~rruptions)

MR. SPEAKER: The Speaker
shall enquire how much time is re-
quired.

SHRI HARI VISHNU KAMATH:
The Speaker may enquire so that
other Members may h'<lvea proper
chance to speak. The Speaker shall
first enquire how much time h re-
quired not exceeding one hour. He
cannot misappropriate the entire
hour. Not exceeding one hour he re-
quires for the reply, and the Speaker
shall eall upon any Member for the
time being addressing the House to
resume his seat at such time as well
leave available before 19 or 20 or
21.15 hours the amount of time which
the Minister has st'<ltedthat he would
require. Kindly enquire from
the Minister.

MR. SPEAKER: He does not want
it. Now I request the Members not
to take' more than five minutes.

SHRI HARIKESH BAHADUR (Go-
rakhpur): I have been expecting
that the hon. Minister would announ-
ce a ceiling on the capital, because
all the time we had been pleading
for that. Because uncontrolled ca-

Finance Bill, 1979

pital huge capital in the hands of in-
dividuals becomes an instrument of
exploitation. Here in this country
we find that there is huge capital that
is being=controlled by some monopoly
houses and it has become an instru-
ment of exploitation. They are
not only influencing elections but
als·,) influencing government and
government .decisions. Ultimately {
they are harming the" entire people
of the country. That is why I had
been expecting that the hon. Minis-
ter would do something in this re-
gard but nothing has been done. In
future if something is going to be
announced in this regard, the govern-
ment must announce a ceiling on the
capitoal.. (An Hon. Member: In
this session?). I dQ not know.

The second thing is that it is most
unfortunate that the external capital
is also influencing our elections as
indicated by the former United Sta-
tes ambassador, that Congress (1)
has taken money from the United
States. That is the most dangerous
thing. If this trend is allowed to
develop here, it will ultimately harm
our national interest and it is a dis-
astrous thing. That is why I want
this thing should be enquired into
and the guilty persons must be puni-
shed.

~
About Rs. 12,000 crores have been

invested in the public sector 'and all
the times we are having losses. This,
loss is ultimately harming our na-)
tionaj interest. Government is always
coming forward with some taxation
proposal. We want that the public
sector must be made efficient so that
the loss would not be there and the
losses should be converted into profits.
I want the government to come for-
ward with some legislation making
responsible the executives who are
holding top posts in those undertakings
so that the losses would not be
there.

Deficit financing also is not going
to pay us. That is why government
should think of it seriously. If there
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is deficit financing and at the same
time if there is some hampering in
food production due to natural cala-
mities, etc. there will be inflation and
that is why I request th~ government
not to come forward with heavy de-
ficit financing; ultimately it will harm
us.

"Now my last and Final point is
that 1 would like to request the hon.
Minister that Government must an-
nounce at least 10 per cent cut in the
administrative expenditure. It is
most essential. I hope the Minister
will accede to it-

SHRI SK IAH THOMAS (Kc.tta-
yam): It is a matter Of common ex-
perience that the prices are rising very
fast. After the presentation of the
Budget, the officials of the Finance
Ministry had said that price rise would
not be more than one per cent. But
the wholesale prices have already risen
by 3 per cent. It seems the Finance
Ministry has no control over the price
situation. A lack of seriousness is
reflected in dealing with the financial
matters.

The Hon. Finance Minister calls
himself a farmer's son and the cham-
pion of the poor. But it is the poor
man who has been hit hard by the new
taxes he has imposed. For example,
millions of p-oor, lower and middle
income groups in the cities and vil-
lages use kerosene for cooking and
lighting their houses. The rich man
does not use. it for these purposes. The
Finance Minister has raised the levy
on kerosene. Same is the' case with
bidi. Millions of poor people in this
country smoke bidi. The rich man
generally does not smoke bidi. But
he has chosen to tax the poor man's
bidi . There has been a persistent
demand for removal of these taxes.
But the Finance Minister has not
accepted their demands. But he
has given concession on the capital
gains tax. This only shows where
his sympathy lies. I am sorry to
have to say this. Therefore, I stron-

€ly demand that the tax on kerosene
and bidi should be immediately with-
drawn.

Having said this, I would like tC1"
bring to your notice one or two pro-
blems of Ker ala. Sir, rubber is a very
important factor in the economy of
Kerala. Lakhs of small and medium
rubber growers depend on rubber tor
their livelihood. Now whenever there
is a slight increase in the price of
natural rubber, ths tyre manuf2.c-
turerj, demand import of rubber. They
also raise the price of tyre. But even
when the pric., of natural rubber
comes down the tyre manufacturers
never bring down their prices. There-
fore, my submission is that Ci reason-
able remunerative price should be
fixed for natural rubber, and the
Gcwt. should never import rubber
because it will ruin the small rubber
growers of Kerala and thus it will
ruin the economy of KeraJa.

Another point is about cloves. I
understand there is a proposal to im-
port cloves. My submission is
that the Government should en-
courage the growers instead of im-
porting these things at a higher price.
The higher price goes to the foreig-
ners. Our people are not benefited
by that. If the Government gives
incentives to the growers of clove
there will be more production and we
will not have to spend our valuable
foreign exchange on these imports.
Therefore, my request is that the
Govt. shoud give up this policy of
importing rubber, clove, etc. when
there is a temporary shortage. In-
stead, the growers should be encoura-
ged to grow more so that our domestic
demand is met fully and also we get
into a position where we can export
these commodities. With these words,
I conclude.

SHRI R. VENKATARAMAN (Mac1-
ras South): This is a disasterous bud-
get and we are afraid it will kindle
the conflageraticn of inflation which
will envelop the country causing:
misery to all sections of the people.
The budget proposals have been fram-
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-ed recklessly, carelessly, without tak-
ing into account the consequences on
the sections of the community. In fact
they have been advancing wrong
arguments possibly because they were
basing their tax proposals on wrong
premises. They say that they are try-
ing to stop Wimco from expanding.
They have increased taxes on Wimco.

The WIMCO is not paying the tax;
-you and I are paying the tax. Ac-
tually the price of WIMCO matches
have gone up by 28 per cent in the
first week and it is the people who
are paying that price. It is not
the Government which is paying it.
(Interruption) .

In every item on which tax is
levied, you will find that there has
Ibeen a spurt in prices, what I said
at the beginning that there will be
a 10 per cent increase in prices will
be an under-estimate at the end of
the year. I am very sorry . that
the Finance Ministry has not been
able to show any concession to the
small scale industry and all their
professions about helping them have
only brought them greater disaster,
greater harm and greater difficulties.
By saying that they are going to
help them and by giving them as-
sistance by way of excluding the
exports, they have helped those small-
scale indutries which are exporting,
not the real small scale industries. Hosi-
ery Industry does not export and it
is suffering. People have come
.and shed tears about hosiery
industry. A small industry pro-
ducing ancillaries and components
for various industries will suffer it
it is not exporting. I can give
any number of. industries which will
'suffer on account of the change that
the Government has made.

It is on the whole a budget which
will do a lot of damage to the re-
putarion of this Government. As
1 said at the very beginning, if I
were looking at it politically, I wel-

come it Ibecause it will make this
Government very unpopular. But
from the point of view of the
people, the suffering will become
greater and to the extent that we
are all public men, we will have to
share the criticism that we. have
been responsible for allowing this
kind of things to happen in this
country. ••
There is one other matter to which

I would like to refer on this occasion.
A number of clauses h'ave been put
into this Bill which have no financial
implications. The Public Accounts
Committee and other parliamentary
committees have often reiterated that
during the budget and i~ the Finan-
ce Bill, those provisions which do
not have financial implications but
which are of a character which affects
Or changes the tax system must not
be brought and these must be brou-
ght by way of separate legislation.
If you do not do, that, there is no time
for a careful examination of the
provisions Of the Bill and mistakes
are bound to occur. One such in-
stance was, last year they brought
forward an amendment to the Finan-
ce Bill in which they said that peo-
ple must submit their advance tax
.estimates before the date 01 filing
their return. Now they found it
was a mistake and they have chang-
ed it through an amendment saying
"on or before. the date". If we had
time to consider, some of us who are
accustomed to looking at legislations
would have ourselves suggested it.
People like Shri Somnath Chatterjee
who are looking into legislations
would have helped us. - The same
mistake is repeated here. Clause 9
dealing with' measures curbing the
tax avoidance through interpolation
of trusts, clause 23 relating to wealth-
tax, clause 3 relating to exemption
from income-tax for statutory bodies,
clause 20 provisions ~elating to set-
tlement of income-tax appeals-all are
provisions whiclf"" require careful
examination. Frankly they were in-
troduced only day before yesterday
evening and we have had no time
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to look into them. We strongly pro-
.test against this kind of legislation.
If they want to introduce any chan-
ges in the tax structqre, then they
should bring forward ~eparate legisla-
tion. In the Finance Bill only provi-
sion~ with financial implications such
as raising the tax or lowering the tax
a.one should be brought in.

I..J

I am quite sure, the next Finance
Bill will come with a number of
. amendments of the various mistakes
which have been committed by the
hasty way in which these have been
brought in this .Bi ll. I hope they will
take a lesson from this and will not
repeat this kind of legislation in
future. .:.,

SHRL SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, I am
forced to speak on the third reading
because We found complete intrasi-
gence on the part of the Government
to accede to even most reasonable
suggestions which are not only com-
ing from the opposition but really
which is the demand from the coun-
-try as a whole. We have seen various
organisations, middle class people,
house-wives have organised them-
selves, taken deputations and met
·the Deputy Prime Minister and Fin-
ance Minister. Even members . of
families of the hon. Ministers have
been forced to go on the street for the
purpose of showing their support for
the ordinary people. My intention is
not to embarrass ony of the hon. Mini-
sters. I am trying to impress upon this
-Government that they appear to be
-completely impervious of any popular
feeling and reaction. They have lost
all sense of circumspection. They have
lost all sense of having a minimum
consideration of the people's necessi-
ties, people's urges, aspirations, their
troubles, their difficulties or represen-
·tations made to this Government.
"They are all the time busy with their
own internal fighting. They are not
seeing the writing on the wall. They
have taken things for granted. They

are taking the country for a ride. They
have lost all touch with the people,
all touch with popular movement.
Tney are busy with cattle not busy
with human population. This is the
position this country has been brought
to. They are completely impervious
so far as popular feelings and reac-
tions are concerned.

Their sole justification fOr these ter-
rible imposts, these unheard imposts
of indirect taxation to the extent of
Rs. 655 crores, is that it will revamp
the rural economy as it were and it
will put a curb on conspicuous con-
sumption in the urban areas. What
are the items that have been chosen
for this taxation?-most ordinary arti-
cles which are of daily use by the
most ordinary people in this country.
The wonderful notion of this Govern-
ment I do not know whether many of
the hon. Members on the Treasury
Benches share that-is that all the
people in tn'e urban, semi-urban,
municipa.ities and so on and so forth,
suburban areas, are rich people. They
can be made to undergo all sorts of
additional burdens as if the income
is keeping pace with the expenses.
There is no wage policy, there is no
income policy, no expendi+'ure policy
in this country. There is no labour
policy as such. And what is happen-
ing as a result? On the plea of giv-
ing boost to the rural economy, a
handful of the rural people namely.
the rural rich-this cannot be denied
have been chosen to be given certdn
extra facilities and speCial favours.
On the plea of revamping the rural
economy, today the net have heen
throffin wide for indiscriminately bring-
ing in people within that f'et h-respec-
tiVe of their financial capacity to bear
it. Now, ordinary articles like 1'ero-
sene have been taxed as if the urban
people are using it and the rural
people havs no requirement of it. To-
day, they transport has become the
greatest victim of thi~ Budget. Who
are ustna the dailv transport? -not
the rich farmers in the villages alone
but what about the o~dinary people
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here? Now, there has already been 
spiralling increase of the bus fares, 
taxi fares and so on and so forth. 
Here, we found that within a few 
days the taxi fares had to be increas
ed; bu8 fares had to be increased. In 
West Bfcngal and other States, the bus 
operators are making demands to raise 
fares and the West Bengal government 
had to appoint a commission to look 
into it. For whose benefit has this bud
get been framed? I was a little sorry 
that the very able Minister of State, 
Shri Satish Agarwal, was doing a very 
unpleasant task. He said; we find so 
much is our deficit, we have to find 
out money somehow or other, Go. 
close your eyes* think of some item, 
open your eyea and whatever item 
comes, go on putting your tax on that, 
as if that is the attitude to the budget 
proposals. The Budget js not for the 
purpose of finding out how much 
money you can collect from which 
source. That is not so. The budget 
proposal has to take into account the 
condition of the economy of the coun
try, which direction it has to be given, 
what are the imbalances which have 
to be removed, what steps have to be 
taken to revive to economy and so 
on. This is the budget exercise. It 
is not Hke ordinary legislation. That 
is the importance we give to the bud
get proposals and to the Finance Bill.

We want a proper discussion on this 
Bill. It is not a matter which should 
be rushed through.

When we find that articles of daily 
use consumption like matches, apart 
from the effect on the employment—

am coming to that in a second— 
£W t from the effect on employment 
when there are so many imposts on 
matches, kerosene and things of that 
Mnd, when some concessions have 
been given, out of Rs. 650 crores, they 
have fciven a concession of Rs. 46 ero* 
res .a *  i f  the people of this country 
have done a great favour...

TH» lim STim  STJEBL AND 
BIJU PATNAIK) i What

do

SHRI SOMNATH CHATTERJEE: I 
want all these taxes to go. What 
about the corporate sector? What is 
the increase you have made in the 
higher income brackets? So, this is 
the modus operandi that has been 
adopted, which is nothing but a fraud 
on the economy. They wanted to in
crease the total amount of tax. They 
could have done it. But, no; instead 
of increasing the tax, you have in
creased the surcharge; the object is 
that the States may not get the bene
fit of it. But the tax-payer has to pay 
for it.

Well, how much have you incit^ed 
those taxes and what is the percentage 
of burden pn the common people of 
this country? There is no ewercise 
done by this Government, We were 
told, and that was the biggest joke 
of th eyear and a hoax, that there 
would be a one per cent rise due to 
this budget. Are the people of this 
country intended to be taken for a 
ride? Even today the Minister had 
to admit a 4.8 per cent rise within a 
few weeks, after the budget proposals 
came in the wholesale price index 
So far as the consumer price index 
is concerned, nobody knows what is 
the actual impact of the incidence on 
the common people. But the people 
in the poor classes and lower middle 
class, people in the slums, they are 
suffering today. But nothing is men
tioned about them. What is their 
percentage? What is increase in their 
case? ftow we are told not only about 
the budget proposal but the inter
national price level, the Arab oil cri
sis and so on and so forth, which have 
all contributed to the orice rise* What 
is the exercise that the Government 
have done in this matter?

Hare I would like to give this Gov* 
ernment a friendly warning We know 
that they have done somthlng good 
this country in the initial stages. But
then they hav« lost all perspective ci
their duties of their functions, m
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their obligations to the country, to 
the 'people who have put them there. 
iu*y nave lost their sense of priority. 
Now the Ministers are busy, defend- 
ing*themselves in the party forum. 
1 am not difectly concerned with that, 
but the f«ct is that it is having its 
effeci on the administration, which has 
come to a sandstjli. the bureau
cratic hegemon^ is increasing day by 
day. Even the States’ Plan proposals 
arc being held up here for months and 
months, because the Ministers have 
to fight against the onslaughts of 
their party colleagues. This is the 
positiun, the siate of affairs in this 
country.

AN HON. MEMBER; Democracy.

SHRI SOMNATH CHATTERJEE: 
May be your brand of democracy, 
where the problems of the people are 
not being considered.

We have supported tKem so long as 
ihey were fighting for the restoration 
of democratic rights, for the restora
tion of our fundamental rights, for 
removing the dark stains of emer
gency. But, so far as the daily life 
of the people in this country is con
cerned, we find that for years and 
years they have been stagnating, more 
people have gone below the poverty 
line during the 30 years of indepen
dence and more and more resources 
have concentrataed in fewer and 
fewer hands. The disparity between 
the people has increased. Can any
body deny that? What is the effect of 
this Budget on the rural 'economy 
also? There wilj be greater disparity 
among the rural people because only 
a handful of the rural people will 
get the benefit the rural rich. The 
obvious beneficiaries a*e the kulaks. 
Therefore, we are opposing this, and 
we are telling them that it is no good 
giving wague promises, saying: “ We 
shall consider, we shall tell the Prime 
Minister, We shall ask the finance 
Secretary to what can be gone, 
fou are making very good sugges
tions. but I  am sorry I caiinot accept 
them;* Very politely Mr. Agajhyal

has been rejecting all the proposals, 
saying. “I am $ojxy, what can I do.
I have no such brief.”

Therefore, l  submit that time is 
running very fast. Please do not be 
complacent. If you think that by 
your complacency and inaction* you 
can bring about wonders, we will keep 
on fighting more and more bitterly, 
and you will learn the lesson, but 
before you learn the lesson, the 
people will be suffering so much that 
all that you try to do will not bring 
them any relief. Therefore, the im
posts on the common people should 
have been reconsidered and with
drawn', at least they should have 
substantially minimised the rigorous 
of it.

This malfunctioning ar A non-func
tioning so far as the economic sphfite 
is concerned, has been such that Its 
repercussions have been felt in the 
States. Although the Seventh finance 
Commission has given greater mone
tary assistance to the Stataes by 
increasing their share of the divisible 
pool etc., that is hardly enough. Even 
the planning proposals of the wtest 
Bengal Government have been reduc
ed here because they say; “Well, you 
will get more funds out of tfte 
Seventh Finance - Commission's te* 
commendations’*.

What is happening In this country 
today? I am not grudging the pro
gress or advance made by any part 
of this country. I wish every pert 43a 
the country well, they are our too
thers. wherever they are, but from 
1989 to 1976, in these 7 years, the per 
capita bank credit advance in Ibis, 
country was: Tripura 19, Orissa24» 
Assam 40, West Bengal 140. 
that, Maharashtra got 30$ and 
jab 346. I do not grudge t h ^  whit 
they have got. let th fe  ^ e  
benefit of it, but i9 there equila^; 
distribution of the available resources?

Take the- WC per capita invegtmfcht, 
and see how the eastern region o f t&is
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country Is being treated: Assam 16, 
Orissa 23, Tripura 5, Bihar 14, West 
Bengal 17, Gujarat 52.

Are these distortions not brought to 
their notice? Are they not aware 
that these are the distortions in the 
economy that still exist, that a very 
inequitable distribution system is 
being maintained in this country? 
Merely coming up with ad hoc 
answers to very serious and genuine 
problems will not help the people. I 
can tell you that the people will not 
accept this. We speak because the 
people have sent us here. The trou
ble with Mr. Patnaik is that he thinks 
that his Nilamani Routray is perpe
tual or parennial. Nobody is peren
nial. We want to co-operate with 
^ou. We are the inevitable future. 
We are not merely the thriving 
sent. But we are the inevitable 
future, you cannot stop it. I am sure 
many who are sitting there will see 
reason and join us. I used the same 
phrase in the last House, that with 
her temporary majority Mrs. Gandhi 
had bulldozed many legislative provi
sions through the House. That has 
proved to be true. I also want to tell 
you that yours is also a temporary 
majority. Don’t rely on that. Don’t 
think that the people will be perpe
tually with you. Therefore, pay heed 
to the people's miseries and try to 
learn lessons, try to render help to 
them.

With these words, I oppose the Bill.
SHRIMATI PARVATHI KRISH- 

NAN: Mr. Speaker, Sir, I would just 
like to remind the House and remind 
you, particularly, of the manner in 
which, after the Budget came, there 
has been a wave of protests through* 
out the country. Only this morning, 
a delegation of women met you and 
handed over to you a memorandum 
requesting you to hand it over to the 
finance Minister.

MR. SPEAKER: I have done that. 
SHRIMATI PARVATHI KRISH- 

NAN: They will be happy to know 
that.

SHRI HARI VISHNU KAMA!: 
Did you pass on your observations tt 
the Finance Minister?

SHRIMATI PARVATHI KRISH- 
NAN: Why 1 am constrained to refer 
to this is because the Minister in 
replying to the debate became quite 
emphatic that the. prices of many 
items have gone up—milk has gone 
up; pulses have gone up; vanaspati 
has gone up; oil has gone up this has 
gone up that has gone up and, accord
ing to him, not because of the Budget, 
not because of the taxes, but because 
of other factors. This is going too* 
far. It is very coincidental that̂  these 
price rises have come immediately 
after the Budget.

We have pointed out that this type 
of taxation, indirect taxation, precise
ly has led to the spart in prices. That 
is what everybody on both sides of 
tbe House has said. The housewives 
have pointed out that since the Bud
get, the prices of so many items have 
gone up—soap, toothpaste, detergent, 
coffee, cigarettes, tea, matches, kero
sene oil, cooking gas—and these are 
all directly taxed. Apart from, that, 
the prices of other essential commodi
ties have- also gone up. Anatole 
France said, “It is better to under
stand a little than to misunderstand 
a lot.’’ So let the minister at least 
try to understand a little that we have 
been trying to convey, the manner in 
which this Budget has affected every 
section of the society. The Govern
ment has an equal responsibility to 
improve the life of urban an well as 
rural people. It is a dangerous trend 
that the Budget has been presented to 
start a controversy between the rural 
and the urban people. Today, you 
go and see the slum dwellers. Are 
they any better off than the rural 
people? The rural people themselves 
are driven to th* urban areas in 
search of employment because you do 
not implement land reform s.to guar
antee employment and sustained 
income ior t^e Iiuadles* labour
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landed here on the 20th March. There
fore, I would appeal to the Minister 
he has given certain assurancesthat 
he will take up those assurances seri- 
oijgly.

For example, you take item 6. You 
say, it is a rural-oriented  Budget, 
oriented towards rural people, the 
poor people wo are suffering. Cotton 
hogiery comes  under item 6  You 
are now having excise duty on it. 
Who uses cotton hosiery?  It is the 
port and dock workers who use it
' it is the building workers who use it. 
It is the rural people, the landless 
people. Who  buy  cotton  hosiery 
Th cotton  hosiery  manufacturers 
have been demanding that this should 
be removed from item 6. What has 
been removed? Headymadq clothes, 
terylene shirts  which cost  Rs. 70 
to Rs. 0 and more each. Is it the 
rural people who use terylene shirt? 
Is it the building workers who use 
terylene  shirts?   (Interruptions). 
Certainly not. Therefore, as I have bpen 
requesting, cotton hosiery should be 
removed  from  item  6,  apart 
from what they have asked about 30 
lakh limit on which he has given an 
assurance and we will remind  him 
though he has  not  answered my 
question. Why his mind has changed 
between 27th anuary and 2th Feb
ruary. He cannot answer it because it 
is not his mind that has changed but 
it is the back-room boys who pro
duce something else and he has to 
sell it on the floor of the House, We 
are not prepared to buy it. You may 
try to sell it. All those sitting there, 
including Dr. Subramaniam Swamy, 
may be able to buy it, but Rot we. 
Therefore, be careful. Go into this 
matter.  Carry out your assurance. 
Convince the Deputy Prime Minister 
that it is necessary to restore the old 
30 lakh limit for small scale Indus
try, and I hope he will do it,

But my last word is this. I am real
ly sorry that you could not accept the 
amendment moved by Mr, Banatwalla 
on kerosene. I only hope  that the 
threat held owt by your  colleague,

the Minister of Petroleum and Chemi*, 
cals, that another price rise is going 
to come in petroleum products, will 
not be carried out. Otherwise,  am 
sorry the patience of our people can
not last out.

MR. SPEAKER: The question is..

AN HON. MEMBER: The Minister 
has to reply.

SHRI  SATISH AGARWA:  He
wanted a commitment from  me 
whether I would speak or not and 
I said that I would not speak. He 
extorted that commitment from me. 
It is going to be 9 O’ Clock. Mr. Spea
ker, with your  permission,  I will 
take only two minutes.

I am really thankful once again lor 
the constructive suggestions that have 
been made at the last hour before the 
passing of the Finance Bill. I appre
ciate the excellent  cooperation that 
has been given to me. I was very 
much diffident in the beginning how 
I shall pilot this Bill because it was 
for the first time in my life that I 
had to pilot a Finance Bill, that too 
in this august body.

SHRI SOMNATH  CHATTEREE: 
You had to carry a deformed baby* 
But you have done very wel

SHRI SATISH AGARWA: I thank 

all the hon. Members once again for 

the cooperation given. Regarding the 

points that have been mentioned herê 

we shall look into them.

MR. SPEAKER: The question is..

SHRI HARI VISHNU  KAMATHi 

On a point of order, under article 

100(4) of the Constitution, This is art 
important Bill, It cannot be passed 
without a quorum. et us 

count. There is no quorum 

House...
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I lk  SPEAKER: There are more 
than $0 Members—

SHRI HARI VISHNU KAMATH: I 
■fiton’t think so. Let us have a count 
54 constitute the quorum..

MR. SPEAKER: There is quorum in 
the House. There are more than 60 
Members.

The question is:
‘That the BUI, as amended, b 

passed.”
The motion wo* adopted.

MR. SPEAKER: The House stands 
adjourned till 11.00 a.m. on Ffiday.

The Lok Sabha then % adjourned till 
Eleven of the Clock on Friday, April 

27, im\Vai$akha 7, 1901 (Saka).
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